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LOK SABHA DEBATES

LOK SABHA

Monday, December 04, 2006/Agrahayana
13, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Sreaker in the Chair
(Interruptions)
REFERENCE BY SPEAKER
Train and bus mishaps and landmine blast
[English)

MR. SPEAKER : Hon. Members, in a very misfortunate
mishap on 2nd December, 2006, 35 people reportedly lost
their lives and many were injured when a portion of 150
year old bridge collapsed on the 3071 Howrah-Jamalpur
Express at Bhagalpur in Bihar.

In another mishap on the same day, a bus from Delhi
to Shimla plunged into a gorge near Kandaghat about 10
Km. from Solan on the Kalka-Shimla Highway resulting in
death of about 14 people and injuries to many.

In yet another accident or rather a mishap, on the same
day, about 14 police personnel were killed and some injured
in a landmine blast at Kanchkir, in Bokaro District of
Jharkhand.

The House expresses its grief over the loss of lives
and injuries caused in these mishaps.

The House may now stand in silence as a mark of
respect to the departed.

11.01 hrs.

The Members then stood in silence
for a short while

(Interruptions)

[English]

SHRI BRAJA KISHORE TRIPATHY (Puri) : Sir, let the
hon. Minister make a statement in this regard. The House
is entitled to know about this. ...(Interruptions)

[Translation]

THE MINISTER OF RAILWAYS (SHRI LALU PRASAD) :
Sir, | will make my Statement at 12 O'clock.

MR. SPEAKER : Let met conduct the House. We will
start with the Question Hour. | will request all of you for
your cooperation; we will try to cover as many as possible.
At 12 noon, immediately after the Question Hour, the hon.
Minister for Railways will make a statement. The hon.
Railway Minister has sought my permission to make a
statement; | will allow him. | will also allow other important
matters, starting with Shri Syed Shahnawaz Hussain.

We will dispense with the luncheon recess today. We
will continue with the discussion on 'price rise', and the
hon. Minister will reply to that. By about 3 p.m., it should
be over. At about 3 o'clock, the discussion on the 'state
of the panchayats' will be taken up and discussed until it
is completed, maybe, late in the night.

(Interruptions)

Now, Question No. 162 ~

Shri G. Karunakara Reddy — Not present.

Shri Kishanbhai V. Patel — Not present.
Question No.163 — Shri Brajesh Pathak.

ORAL ANSWERS TO QUESTIONS
[Translation]
Condition of ESI Hospitals

[y

*163. SHRI BRAJESH PATHAK : Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state :

(a) whether the conditions of the Employees State
Insurance (ES!) Hospitals in the country are far from
satisfactory;
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(b) if so, the details thereof,

(c) the schemes formulated by the Government to
improve the condition of the said hospitals; and

(d) the amount likely to be allocated for implemen-
tation of the improvement schemes during the current
financial year?

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU) : (a) to (d) A statement is laid on the Table of the
House.

(a) to (d) The condition of ESI Hospitals and their
working in the country is generally satisfactory. The ESI
Corporation has formulated various schemes to improve the
condition of the ESI hospitals.as detailed below:

— 123 ESI Hospitals are being run by the State
Governments as per Section 58 of the ESI Act,
1948; 17 hospitals as Model Hospitals, 03
hospitals in Delhi and 01 hospital in Chandigarh
are directly run by the ESI Corporation.

—  Modemization and upgrdation of hospitals is
done by providing modern equipments for
diagnostic and clinical services. Senior State
Medical Commissioners / State Medical Com-
missioners have been delegated powers to
facilitate early sanction of equipments for
hospitals for to Rs.15 lacs per unit at the State
level itself.

—  ESI Corporation has increased the ceiling for
providing medical care from Rs.750/- to Rs.900/
- per Insured Person family unit per annum w.e.f.
01.04.2005 to facilitate State Governments with
more funds to improve medical services in ES|
Hospitals.

—  Apart from this, ESI Corporation is incurring total
expenditure on construction / repair and
maintenance of hospital buildings at its own
cost. Further there is sharing of expenditure on
equipments costing above Rs.25000/- per unit
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between the State Government and ESIC
outside the ceiling of Rs.800/- per I.P. per
annum.

—  ESI Corporation has introduced the Schome of
Revolving Fund for providing advance / reim-
bursement for super speciality / speciality
treatment, purchase of drugs and dressings and
repair and maintenance of equipments.

—  Tie up arrangements have been made with other
repurted Government / non-Government hospi-
tals for providing super speciality / speciality
services which are not available in ESI
Hospitals.

—  ESI Corporation is in the process of getting
hospitals graded by professional agencies and
obtaining ISO 9001-2000 certification. One ESI
Hospital in Delhi has already been granted ISO
certification.

—_ ESI Corporation is encouraging computerization
and incurs all expenditure on provision of
computers to ESI Hospitals.

—  ESI| Corporation has allotted a budget of
Rs.1042.71 crores during 2006-07 to provide
medical services.

[Translation]

SHRI BRAJESH PATHAK : Mr. Speaker, Sir, the
condition of Employees State Insurance (ESI) hospitais is
far from satisfactory. The employees covered under ESI
particularty in Uttar Pradesh prefer to get medical treatment
in Government hospitals which are run by the State
Government or the Central Government instead of going
to ESI hospitals. In this regard, | have written several letters
to the Ministers of Labour and Employment. | would like
to know from the hon'ble Minister as to what action has
so far been taken on those letters.

SHRI CHANDRA SEKHAR SAHU : Sir, most of the
ES| hospitals are functioning under the Statem Govern-
ment. Our ESI corporatioin is giving only Rs.800 per I.P.
to them. [English] In the first three quarters, we give them
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and in the fourth quarter, we ask them for the bills so that
it could be reimbursed fully. [Translation] There are 123 ESI
hospitals and some of them are also located in Uttar
Pradesh. For the up-gradation of ESI| hospitais the State
Governments should send proposals for purchasing
equipments for hospitals. While | was in this Ministry.

[English]

| have personally written letters to the State Labour
Ministers and to the hon. State Chief Ministers throughout
the country to give the proposals and to monitor things
so that the functioning of the ESI hospitals will be better.
So, from our side, there is no constraint and there is no
problem about funds also.

They have to send proposals for purchase of
equipment above Rs.25,000. The amount of Rs.900 that
we give covers, all the purchases within Rs.25,000 but
above Rs.20,000 it is on sharing basis. [Translation] They
are giving for seven times then they have to given once.

[English]

They have to give proposals for upgradation, new
constructions and other things for the hospitals. There is
no problem from the side of the Ministry. The Ministry is

fully prepared to upgrade the hospitals.
[Translation]

SHRI BRAJESH PATHAK : Mr. Speaker, Sir, my
question was as to what action has been taken so far by
the department on my letters. The hon'ble Minister has to
just taken over the charge of the department and | weicome
him. He is our colleague. My second supplementary
question is regarding those hundreds of workers who work
in leather factories and tenaries located in my parliamen-
tary constituency Unnao. They often fall ill. They fall prey
to dangerous diseases that make their lives miserable.
Employees State Insurance hospital facilities are not
available there especially for workers. | had written letter
to the then Minister in this regard and my letters might
be available in his department. | would like to request the
Government that it should set up an separate hospitals for

AGRAHAYANA 13, 1928 (Saka)
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labourers in Unnao district for the welfare of labourers.
What action has been taken by the Department on my
letters for setting up of a hospital there?

(English]
MR. SPEAKER : Have you got the information?

SHRI CHANDRA SEKHAR SAHU : Right now | do not
have the information. In general | can say.

[Translation]

Mr. Speaker, Sir, the State Government will have to
issue a notification keeping in mind the geographical
condition of the site when new hospital is proposed to be
set up. Once the notification is issued by thc State
Government the matter will be taken up by the Central
Government at the earliest and action will be taken in this

regard.

SHRI BRAJESH PATHAK : The Minister should do this.

SHRI CHANDRA SEKHAR SAHU : We cannot do this.
First of all the State Government will have to notify it and
only then the matter will be taken up by the Central’
Government.

SHRI BRAJESH PATHAK : The Minister should forward
my request.

[English]

SHRI CHANDRA SEKHAR SAHU : | will definitely look
into it.

SHRI ADHIR CHOWDHURY : Sir, in his reply the
Minister has acknowledged rather euphemistically that ESI
hospitals are not performing as per the desired level. ESI
hospitals are reported to have been suffering from lack of
infrastructure, equipment, diagnose facilities, etc. including .
the resource crunch of respective State Governments. May
| ask the hon. Minister how much revenue has been
generated by ES| Corporation per year at present and how
much of this chunk is being reimbursed for the
beneficiaries.

s
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SHRI CHANDRA SEKHAR SAHU : In my reply | have
stated that we give per IP Rs.900 for tredtment, medicine
and other infrastructure. What the hon. says is true because
the State Governments are not able to send their proposals.
As | told earlier, we are prepared to upgrade the
infrastructure, equipment, everything but the State
Governments are in financial constraint and they are not
prepared to share. There lies the probime. From our side,
we are taking all interest because last year in the ESI
Corporation meeting we passed a resolution to take direct
control of all the ESI hospitals throughout the country so
that we can upgrade them. That is under process. We are
formulating principle and everything so that we write to the
concerned State Governments and if they agree we will
take up all the hospitals under our control. On trial basis
we have taken up one model hospital in each State and
we are upgrading it up to the level.

[Translation]

SHRI JASWANT SINGH BISHNO! : Mr. Speaker, Sir,
through you | would like ask the hon'ble Minister especially
about ES| hospitals of Jodhpur. When that hospital was
set up there, the number of employees in that hospital was
very less. However, now the number of employee has
steeply increased. But there is neither any specialist doctor
nor there is any medical equipment. It is a ESI hospitals
only in name. The Government of Rajasthan has sent
recommendations on its behalf to the Central Government.
Jodhpur is the second largest city of Rajasthan after Jaipur.
So the said hospital should be upgraded at the earliest
and specialist doctor posted there and equipments also
provided. | would like to know from the hon'ble Minister
whether the Government propose to upgrade the ESI
hospital of Jodhpur. If so, the time by which the said
hospital is likely to be upgraded.

[English]

SHRI CHANDRA SEKHAR SAHU : Sir, | have already
replied it because if

[Translation]

The proposal has been sent by the State Government
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then we will certainly ponder over it and take action in this
regard at the eartierst. But the proposai should came from
the State Government.

[English]

SHRI KHAGEN DAS : Sir, we discussed the condition
of the ESI hospitals with the officials in the PAC meeting
during our tour. It was reported that the patients are not
going to the hospitals for treatment because there is a
shortage of specialist doctors. Is it a fact that the specialist
doctors are not there in the ESI hospitals throughout the
country? if so, what actions are being taken by the
Government of India to fill up those vacant posts?

SHRI CHANDRA SEKHAR SAHU : As regards the ESI
hospitals which are run by the Ministry of Labour, the
appointment process is on. We have aiready recruited more
than 70 doctors. As far as other super-specialty doctors
are concermed, their interviews have already been
conducted and they are going to be appointed very soon.
Regarding State Government run hospitals, | cannot give
you the details now because it is for them to appoint the
doctors and para-medical staff. But | can say about the
hospitals run by us. | think about 70 to 80 doctors have
already been appointed. The recruitment process of other
para-medical staff and doctors is on and they would also
be appointed very soon.

[Translation]

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir, the
concerns expressed by the hon'ble Members belonging to
the treasury benches and the opposition both on the issue
is justified and the reply of the hon'ble Minister all along
points towards the responsibility of the State Government.
In his reply he has stated that Rs.900 are beirg given as
IP to ESI hospitals and Rs.2500 are being paid for basic
infrastructure. The said amount is meager in the present
scenario of inflation. As the prices are rising prices of
medicines are also increasing. | would like to submit to
the hon'ble Minister that in fact the condition of ESI hospital
is really very pathetic. The services of specialist doctors
as well as other facilities that ought to have been available
in the hospital are not available. | would like to know from
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the hon'ble Minister whether he will meet the demand of
special package made by the State Governments.

SHRI CHANDRA SEKHAR SAHU : Sir, the amount of
IP of Rs.900 has been recently increased. Earlier it was
Rs.750 which has been increased to Rs.900. | agree with
what the hon'ble Member is saying. There are financial
constraints with the State Government and it is on account
of this that the said hospital could not be upgraded. They
are not able to pay their 1/8th share that they were
supposed to pay. | will certainly pay attention to the
suggestions made by the hon'ble Members. There is ESI
corporation...(Interruptions)

SHRI SHAILENDRA KUMAR : The Minister should say
especially about Uttar Pradesh.

MR. SPEAKER : He will do for all places.

SHRI CHANDRA SEKHAR SAHU : We will ponder over
it in our next meeting.

[English]

SHRI GURUDAS DASGUPTA : Sir, again we have the
misfortune. The Minister who is in charge of the Ministry
is not present here.

MR. SPEAKER : He has taken my permission. He has
gone abroad for a very national cuase. So, never make
such comments.

SHRI GURUDAS DASGUPTA : | do not object to it.
But | am saying that the workers are having the same
misfortune that the question is answered by another

Minister.

MR. SPEAKER : It is all right. You are there to uphold

their cause.

SHRI GURUDAS DASGUPTA : The point is, the hon.
Minister is referring to diarchy. He is saying that 153
hospitals are run by the State Governments and 17
hospitals are run by the Central Government. it means that
there Is diarchy.' A number of hospitals are run by the

AGRAHAYANA 13, 1828 (Saka)
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Central Government and most of the hospitals are run by
the State Governments. And the hon. Minister is saying that
the condition is generally satisfactory. He is just reading
the statement.*...

MR. SPEAKER : No, don't say that. That will be deleted.
Please put a question. This is not a debate.

SHRI GURUDAS DASGUPTA : This is absolutely
incorrect. Most of the hospitals do not have doctors, do
not have medicines and super-speciality is beyond reach.
The workers do not go there, money is being wasted and
there is no monitoring. | am saying this because | am
coming to the root of the problem. The Central Government
is passing on the buck to the State Governments and the
State Governments are passing on the buck to the Central
Government. In view of the unsatisfactory condition pre-
vailing now in most of the ESI Hospitals and the workers
not getting any benefit out of them despite increased
allocation, will the Central Government consider having a
unified command so that* ... and diarchy comem to an end?

MR. SPEAKER : That word will be deleted.

SHRI CHANDRA SEKHAR SAHU : In reply to the first
question, | have told that, in the meeting of the ESI
Hospitals, it has been decided that all these Hospitals will
be directly controlled by the Central Government and there
is a proposal for that. They are working out on that proposal.
After the whole proposal is worked out, we will write to
the State Governments and those State Governments
which would agree to hand over their Hospitals will be
entirely taken over by the Central Government. Infrastructure
and other equipments required are there.

Regarding super-speciality, | can say this much that
there are four zones in the country. A proposal for this has
already been approved and they are working out on it. Very
soon, we will have four superspecial hospitais throughout
the country...(Interruptions)

MR. SPEAKER : Nothing is being recorded.

(Interruptions)*

*Not recorded.
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[Translation]
Ollseed Crops

+
*164. SHRI TUFANI SAROJ :
SHRI KAILASH NATH SINGH YADAV :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether any assessment has been made
regarding sowing of oilseeds and pulses for the year 2006-
07 in the country;

(b) it so, whether there has been a decline in the
sowing area of the above crops for 2008-07 in comparison
to the corresponding period of the last years;

(c) if so, the details thereof;

(d)\ the steps taken/proposed to be taken to meet
the domestic demand;

(e) whether the Union Government has considered
any scheme to provide financial assistance to the farmers
of such States; and

) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (f) A
statement is laid on the Table of the House.

(a) to (c) Yes, Sir. As per the assessment in the 1st
advance estimates for kharif crops of 2008-07, area
coverage under sowing of kharif oilseeds is around 15.74
million hectares compared to 16.79 million hectares (1st
advance estimates) in 2005-06. For rabi oliseeds 2006-07,
as per the reports received in the weekly Crop Weather
Watch Group meeting held in the Ministry on 24th
November, 2006, the area coverage stands at 7.48 million
hectares compared to 8.16 million hectares during the
corresponding period last year. The total (Kharif and Rabi)
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area covered under oilseeds in 2006-07 stood at 23.22
million hectares against 24.95 million hoctares in 2005-06,
showing a decline. This is due to shifting of some oilseeds
area to pulse crops on account of less moisture availabilit'y
in some States. Also, some oilseeds area has shifted to
wheat crop due to prevailing high prices of wheat in the
market. However, the sowing of rabi oilseeds is in
momentum and coverage of more area is envisaged.

For kharif pulses, the area coverage in 2006-07 is
about 10.50 million hectares compared to 10.33 million
hectares in 2005-06. For rabi pulses of 2006-07, up to 24th
November, 2006, the area coverage stands at 7.90 million
hectares compared to 7.18 million hectares during the
corresponding period last year. The total (Kharif and Rabi)
area covered under pulses in 2006-07, reported 8o far is
18.40 million hectares agawist 17.51 million hectares in
2005-06. The total area covered’ under pulses in 2008-07
is already more than that in 2005-06 by about 9 lakh
hectares.

(d) The demand supply gap in respect of edible oils
was met through imports of 4.17 million tonnes in 2005-
06 and 1.61 million tonnes in April to June of 2006. In
respect of puises, the gap was met through import of 1.61
million tonnes in 2005-06 and 0.43 million tonnes during
April to June of 2006.

(e) and (f) With a view to providing financial assistance
to the oilseeds and pulses growing States, the Government
is implementing a Centrally Sponsored "Integrated Scheme
of Oilseeds, Pulses, Oil Palm and Maize® (ISOPOM). Under
this scheme, financial assistance is provided on 75:25 basis
between the Government of India and the State
Governments for purchase of various inputs.

SHRI TUFANI SAROJ : Mr. Speaker, Sir, oilseeds and
pulses are the staple diet of the common man in India.
Despite that the farmers are not getting the desired co-
operation from the Government in the production of
oilseeds and pulses in agriculture sector. The growth rate
of G.D.P. has dreedy reached 9.1 per cent. The growth rate
in agriculture sector is 2.6 per cent as against 3.7 per cent
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in last year. | would like to know .the reasons for 1.1 per
cent decline in growth rate in the agriculture sector in
comparison to that of last year.

[English]

MR. SPEAKER : Your question is on oilseeds and
pulses. Please restrict yourself to that point. Generally, it
comes within agriculture. Therefore, you may deal with
ollseeds and pulses.

[Translation]

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : Mr. Speaker, Sir, in
regard to what has been stated here that the Government
has done nothing in the field of oilseeds, | would like to
clarify that we cannot ignore the point that it is the
responsibility of the State Government. As far as the Union
Government is concerned, it has launched a scheme in
14 States in the country for increasing the production of
oiiseeds and pulses. These States are Andhra Pradesh,
Bihar, Chhattisgarh, Gujarat, Haryana, Karnataka, Madhya
Pradesh, Maharashtra, Orissa, Punjab, Rajasthan. Tamil
Nadu, Uttar Pradesh and West Bengal. Under the scheme
the Union Government provides 75 per cent of grant while
the State Governments give the remaining 25 per cent. The
Union Government has given Rs.176 crore under the
scheme during 2004-05, Rs.212 crore during 2005-06 and
Rs.190 crore 2006-07 to the States in the form of grant.
It is entirely the responsibility of the State Governments
to implement the scheme. As stated by me, the Union
Government provides 75 per cent of grant and it was
provided to the above-mentioned 14 States in accordance
with their demand.

[English]

MR. SPEAKER : Shri Tufani Saroj, you ask your second
supplementary on oilseed crops and pulses.

[Translation]

SHRI TUFANI SAROJ : Mr. Speaker, Sir, | would like
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to know whether the Union Government has formulated any
scheme for providing financial assistance to the farmers
of Uttar Pradesh for growing oilseeds and pulses?

SHR!I SHARAD PAWAR : Mr. Speaker, Sir. as far as
providing financial assistance to the farmers of Uttar
Pradesh is concerned, | would like to tell the hon. Member
that a sum of Rs.11 crore 15 lakh has been provided to
Uttar Pradesh during 2006-07, Rs.5 crore 65 lakh and Rs.7
crore 85 lakh were given for 2005-06 and 2004-05

respectively.

Mr. Speaker Sir, the funds provided to Uttar Pradesh
have mainly been for developing good quality and improved
varieties of seeds. Now it is the responsibility of the State
Government to provide assistance to the farmers. We shall
provide quality seeds to the State Government, which could
improve their crop. Therefore, Uttar Pradesh has been
provided assistance in view of it.

SHRI KAILASH NATH SINGH YADAV : Mr. Speaker,
Sir, there is shortage of cultivable land of oilseeds and
pulses in the country. Does the Government propose to
launch any scheme which could increase cultivable land
for oilseeds and pulses crops?

SHRI SHARAD PAWAR : Mr. Speaker, Sir, as far as
puises are concerned, it will have to be admitted that the
farmers do not have a tendency to take to oilseeds farming
where irrigation facility is there, they rather sow other crops.
in rainfed areas, they sow puises crops, however, their
production is limited. As far as oilseeds are concerned, the
scenario is changing. The situation is changing in several
States in terms of increase in the cultivable area of soya,
groundnut, mustard. However, much depends on weather.
This year one would find that there has been an increase
in the production of pulses followed by Rabi and Kharif
crops. This time, approximately 9 lakh hectares of additional
land has been covered under pulses whereas there has
been a decline in the cultivable area of oilseeds upto 10
lakh hectares. So, we cannot ignore the situation this year.
| would like the State Governments to take maximum
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advantage from the new scheme which came into effect
from 1.4.2004. There is a need to increase its area and
production.

CHAUDHARY LAL SINGH : Mr. Speaker, Sir, the
Government has provided for an integrated scheme for
pulses under all the centrally sponsored schemes. Our
State, Jammu and Kashmir has not been covered under
it. It has been provided that 75 per cent will be given by
the Centre whereas 25 per cent will be borne by the States.
If the Centre does not give 75 per cent wherefrom will the
State meet the remaining 25 per cent. For his information
| would like to state that '‘Rajma' from our State is of the
best quality in the world. Everyone might be aware of that.
What can the Government do for promoting it? This variety
is hardly available anywhere. My submission is whether our
State would be included as the 15th State?

MR. SPEAKER : It is not a question of request.
[English] You will have to ask the Minister: "Will you help
us?’

[Translation]

SHRI SHARAD PAWAR : More attention has been paid
to those States where the production of pulses and oil
seeds is higher. As far as Jammu and Kashmir is concerned
pulses are cultivated in a very limited area, however, the
Government is ready to consider it.

[English]

SHRI B. MAHTAB : The total Khariff and Rabi area
covered under oilseeds is showing a decline. Oilseed
growers are shifting to other crops due to various reasons.
One of the main reasons, the major reasons being non-
remunerative prices. Though the area coverage for pulses
is growing year after year, yet the country is not self-
sufficient. We are importing edible oil and also pulses. My
question is this. Do you believe that the financial assistance
that is being provided to the oilseeds and pulses growing
States need improvement, specially the financial assistance
which is being provided on 75:25 basis need to be
converted into 90:10 basis?
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SHRI SHARAD PAWAR : One should not forget that
this .is the entire responsibility of the States. Agriculture is
a State subject. That is why, when the Government of india
is taking 75 per cent responsibility, at least 25 per cent
responsibility should be taken by the States. Otherwise, the
importance goes. That is why, | would say that it is a
concious decision.

[Translation]

SHRI MITRASEN YADAV : Mr. Speaker, Sir the
Ministern of Agriculture is an expert of the Agriculture
Department. Pulses and oilseeds are very important
produce of agricuiture sector and these are cash crops.
A question has been asked here in regard to these crops.
| would like to know from the hon. Minister whether he is
aware that this year a lot of trouble has been faced in the
cultivation of these crops, since there is no water, no
electricity and no fertilizers. Fertilizers have become so
costly, that it is neither available nor within the reach of
the farmers. What has been the extent of increase in the
production of pulses and oilseeds as compared to the
expenditure incurred by the Government as shown on
papers and the figures given by him of the last few years?
This apart, what has been the quantum of import and its
availability by way of production?

SHRI SHARAD PAWAR : One thing | have already said
in the House. As far as the issue of import and export
is concerned we have to resort to import to fill the gap
caused due to shortage of edible oil every year. We have
been forced to go for import of edible oil in the years
2001-02 to 2006-07. [English] This year, Rs.3548 crore
worth edible oil has been imported. Last year, Rs.8716
crore worth edible oil had been imported. In 2004-05,
Rs.11,076 crore worth edible oil had been imported.
[Translation] As | have already stated, we need to resort
to import to make up the gap. So far ads pulses are
concerned, the situation is slightly different. We resort to
both export and import of the pulses. During the last few
years we used to import pulses. This is for the first time
when the need to. make export has come up to the fore
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front as the indigenous yield of pulses was relatively low
earlier. This is why a ban has been imposed on exports
to some degree recently-otherwise we used to export
pulses every year. However, when there is no availability
of things in the country on more than one occasions, we
give permission for import. There has been import of goods
worth Rs.730 crore this year. it was of worth Rs.3240 crore
last year and during the year 2004-05, we have witnessed
import of goods worth Rs.1777.

SHRI MITRASEN YADAV : He did not mention the
quantum of indigenous production and the increase in
percentage of yield. | would very much like to know the
quantum of increase in production in proportion to the
amount spent for this.

[English]
MR. SPEAKER : Can you give the figures?

SHRI SHARAD PAWAR : | can give the figures. There
is a variation in productivity over the years. For instance,
last year the total oilseed production was 27.73 million
tonnes: in 2004-05 it was 24.35 million tones; and in
2003-04 it was 25.19 million tones. So, if you see the
figures, [Translation] During the year 2003-04, 2004-05 and
2005-06 the quantum of production has been to the tune
of 25 million. 24 million and 27 million tonnes respectively.
At times there is set back, sometimes the production is
on the higher side. This is the case with oil seeds. As far
as puises are concerned given the figures available during
the years 2003-04, 2004-05 and 2005-08, it has been
almost stagnant quantum-wise i.e. 14 millions, 13.13
million, 13.11 million tones respectively. The production of
puises has been on the lower side for quite sometime in
the past. As | stated earlier there is a tendency among
the farmers to grow puises crops in the rain-fed area. it
has severely affected the yield. We will have to accept the
fact that the varieties developed by us through the research
process over the years have not been found upto the mark.
The actual state of affairs is testimony to the fact that there
has not been proper breakthrough as of now.
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[English]
National Commission for Farmers

+
*165. MS. INGRID MCLEOD :
SHRI P.C. THOMAS

Will the Minister of AGRICULTURE be picased to
state :

(a) whether the National Commission on Farmers
headed by Dr. M.S. Swaminathan has submitted its fifth
and final report to the Government;

(b) it so, the details thereof indicating the
recommendations made therein;

(c) the reaction of the Government thereto; and

(d) the time by which the National Policy for farmers
is likely to be approved by the Government?

[Translation)

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d) A
statement is laid on the Table of the House.

Statement

(a) to (d) Yes, Sir. The Fifth and Final Report deals,
inter alia, with improving livelihood opportunities and
income of farmers; attracting and retaining youth in
agriculture; improving the competitiveness of Indian
agriculture; and strengthening the coping capacity of
farmers in an uncertain trade environment. The Report also
contains a Revised Draft National Policy for Farmers which,
inter akia, aims to improve economic viability of farming;
mainstream the human and gender dimension in all farm
policies; introduce a social security system for farmers;
foster community-centred food, water and energy security
system in rural india; strengthen biosecurity of crops, farm
animals, fish and trees; make India a global outsourcing
hub for supply of inputs needed for sustainable agriculture
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products of bio-technology and information and
communication technology; and complete the unfinished

agenda in land reform.

The recommendations made by the Commission are
under active consideration of the Government. However,
there are several programmes already under implementation
on the lines recommended by the Commission.

[English]

MS. INGRID MCLEQD : Sir, | would like to know from
the hon. Minister whether the Draft National Policy for
Farmers would include a detailed study on marketing and
management to reduce the adverse manipulation on
farmers.

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR,) : Sir, this Commission
has been set up by the Government and the Commission
has given a total of five Reports. In these The Commission

has definitely said something about marketing and it has -

also said that we should try to remove various types of
restrictions for the movement of agricultural produce so that
the farmers would get proper price.

MS. INGRID MCLEOD : Sir, will the reforms in the
agriculture sector include insurance schemes for all the
family members who are dependent on the farmer?

SHRI SHARAD PAWAR B Sir, one of the
recommendations of the Commission is revision of
insurance and that particular subject is before us.

SHRI P.C. THOMAS Sir, the Report of the
Commission on Farmers has extensively dealt with a iot
of aspects including land, soil, water, credit, insurance,
distress sale, agri risk fund, technology, market etc. and
has also suggested a new National Policy for Farmers. |
am sure the Ministry would have taken steps to make
further study and also taken steps to impiement many of
these things. | would like to put'a pointed question with
regard to only one aspect of this because it is a large area.
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MR. SPEAKER : Yes, please do it. Ali questions should
be pointed.

SHRI PC. THOMAS : Agri Risk Fund is one
aspect which has been specifically pointed out in the
Report.

| hope, it wi!l be coming into the policy also. The risk
of agriculture, the farmers, is the main issue before the
farmers. It is the risk of nature, it is the risk of floods, it
is the risk of everything. | would like to know what exactly
is the Government thinking of doing to save the farmers
from the risk of nature as well as the risk with regard to
the steep fall in prices of agricultural products.

MR. SPEAKER : The report is under consideration.

SHRI SHARAD PAWAR : In fact, the report was given
in different stages. The last report has been recently
submitted. One of the important suggestions which has
been made in this report is that this Commission is going
to suggest a new National Agricultural Policy, which has
been suggested.

in fact, this Parliament has cleared a National
Agricultural Policy in the year 2002. Now, there are further
suggestions and some recommendations which have been
given in this report. We have not taken a final view on
this. After getting all the recommendations of these five
reports, the recommendations were consolidated, sent to
different Ministries because different Ministries are dealing
with this, we took their reactions and these reactiions would
be uitimately dealt with by the Committee of Secretaries
which was appointed by the Prime Minister's Secretariat.
After getting the report from the Committee of Secretaries,
it will be discussed at the highest level, that is, by the
Committee on Agriculture headed by the Prime Minister.
in that Committee, these recommendations will be
discussed and then the final proposal will be brought before
the Cabinet. After the clearance from the Cabinet, | will
be able to tell you which item has been accepted and which
is the item that the Government of India is going to
implement. ...(Interruptions)
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MR. SPEAKER : Nothing eise is being recorded.
(Interruptions)*

SHRI VARKALA RADHAKRISHNAN : Sir, | have raised
my hand.

MR. SPEAKER : So what?
(Interruptions)

MR. SPEAKER : | have got 20 hands raised. | cannot
call all 20 people together.

SHRI VARKALA RADHAKRISHNAN: Sir, | raised my
hand to ask a question.

MR. SPEAKER :
raised.

| am happy to see your hand

SHRI M.P. VEERENDRA KUMAR : Mr. Speaker Sir, |
would like to put a specific question to the hon. Minister.
What are the programmes envisaged by the Government
on the recommendations of the Commission to provide one
acre per household to landiess Adivasi farmers, for home
gardens and the animal rearing. | think, the questiion is
clear, Mr. Minister.

SHRI SHARAD PAWAR : The question is clear, but
the final view has not yet been taken on this.

MR. SPEAKER : Only thing, | believe, the hon.
Members may ask is what is the timeframe of coming to
a final decision. All are suggesting 'do this, do that' and
he is answering, ‘we will look into it'. Would you like to
answer, Mr. Minister?

SHRI SHARAD PAWAR : As | said, this particular
proposal is before the Committee of Secretaries. After
getting the clearance from there, we would like to take the
decision as early as possible. In fact, some of the
recommendations, which Swaminathan Commission has
made, have already been implemented in the last one-and-

*Not recorded.
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a-half to two years. But the view on the total general boﬁ‘cy.
the report and the total view on the Commission's
recommendations has not been taken so far.

SHRI VARKALA RADHAKRISHNAN : Thank you Sir.

MR. SPEAKER : You need not thank me. | expect some
patience and rules to be observed.

SHRI VARKALA RADHAKRISHNAN : Sorry Sir, but it
is the only method to draw your attention.

MR. SPEAKER : We are noting down the names of
those who are raising hands. That does not mean,
immediately | have to call you. | would like to know how
you performed as the Speaker of the Assembly.

SHRI VARKALA RADHAKRISHNAN : Sir, the
Swaminathan Commission reported the issue of fixing fair
interest rate. Recently, the Kerala Assembly announced
considering a new legislation for this purpase. For fixing
of fair rate of interest, a commission will have to be
appointed. The appointment of a Debt-Relief Commission
is the issue before that State. Now, they are taking
evidence. It includes the banking system, which is a
Concurrent Subject.

If Kerala Legislation is there attempting to succeed in
giving a relief to farmers by fixing fair rates, the Central
Government also should take an initiative of bringing a
Central Legisldtion regarding fixing of fair rates of interest
because the scheduled banks are involved, the Reserve
Bank of India is also involved. The State Legislation will
not serve the purpose fully.

Since this subject is in the Concurrent List, | would
like to request the hon: Minister to bring in a Central
legislation at npar or in line with the legisiative attempt of
the Kerala Legislature in giving relief to debt-ridden farmers. ,
This is my question.

MR. SPEAKER : This is not a question; you made a
request only.

it does not arise but please do reply something.
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SHRI SHARAD PAWAR : Indebtedness is a very
serious problem which indian farming community is facing
today. This particular subject was many times discussed
in the august House. The Government of India has taken
certain decision. Just to assess the total burden of
indebtedness on the farming community in the entire
country, one Committee has been appointed under the
chairmanship of Shri Radhakrishnan, an eminent Professor.

MR. SPEAKER : Not him!

SHRI VARKALA RADHAKRISHNAN
important question. ...(Interruptions)

It is a very

SHRI SHARAD PAWAR : That Committee has been
appointed, and the Committee has been requested to give
Interim Report up to 318t December and final report up
to 3ist of May.

MR. SPEAKER : Which year?

SHRI SHARAD PAWAR : This year; in fact it was
appointed four months back only. The issue is very
important; this type of time limit is also given to the
Committee.

Secondly, regarding the interest issue, the Government
of India took a conscious decision to reduce the rate of
interest from 9 per cent to 7 per cent. This particular
provision was not applicable to many cooperative socieities.
About three weeks back, the Government of india also took
a decision to provide monetary support to cooperative
banks whereby they will be able to reduce their interest
rate from 9 per cent or 11 per cent to 7 per cent up to
Rs.3 lakh. So, we have started the process. After getting
Radhakrishnan Committee’'s Report, final view will be
taken.

SHRI BRAJA KISHORE TRIPATHY : The hon. Minister
has stated that one of the important recommendations of
the National Commission on Farmers headed by Dr.
Swaminathan is to complete the unfinished agenda in land
retorms. Now. the Government is driving the vehicle of land
reforms to back gear, in a reverse way. Misusing the
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provision of Land Acquisition Act, the State Governments
are acquiring lands from farmers and handing them over
to industrialists.

MR. SPEAKER : It does not arise.

SHRI BRAJA KISHORE TRIPATHY : Sir, Swaminathan
Commission has given this specific recommendation to
finish the unfinished work of the land reforms. That is why
| am asking the particular question, through you. to the
hon. Minister.

Provisions under Special Economic Zone Act are one
of the bright examples of how the lands are transferred
to industrialists. Taking all this into consideration, it seems
that land distribution is no more the agenda of the
Government. Hence, | would like to know from the hon.
Minister what is the perception of the Government about
the land reforms, and what is its target and time schedule
to complete the unfinished agenda on land reforms.
...(Interruptions)

SHRI SHARAD PAWAR : Firstly, this particular subject
at the national level is dealt with by the Rural Development
Ministry and not the Agriculture Ministry. So, the question
should go to the respective Ministry. But, this is a
recommendation and we have applied our mind on the
recommendation yet.

SHRI C.K. CHANDRAPPAN : Sir, we are discussing
this question in the context of widespread suicides all over
the country by farmers mainly due to the crisis in our
agrarian economy.

MR. SPEAKER it deals with only National
Commission Report, Shri Chandrappan.

SHRI C.K. CHANDRAPPAN : In this regard. | am
asking tﬁe Minister because the Swamination Commission
Report, if implemented, will go a long way in rerlving many
of the agitating problems. Since the Minister has said that
it is under consideration at various leveis, | would like to
know specifically what will be the time that you are taking
for finally processing this Report.
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Secondly, ' on the question of interest, which
Swaminathan Commission recommended 4 per cent, |
would like to know whether the Government. as a special
case, will take an early decision on that recommendation.

SHRI SHARAD PAWAR : Sir, as | have earlier
mentioned, the Government of India has aiready taken a
decision to reduce it from 11 per cent to seven per cent,
and substantial burden has been taken by the Government
of India by implementing this decision.

Regarding the time-limit for taking a final view on the
recommendations, it is very difficult for me to answer
because many Ministries are involved. Our efforts will be
to finish this entire programme, if possible, in six months'
time.

SHRI HANNAN MOLLAH : Sir, most of the questions
have been asked. The Commission had submitted its
Report. But then, Committees under the Ministers, under
several experts and under the Secretariat have been
constituted. Already, 50 per cent time is over. By the time,
the next Report comes the Government's term will be over.
Certain recommendations should be straightaway
implemented. One of the recommendations is the extension
of crop insurance to all crops in the country. Another
important one is four per cent interest. These two
recommedations should be straightaway implemented
without waiting for the Committees' recommendations any
further. | wouid like to know from the hon. Minister whether
the Government is considering these two recommendations.

SHRI SHARAD PAWAR : | have already said that this
is a State subject and the recommendations have a far
reaching effect. One of the formalities which we are yet
to complete is this. We have to take the confidence of the
State Governments. On 22nd December, | have calied a
meeting of the Agriculture Ministers from all the States to
discuss and also to take their viewe on these
recommendations. After getting the views from the States
and the concerned Ministries, we would like to take a final
view. This view will be taken not by one Ministry. Take the
case of the recommendation of four per cent interest.
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Ultimately, this particular decision has to be taken by the
Finance Ministry. That is why it is very difficult for me at
this juncture to say whether we will be able to accept each
and every recommendation.

MR. SPEAKER : Now. Q.No.166. Shrimati Bhavana P.
Gawali — Not present.

Shri Mahesh Kanodia.
[Translation]
indebtedness of Farmers

+
*166. SHRI MAHESH KANODIA :
SHRIMATI BHAVANA PUNDALIKRAO GAWALI :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether huge burden of agricultural debt has
been identified as the major cause of suicide by
farmers;

(b) if so, whether the National Commission on
Farmers headed by Dr. M.S. Swaminathan has suggested
loans to farmers at lower rate of interest and also waiver
off interest and principal of loan on certain category of
farmers;

(c) if so, the details thereof and the reaction of the
Government thereto;

(d) whether the Radha Krishnan Expert Group and
Hannumantha Rao Committee constituted in this regard
have submitted their fina report;

(e) if so, the details of the recommendations made
therein alongwith the action taken thereon;

() whether the farmers who had outstanding debts
have been exciuded from the special package declared by
the Government for farmers in drought prone areas;

(g) if so, the details therefor; and

s
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(h) the action proposed to be taken by the
Government to include the indebted farmers in this
package?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF'CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (h) A
statement is laid on the Table of the House.

Statement

(a) Agricultural indebtedness is one of the major
reasons for commiitting suicide by farmers;

(b) and (c) The National Commission on Farmers
headed by Dr. M.S. Swaminathan has, inter alia
recommended expansion of the outreach of the formal
credit system, lowering of rate of interest on crop loan to
4% restructuring of micro finance into livelihood finance and
moratorium on debt recovery and waiver of interest on loan
in distress hotspots and during calamities. The
recommendations are under consideration of the
Government.

(d) No, Sir.

(e) Does not arise.

() No, Sir.

(g) and (h) Do not arise.

SHRI MAHESH KANODIA : Mr. Speaker, Sir, | would
like to ask the hon'ble Minister through you the number
of farmers especially those belonging to Gujarat whom
loans have been disbursed under the provisions of
borrowings meant for waiving off the loans raised by the
farmers from the non-institutional money lenders. | would
very much like to apprise myself of the details thereof;

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : Sir. it is very important
subject and a special attention has been paid to ensure
the disbursement of crop loans on a large scale in the
country this year. The Government of India introduced a
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scheme relating to the increased in agricultural credit three
years ago and a target of disbursing as much as Rs.One
lakh and five thousand crore was fixed. [English) A sum
of Rs.86,000 crore was disbursed for agricultural crop loan.
In the year 200405, the total target was Rs.1,05,000 crore.
The actual achievernent was Rs.1,25,309 crore. So,
additional 32 per cent credit loan was provided in the year
2004-05. In the year 2005-06, the total target was finalized
at Rs.1,41,000 crore and the achievement was Rs.1,67,700
crore. So, 119 per cent target was completed. in the year
2008-07, | have got the figures only up to khanf. Rabi
figures are not with me.

The target was fixed at Rs.1,75,000 crore; and the
achievement as on September, 2006 is Rs.94,345 crore.
it shows that 53.91 per cent target has been achieved.

For the first time, such a big credit flow has been seen
by the Indian farmers. But still | myself am not satisfied
because in spite of such a huge flow of credit. even today,
more than 60 per cent farmers are not in a position to
take loan from any financial institutions, be it the
cooperative or the nationalized or regional development
bank. Unless and until we take conscious decision and
make efforts to bring all the farmers on the net of this
loaning, we will not be able to stop these private money
lenders. We have to concentrate on all these things in a
big way.

[Translation]

SHRI MAHESH KANODIA : Mr. Speaker, Sir, the loans
raised by the farmers of 31 districts in the States of Andhra
Pradesh, Karnataka, Kerala and Maharashtra have been
waived off. | would like to know from the hon'ble Minister
whether the farmers of Gujarat who committed suicide in
certain districts have been provided any sops. If so, the
details thereof.

SHRI SHARAD PAWAR : Mr. Speaker, Sir, out of the
scheme of districts of four States 6 districts of Maharashtra,
6 districts of Karnataka, 3 districts of Kerala and 10 districts
of Andhra Pradesh have been covered. These 31 districts
were identified because maximum incidences of suicide
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were witnessed there. Theretore, the situation over there
was different. The percentage of irrigation was also very
low there. This apart there were so many other problems.
For obvious reasons the Government of India prepared a
package for the assistance of those States-under which as
much as 50 percent of the Financial burden of the farmers
shall be borne by the Government of india and the
remaining 50 percant. shall be borne by the State
Governments concerned. In this way the amount has been
disbursed. | am pleased to note that the situation in Gujarat
is very good. The suicidal rate among the farmers of Gujarat
is very low as the State Government has undertaken a
few new schemes which have proved advantageous to the
farmers. There are so many other States as well where
the incidence of suicide is lower as the State Governments
are much concerned in this regard. However, the situation
in these 31 districts was different which is why they have
been projected separately.

SHR!I SACHIN PILOT : Mr. Speaker, Sir, we are
debating over the issue of disbursing loans to the farmers.
| would like to tell the hon'ble Minister that the farmers
particularly those belonging to such States where there is
shortage of water, marginal farmers go for loans to irrigate
their small areas of land or for digging bore wells. On more
occasions than one, they spend the amourit ranging from
Rs. Two thousand to Rs. One lakh in making bore wells
but water is hardly available. | would like to know from the
hon'ble Minister whether - the Government propose to
provide insurance cover to the marginal farmers in order
that the Government may help the poor farmers out in case
of non-availability of water.

SHRI SHARAD PAWAR : As of now, there is no such
proposal ‘before the Government.

MD. SALIM : Mr. Speaker, Sir, the hon. Minister himself
if saying that the Swaminathan Commission has reported
that unless the credit delivery mechanism is improved, the
major reason for the suicides being committed by farmers,
the problem of debt cannot be solved. Either our present
organized credit system is beyond the reach of the farmers
or the farmers don't have access to the system. | would
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like to tell the hon. Minister that the hon. Minister of Finance
of the Government is talking of increasing the credit by
manyfolds but since agriculture is not viable, farmers are
unable to repay their loans and become indebted. The
reason behind most of the suicides being committed is that
more people are in the clutches of Mahajans and other
money-lenders as compared to the people who approach
our organized credit mechanism. How will you break the
nexus?

[English]

MR. SPEAKER : Mr. Salim, Please put your question
now.

MD. SALIM : You are unable to help the needy by
adopting the method you are talking about. [English]
Besides your own organized system, [Translation] the
informal sectors, fike the one which has got Nobel prize
for microfinancing, and the microfinance institutes, like

" various channelising agents of the State Governments

which work among backward sections and SC people are
also there. Would you like to use this mechanism so that
fiow of loans to the farmers can get through those
and the farmers are freed from the clutches of money
lenders?

SHRI SHARAD PAWAR : Sir, | have stated in the very
beginning that it is a very serious problem and the
Government is very much concerned about it. Two years
ago disbursement figure of Rs.86,000 crore was projected
and this year it has reeched up to Rs.1,75,000 ctore. it
shows improvement but still more work needs to be done
on this front. We are facing two problems here. One is that
among the cooperative societies and banks which provide
loans in the villages, the number of sick cooperative
societies is higher. A committee under the_chairmanship
of Sh. Vaidynathanji was constituted to improve their
financial health and now the committee has given its
recommendations. The Government has accepted these
recomimendations. Accepting these rccommendations, the
Government is ready to provide an amount of Rs.14.000
crore to improve the health of these cocperative societies
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Out of this, Rs.12,000 crore will be provided to State
Governments through the Government of India and the
remaining Rs.2,000 crore will be provided by the State
Governments and other financial institutions. This money
will be used to improve the health of cooperative
institutions. If their heaith improves, the means of credit
availability which got blocked in the past will be reopened.
Secondly, this year NABARD has begun with credit
disbursement on a massive scale through Self-Help Groups
for the benefit of the weaker sections and the poor. At
present, | don't have the figures but if needed, | can make
it available to the House.

SHRIMATI KALPNA RAMESH NARHIRE : Sir, most of
the farmers‘who have committed suicides in Maharashtra
belong to Vidarbha but many farmers of Marathwada region
in Maharashtra have also committed suicides. | would like
to know, through you, from the hon. Minister whether the
farmers of Marathwada region will also be given packages
like the one given to Vidarbha farmers and whether the
debts of the farmers will be waived off to check the suicides
being committed by them?

SHRI SHARAD PAWAR : Sir, the problem of suicides
is a very serious problem before the country. | have
provided the details to the House earlier in this regard.
Each year approximately 1.15 to 1.20 lakh people commit
suicide in the country. Out of these, 16% people are either
farmers or those who belong to farmers' families. it can
not be accepted that all of them commit suicide for the
reasons concerning agricuiture only, but in the majority of
cases, it is observed that the burden of debts on them,
not getting appropriate prices of their produce, damage to
crop causing loss to them due to whcih they are forced

to borrow money from private money lenders and the -

pressure exerted by the money lenders on the farmers
when they are not in a position to repay the loans, are
some of the reasons which force farmers to suicide. So,
some steps have been taken in the four States where this
probiem is severe. As far as the situation in other districts
of the remaining States is concerned, Radhakrishnan
Committee has been constituted to take a decision in the
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matter and a time limit has been fixed for the committee
to submit its report as early as possible. After the report
is received, the Government will take a decision based on
the recommendations, as to what steps are needed to free
the farmers from the clatches of debt.

[English]

SHRI A. KRISHNASWAMY : Sir, the National
Commission on Farmers has suggested loans to certain
categories of farmers at lower rate of interest. This is one
of the recommendations of the National Commission on
Farmers headed by Dr. M.S. Swaminathan.

But in our State, our DMK Government led by hon.
Chief Minister, Dr. Kalaignar Karunanidhi, waived Rs.7,000
crores of loans to all the farmers irrespective of the
categories. As such, | want to know from the Union Minister
whether there is any programme to direct all the States
to waive the loans given to the farmers. Will any support
be extended to all the States for waiving the loans of the
farmers?

SHRI SHARAD PAWAR : | am grateful to the hon. Chief
Minister of Tamil Nadu that he has taken a very courageous
decision. Regarding the direction to all the States, my
appeal is that all the States should take inspiration from
Tamil Nadu and aiso should take certain responsibility
about this. We will be very happy to associate with any
collective decision.

SHRI A. KRISHNASWAMY : Will the Union Government
support that?

SHRI SHARAD PAWAR
...(Interruptions)

. | say, definitely yes.

MR. SPEAKER : | find that you have come fully
invigorated. | do not know how many matters you have got
to raise.

Now, Question Hour is over.
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WRITTEN ANSWERS TO QUESTIONS

[English]
Labour Courts and Tribunals

*162. SHRI G. KARUNAKARA REDODY :
SHRI KISHANBHAI V. PATEL :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) the number of Labour Courts and Tribunals
functioning in the country as on date, State-wise;

(b) the number of cases pending in each of these
Courts;

(c) whether there is any proposal to increase the
number of Labour Courts and Tribunals;

(d) if so, the details thereof;

(e) the efforts being made to expedite these cases;
and

(N the steps being taken to get the awards of
the Labour Courts and Tribunals implemented by the
employers?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU) : (a) and (b) As per the Industrial Disputes Act,
1847, an appropriate Govemment can set up Labour
Courts and Industrial Tribunals for resolution of industrial
disputes. In respect of industrial disputes arising in the
Central Sphers, Central Government is the appropriate
Govemment for setting up the Central Govemment
industrial Tribunal - cum - Labour Courts (CGIT's). There
are 22 CGIT's in different parts of the country. State-wise
break-up and CGIT-wise pendency of cases are indicated
in the enclosed statement.

(c) to (e) Five new CGIT's have been set up during
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the 10th Five year Plan in addition to the 17 existing
CGIT's. At present, there is no proposal for setting up more
CGIT's during the 10th Five Year Plan. These 5 new CGIT's
have been set up to expedite the settiement of industrial
disputes. A new Scheme for adjudication of disputes
through Lok Adalats has aiso been introduced during the
10th Five Year Plan as an alternative grievance redressal
machinery. CGIT's are holding awareness campaigns to
make the litigating parties informed of the efficacy
of resolution of industrial disputes through this
method.

( Whenever non-implementation of awards is
reported, show-cause notice is issued to employers. After
expiry of the show-cause notice, if the employer either fails
to reply or the reply is not considered sufficient for
compliance of the Order of Tribunal, prosecution proposals
are sanctioned by Chief Labour Commigsioner (Central)
and prosecution cases are filed in the Court for breach
of Section 29 of the Industrial Disputes Act, 1947.

However, if the employer is a public servant, attracted
by the provision of Section 197 of CrPC, the prosecution
proposal is referred by the Ministry of Labour and
Employment to the employing Ministry for obtaining
sanction.

Statement

CGIT's State Cases pending

) upto (8/2006)

1 2 3 o
(1) Mumbeai-1 Maharashtra 198
(2  Mumbai-ll 480
(3)  Nagpur 944
(4) Dhanbad-1 Jharkhand 1723
(5) Dhanbad-Ii 930
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1 2 3
(6) Jabalpur ~  Madhya Pradesh 1450
7) Kanpur Uttar Pradesh 652
(8) Lutknow 387
(9)  N.Delhi-| NCT Delhi 513
(10)  N.Dethi-ll 472
(11) Kolkata West Bengal 202
(12) Asansol 588
(13) Chandigarh-| Punjab and 886

Haryana

(14)  Chandigarh-Il 1124
(15) Jaipur Rajasthan 149**
(16) Bangalore Karnataka 332
(17) Ernakulam Kerala 247
(18) Chennai Tamil Nadu 599
(19) Hyderabad Andhra Pradesh 772
(20) Bhubaneswar Orissa 418
(21; Guwahati Assam 33
(22) Ahmedabad Gujarat 1867

** The figures in respect of the CGIT's of Jaipur and
Ahmedabad are upto June, 2006 as there is no Presiding
Officer since July, 2006.

Development of Forest Villages

*167. SHRI VIJOY KRISHNA : Will the Minister

of ENVIRONMENT AND FORESTS be pieased to

state :

to Questions 3

(a) the aims and objectives of developing forest

villages;

(b) whether the Union Government has received

proposals for the development of forest villages;

(c) if so, the details thereof, State-wise, particularly
from Bihar and Jharkhand;

(d) the funds allocated/utilised therefor, State-wise;
and

(e) the number
date?

of villages developed as on

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI A. RAJA) : (a) Recognizing that conservation and
development of forests is related to the welfare of the forest
dependent communities. the Government of India is
supporting projects for the development of forest villages
aimed at improving the quality of life of people therein by
providing basic minimum facilities and services like food,
safe drinking water, health care, primary education,
approach roads, other infrastructure facilities etc.

(b) Yes Sir.

(c) and (d) The Government of India provides
assistance for the development of forest villages under the
Special Central Assistance (SCA) to Tribal Sub Plan (TSP)
Scheme of the Ministry of Tribal Affairs. The proposals
received from ihe States are recommended by the Ministry
of Environment and Forests to the Ministry of Tribal Affairs
for approval as per prescribed procedure and for release’
of funds. As per the information provided by the Ministry
of Tribal Affairs, the State-wise details of funds released
are given in the statement enclosed. There is no forest
village in the State of Bihar.

(e) As per the information provided by the Ministry
of Tribal Affairs, funds have been released for the
development of 2179 villages.
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Statement
(As on 28.11.2006)
S. State No. of forest villages Total cost of the No. of forest villages ' “Tofal cost of them
No. for which projects project approved for which projects project approved
approved during during 2005-06 approved during during 2006-07
2005-06 (Rs. in lakhs) 2006-07 (Rs. in lakhs)

1. Assam 373 4059.00 Nil 0.00
2. Chattisgarh 343 4359.00 61 1092.67
3. Gujarat 199 1979.00 Nil 0.00
4. Jharkhand 21 130.00 Nil 0.00
5. Maharashtra Nil 0.00 Nil 0.00
6. Meghalaya Nil 0.00 23 380.71
7. Madhya Pradesh 679 6191.00 143 2650.06
8. Mizoram . 27 203.00 58 870.00
9. Orissa 20 157.00 Nil 0.00
10. Tripura Nil 0.00 62 930.00
11. Uttaranchal Nit 0.00 Nil 0.00
12. Uttar Pradesh Nil 0.00 Nil 0.00
13. West Bengal 170 2104.00 Nil 0.00

Total 1832 ' 19182.00 347 5833.44

Abstract

—  Total number of forest villages for which projects approved (1832+347) = 2179
— Total Amount released (Rs.19182 lakhs + Rs.5933.44 lakhs) = Rs.251.15 crores.

[Translatiion] Will the Minister of ENVIRONMENT AND FORESTS ' «

be pleased to state :
Development Work in Forest Aress

*168. SHRI RAMDAS ATHAWALE : (a) whether road construction and other various
SHRI KRISHNA MURARI MOGHE : schemes have come to a stand still in tribal and forest
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areas of the country after the enforcement of The Forest
(Conservation) Act, 1980;

(b) if so, whether the Govermment proposes to
provide any special relaxation to start developmental
works under the Govemment schemes;

('c) if so, the details thereof;
(d) if not, the reasons therefor,

(e) MMr the Union Govemment has received
any proposal from the State Government in this
regard during the last three years and the current year;
and

() it so, the action taken or being taken by the
Govemnment in this regard?

THE MINISTER OF ENVIRONMENT AND FORESTS
{SHRI A. RAJA) : (a) No, Sir.

(b) and (c) For development of tribal villages/forest-
fringe villages, the Central Government has granted one-
time general approval under the Forest (Conservation) Act,
1980 for certain essential developmental and security
related activities. The projects pertaining to schools,
dispensary/hospital, electric and telecommunication lines,
drinking water, water harvesting, minor irrigation canal,
non-conventional sources of energy, skill-upgradation,
power -sub-stations, communication posts and police
outposts involving less than one hectare of forest land in
each case are considered by the respective States/Union
Territory Government as per the guidelines issued by the
Central Govemment in this regard.

(d) Does not arise.

(e) and (f) 3986 Development projects received from
“tate/Union Tefritory Governments during the last three
years were coneidered and disposed in the time-bound
manner by the Central Govemment.
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[English]
Rain Water Harvesting

*169. SHRI SUGRIB SINGH : Will the Minister of
WATER RESOURCES be pleased to state :

(a) the details of ground water level in various

. States during 2004-05 and 2005-06;

(b) whether the Central Ground Water Authority
organized training programmes in various States during
2004-05 and 2005-06 to create public awareness about
roof top rain water harvesting; and

(c) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV) : (a) As per the assessment of ground water
resources carried out in the year 2004 jointly by the Central
Ground Water Board (CGWB) ‘and the States, out of 5723
ground water resource assessment units (block/ mandal/
taluka), 839 assessment units are 'over-exploited’ wherein
stage of ground water development is more than 100%
and significant decline in long term trend of water level
has been observed in either pre-monsoon or post-
monsoon periods or both. 226 units are ‘critical' wherein
ground water development is more than 90% and upto
100% and significant decline is observed in long term
trend of water level in both pre-monsoon and post-
monsson periods. As per the ground water level monitoring
carmried out by CGWB, declining trends in the ground water
levels are olserved between 2004-05 and 2005-06 in
isolated pockets of Blocks/Mandals in 14 States. Details
are given in the enclosed statement-|

Annexure-l. However, in the States of Assam, Bihar,
Chhattisgarh, Himachal Pradesh, Jammu and 'Kashmir,
Jharkhand, Meghalaya and Orissa there is no perceptible
decline in ground water level.

(b) and (c) The Central Ground Water Authority
(CGWA) organizes training programmes to generate
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resource persons as a measure of capacity building in
Rain Water Harvesting and Artificial Recharge of Ground
Water. CGWA also conducts Mass Awareness Programmes
on Rain Water Harvesting and Artificial Recharge to
Ground Water through out the country involving the States/
Central, NGOs, VOs, Industries, Educational Institutions
and Welfare Organisations. During the years 2004-05 and
2005-06, 52 and 51 mass awareness programmes and 39
and 49 training programmes were organized, respectively.
State-wise details of these programmes are given in the
enclosed statement-il. Besides, CGWA also participated in
3 and 8 exhibitions during the years 2004-05 and
20056-06, respectively to create awareness through display
of working modeis on various aspects of ground water
management.

Statement-|

States showing the declining trend in ground water
levels as per the assessment camied out
by CGWS in the years 2004-05
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1 2 3
6. Kerala Declining trends observed in
isolated pockets of 20 Blocks
7. Madhya Pradesh  Declining trends observed in
isolated pockets of 29 Blocks
8. Maharashtra Declining trends observed in
isolated pockets of 8 Blocks
9. Punjab Declining trends observed in
isolated pockets of 108 Blocks
10. Rajasthan Declining trends observed in
isolated pockets of 190 Blocks
11. Tamil Nadu Declining trends observed in
isolated pockets of 175 Blocks
12. Uttar Pradesh Declining trends observed in
isolated pockets of 50 Blocks
13. Uttaranchal Declining trends observed in
isolated pockets of 2 Blocks
14. West Bengal Declining trends observed in

isolated pockets of 1 Block

and 2005-06
S. State Remarks
No.
1 2 3
1. Andhra Pradesh Declining trends observed in
isolated pockets of 296
mandals.
2. Delhi Declining trends obeerved in
isolated pockets of 7 Blocks
3. Gujarat Declining trends observed in
' igolated pockets of 43 Taluks
4. Haryana Declining trends observed in
isolated pockets of 66 Blocks
§. Kamataka Declining trends observed in

isolated pockets of 68 Blocks

Statement-ii

States-wise number of mass awareness and training
programmes conducted by CGWA/CGWB on Rain
Water Harvesting for Ground Water Recharge
during 2004-05 and 2005-06

S. State/UT No. of mass No. of
No. awareness training
programmes programmes
organized conducted
2004-  2005- 2004- 2005-
05 06 05 06
1 2 3 4 5 6
1. Andhra Pradesh 3 3 3 3
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1 2 3
2. Assam 2
3. Bihar 3
4 Chandigarh 2
5. Chhattisgarh 3

6 Dadra and Nagar 0
Haveli

7. Diu 0
8 Delhi 3
9. Gujarat 3
10. Haryana 1

11. Himachal Pradesh 2

12. Jammu and 3
Kashmir

13. Jharkhand 0

14. Karnataka 3

15. Kerala 3

16. Madhya Pradesh 3

17. Maharashtra 3
18. Mizoram 0
19. Orissa 3
20. Punjab 0
21. Rajasthan 2
22. Tamil Nadu 3
23. Tripura 1

e,

1 2 3 4 5 6
24. Uttranchal 2 1 1 1
25. Uttar Pradesh 1 2 1 2
26. West Bengal 3 3 2 3

Total 52 51 39 49

Environmental Clearance for Road Projects

*170. SHRI PRABHUNATH SINGH : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state :

(a) the number of proposals received from various
State Governments particularly from Government of Bihar
for getting the environmental clearance for various road
projects during the last three years;

(b) the number out of them cleared so far, and

{(c) the time by which the remaining proposals are
likely to be cleared? '

THE MINISTER FOR ENVIRONMENT AND FORESTS
(SHRI A. RAJA) : (a) The Ministry of Environment and
Forests has received 39 road project proposals from the
various State Governments and the -Union Territory of
Andaman and Nicobar Islands during the last three years,
seeking Environmental Clearance. The number of propos-
als from the concerned State Governments/Union Territory
are; Maharashtra (1), Andhra Pradesh (2), Kamataka (1),
Kersla (31), Madhya Pradesh (2), Haryana (1) and
Andaman and Nicobar Island (1). No road project proposal
has been received from the State Government of Bihar
seeking environmental clearance.

(b) Out of the aforesaid 39 proposals, 37 road
project proposals have been cleared so far. .

(c) Two road proposals pending as on date with the
Ministry were received very recently in November, 2006
only. According to the provisions of the Environmental
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Impact Assessment Notification, 2006 the time required for
grant of environmental clearance is 105 days to be
counted after the receipt of a complete application with
requisite documents, including Environmental Impact
Assessment report.

Environmental Clearance for Mining

*171.SHRI JUAL ORAM Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) whether a number of mining projects are
pending for environmental clearance;

(b) if so, the details thereof during the last three
years and current year, State-wise; and

(c) the time by which clearance is likely to be
granted?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI A. RAJA) : (a) Yes, Sir.

(b) State-wise break-up of the pending 372 mining
proposals as on 31.10.2006 for environmental “¢learance
is given in the table hereunder:—

S. Name of State No. of Projects
No. Pending

1 2 3

1.. Andhra Pradesh 15

2. Chhattisgarh 14

3. Goa 33

4. Gujarat 31

5. Himachal Pradesh 1

6. Jharkhand 17

7. Kamataka _ 77
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1 2 3
8. Madhya Pradesh 12
9. Maharashtra 25
10. Meghalaya 2
11. Orissa 23
12. Rajasthan 117
13. Tamil Nadu 2
14. Uttaranchal 1
15. West Bengal 2

Total 372

() The completed proposals would need to be
considered by the Expert Committee for obtaining their
recommendation on the same in accordance with the
prescribed procedure before taking a decision for grant of
environmental clearance or otherwise. Iin order to speed
up clearance of the pending proposals, Ministry of
Environment and Forests has constituted an additional
Expert Committee for environmental appraisal of mining
projects on 23rd August, 20068. The Committee has since
held 3 meetings.

[Translation]
Law for Dally Wagers

*172. SHRI SANTOSH GANGWAR : Will the Minister
of LABOUR AND EMPLOYMENT be pleased to
state :

(a) whether the Hon'ble Supreme Court has di-. ,
rected to enact a law as soon as possible to regulate the
terms and conditions of the daily‘wagors:

(b) i so, whether the Govemment has prepared or
proposes to formulate & proposal in this regard;
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(c) if so, whether the consultations have been held
with the State Government trade unions and others Stake
holders prior to preparing the said proposal;

(d) it so, the details thereof; and
(e) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI CHANDRA SEKHAR
SAHU) : (a) No Sir.

(b) to (e) Do not arise.
[English]
Price of Pulses

*173. SHRI RAVI PRAKASH VERMA :
SHRI ANANDRAO VITHOBA ADSUL :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether there is a huge difference between
procurement price and market price of pulses;

(b) if so, the details thereof,

(c) the reasons for conceding low support price
despite the high prices prevailing in market. and

(d) the effots made by the Government for
rationalizing the support and market price of pulses?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFRAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) and {b) A
comparative position of Minimum Suppornt Prices (MSPs)
and market prices of the major pulses is given below:

MSP and Month - end Wholesale Prices

(January - October, 2006)

(Rs. Per qunital)
Pulses MSP for 2006-07 Market Centre Minimum Maximum Average
(Jan. Oct.)
1 2 3 4 5 6
Arhar 1410 Chennai (TN) 1900 2050 1978
Kanpur (UP) 1720 1900 1804
Kolkatta (WB) 2250 3000 2492
Moong 1520
Bhatinda (Pb.) 3270 4280 3889
‘Chennai (TN) 2426 4500 ' 3259
Kanpur (UP) 2230 3180 2864
Hapur (UP) 2050 2300 2185
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1 2 3 4 5 6
Urad 1520
Chennai (TN) 2500 5102 3732
Mumbai (Mah.) 3625 5000 4319
Kanpur (UP) 2210 3425 2968
MSP for 2005-06
Masur 1535
(Lentil) Mumbai (Mah.) 2075 2400 2282
Kanpur (UP) 1670 2025 1774
Kolkatta (WB) 2300 2600 2433
Gram 1435
Dohad (Guj.) 1675 3160 2337
Jaipur (Raj.) 16875 3125 2241
Hapur (UP) 2100 2900 2401

The market price of pulses is higher than the MSP because
the domestic production of puises is lower than the
requirement. Further, the changes brought in the Agricul-
tural Produce Marketing Committee (APMC) Act, with the
objective of providing more options to the farmers by way
of having the choice to sell their produce to prospective
buyers, has also brought in greater degree of competition
in the market pushing the prices upwards.

(c) and (d) The Government fixes the Minimum Support
Prices (MSPs) for various agricultural commodities,
including pulses, taking into account the recommendations
of Commission for Agricultural Costs and Prices (CACP),
the view of State Govermnments and concemed Central
Ministries as weil as other relevant factors, which in the
opinion of the Government, are important for fixation of
MSPs.

CACP, while formulating its recommendations on price
policy considers a number of important factors which
include cost of production, changes in input prices, input/
output price parity, trends in market prices, demand and
supply situation, inter-crop price parity, effect on industrial
cost structure, effect on general price level, effect on cost
of living, intemational market price situation and parity
between prices paid and prices received by the farmers.

The objective of MSP mechanism is to provide a
guarantee to the farmers to realize a reasonable price for
their produce. When the market prices tend to fall below
the MSP, the designated agencies such as Food
Corporation of india (FCI), National Agricultural Coopera-
tive Marketing Federation of India Ltd (NAFED), Cotton
Corporation of india (CCl) and Jute Corporation of India

4

’
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(JCI) purchase the produce at the MSP. However, if the
market price is more than the MSP fixed by the
Government, farmers are free to realize a higher price by
selling their produce in the market.

Issue of Special Cards

*174. SHRI M. SHIVANNA : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Union Government has directed the
States to issue special green cards to the Below Poverty
Line (BPL) families;

(b) if so, the details thereof alongwith the criterion
fixed for issuance of these special cards;

(c) whether BPL families owning a few consumer
goods and small plots of land have also been excluded
from this scheme;

(d) i so, the reasons therefor and the steps taken
to inciude all the BPL families under the scheme;

(e) whether most of the States have completed the
work of issuance of special cards; and

(h it so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) No orders for any
specific colour caids for distribution to families identified
under TPDS have been issued by the Government of India.
The Targeted Public Distribution System (TPDS) with focus
on the poor was introduced with effect from June 1997 and
covers 6.52 crore Below Poverty Line (BPL) families
including 2.50 crore Antyodaya Anna Yojana (AAY) families
and 11.52 crore Above Poverty Line (APL) families based
on poverty estimates of the Planning Commission for the
year 1983-94 on the population projection of Registrar
General of Census as on 31st March, 2000. Instructions
have been given to issue distinctive ration cards to the
identified families under APL, BPL and AAY categories.
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State Governments have the freedom to prescribed
appropriate distinctive colours/designs.

(b) PDS is operated under the joint responsibility of
the Central and State Governments. The Central Govern-
ment has taken the responsibility for procurement, storage,
transportation and bulk allocation of foodgrains, etc. The
responsibility for effectively distributing the same to the
consumers through the network of Fair Price Shops (FPSs)
lies with the State Governments. The operational respon-
sibilities including allocation within the State, identification
of tamilies below poverty line, issue of ration cards,
supervision and monitoring the functioning of FPSs rest
with the State Goverments. On the basis of the poverty
estimation of the Planning Commission, the number of BPL
families (including AAY) to be covered in each State/UT
Administration has been conveyed to the State Govemn-
ments and necessary guidelines for identification of AAY
families have been sent to all the State Governments/UT
Administrations as per Statement-l. The enclosed state-
ment-ll to the PDS (Control) Order, 2001 gives detailed
guidelines for identification of BPL and AAY families.

(c) and (d) As per the last BPL census for the 10th
Plan conducted by the Ministry of Rural Development, the
methodology of score based ranking of each household
indicating their quality of life was adopted. For this purpose,
13 socio-economic parameters which include size of land
holding, type of house, food security, sanitation, etc. were
adopted. These were ranked in order, on the basis of which
BPL families were identified.

(e) and (f) Most of the State Governments except
Himachal Pradesh have completed the work of identifying
the issuing distinctive ration cards to the BPL families.
Marginal shortfall in issue of BPL cards is there in Bihar,
Goa, Uttar Pradesh, Andaman and Nicobar lIslands,
Chandigarh, Dadra and Nagar Haveli and Lakshadweep
(statement-1il). Out of the 2.50 crore families which were
to be identified under AAY category, various States/UT
Administrations have identified 2.25 crore AAY families and
distinctive ration cards have been issued to them. The
Central Government is allocating foodgrains to 2.25 crore
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AAY families as per the approved norms. A Statement
showing the number of AAY families identified by the
States/UT Administration is enclosed as statement Iil. For
identification of the remaining AAY families (0.25 crore),
concemed States/UT Administrations have been directed
to expedite the process.

U]

(i)

(i)

Statement-1
Antyodaya Anna Yojana (AAY)

A National Sample Survey Exercise points
towards the fact that about 5% of the total
population in the country sieeps without two
square meals a day. This section of the
population can be called as “hungry". In order
to make TPDS more focused and targeted
towards this category of population, the
*Antyodaya Anna Yojana" (AAY) was lunched in
December, 2000 for one crore poorest of the
poor families.

AAY contemplates identification of one crore
poorest of the poor families from amongst the
BPL families covered under TPDS within the
States and providing them foodgrains at a
highly subsidized rate of Rs.2/- per kg. for wheat
and Rs.3/- per kg for rice. The States/UTs-are
required to bear the distribution cost, including
margin to dealers and retailers as well as the
transportation cost. Thus the entire food subsidy
is being passed on to the consumers under the
scheme.

The scale of issue that was initially 25 kg. per
family per month has been increased to 35 kg.
per family per month with effect from 1st April,
2002.

First Expansion of AAY

The AAY Scheme has been expanded in 2003-2004
by adding another 50 lakh househoids from amongst the
BPL families.

AGRAHAYANA 13, 1928 (Saka)
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Households headed by widows or terminally ill
persons or disabled persons or persons aged
60 years or more with no assured- means of
subsistence or societal support

Widows or terminally il persons or disabled
persons or persons aged 60 years or more or
single women or single men with no family or
societal support or assured means of subsis-
tence.

Al primitive tribal househoids.

Second Expansion of AAY

As announced in the Union Budget 2004-05, the
scheme has been further expanded with effect from
18t August, 2004 by another 50 lakh BPL families by
including, inter-alia, all households at the risk of
hunger. The guidelines have been issued to all States/
UTs on 3rd August, 2004. The following criteria was
adopted for identification of additional Antyodaya
families:-

(a)

(b)

(©

Landiess agriculture labourers, marginal farm-
ers, rural artisans/craftsmen such as potters,
tanners, weavers, blacksmiths, carpenters, sium
dwellers, and persons eaming their livelihood
on dally basis in the informal sector like porters,
coolies, rickshaw puliers, hand cart pullers, fruit
and flower sellers, snake charmers, rag pickers,
cobblers, destitutes and other similar categories
in both rural and urban areas.

Households headed by widows or terminalty ill
persone/disabled persons/persons aged 60
years or more with no assured means of
subsistence or societal support.

Widows or terminally il persons or disabled
persons or persons aged 60 years or more. or
single women or single men with no family o.
societal support or assured means of subeis-
tence.



55 Written Answers DECEMBER 4, 2006 to Questions 56

(d) Al primitive tribal househoids. Identification of Families and Allocation of Foodgrains
Out of the 50 lakh households in the 2nd expansion, (i) The identification of the Antyodaya families and
48 lakh BPL households have been distributed State wise issuing of distinctive Ration Cards to these
and the remaining 2 lakh households to be identified families is the responsibility of the concemed
subsequently by the States where error of exclusion come State Govemments. Detailed guidelings were
10 light. issued to the States/UTs for identification of the
Antyodaya families under the AAY and addi-
Third Expansion of AAY tional Antyodaya families under the expanded
AAY. Allocation of foodgrains under the scheme
As announced in the Union Budget 2005-06, the AAY is being made to the States/UTs on the basis
has further been expanded w.e.f. 1st April, 2005 to cover of lssue of distinctive AAY Ration Cards to the
another 50 lakh BPL households thus increasing its identified familive.
overage to 2.5 crore households. Earller criteria adopted (i)  The status of identification of households under
for identification of Antyodaya tamilies was foliowed in this AAY (Normal, 1st expansion, 2nd expansion
expansion. With this increase more than 38% of the total and 3rd expansion) is given in Annexure
estimated BPL families have been covered under enclosed. The defaulting States/UTs are re-
AAY. minded regularly as a part of monitoring.
Annexure

as on 29.11.2006

Status of identification of Households under AAY (Normal and Additional)

(Fig. in lakh)
S. StatesUTs No. of BPL Estimated No. of AAY families AAY families identified and
No. families RC issued
as on Normal st 2nd 3rd Total Normal ist 2nd 3rd Total
1.3.2000 exp. exp." exp.** oxp. exp. exp.
1 2 3 4 5 6 7 8 9 10 11 12 13
1. Andhra 40.63 6.228 3.117 2991 3.242 15578 6.228 3.117 2991 3.242 15578
Pradesh
2. Arunachal 0.99 0.151 0.677 0.073 0.079 0380 0.151 0.077 0.073 0.079 . 0.380
Pradesh
3. Assam 18.36 2815 1408 1352 1465 7040 2815 1408 1.352 143 7.005

4. Bihar 6523 10.000 5.033 4.802 5205 25.010 10.000 5.033 15.003




§7 Written Answers AGRAHAYANA 13, 1828 (Saka) to Questions 58
1 2 3 4 5 6 7 8 9 10 11 12 13
5. Chhattisgarh 18.75 2874 1439 1.380 1496 7.189 2874 1439 1380 1.496 7.189
8:' Delhi 4.09 0.626 0.316 0.301 0.326 1.568 0320 0.235 0.555
7. Goa 0.48 0.073 0.037 0.035 0.039 0.184 0.073 0.037 ' 0.035 0.145
8. Gujarat 21.20 3.250 1.626 1.561 1.691 8128 3250 1626 1.561 1.661 8.098
9. Haryana 7.89 1209 0606 0.581 0629 3.025 1.209 0.606 0.581 0.528 2.924
10. Himachal 5.14 0.787 0.385 0.378 0.411 19871 0.787 0395 0.378 0411 1.971
Pradesh
11. Jammu and 7.36 1.129 0.564 0.542 0.587 2.822 1.129 0.564 0542 0.322 2.557
Kashmir
12. Jharkhand 23.94 3.665 1841 1.762 1911 9.179 3.665 1.841 1.762 7.268
13. Kamataka 31.29 4797 2400 2303 2497 11.997 4.797 2400 2.303 2497 11.997
14. Kerala 16.54 2.382 1.192 1.144 1.240 5958 2382 1.192 1.144 1.24 5958
15. Madhya 41.25 6.324 3.164 3.037 3.291 15816 86.324 3.164 3.037 3.120 15.645
Pradesh
16. Maharashtra 65.34 10.017 5.011 4810 5.215 25.053 10.017 5.011 4810 19.838
17. Manipur 1.66 0255 0.127 0122 0.132 0.636 0.255 0.0127 0.122 0.504
18. Meghalaya 1.83 0.281 0.140 0.135 0.148 0.702 0.281 0.140 0.135 0.146 0.702
19. Mizoram 0.68 0.105 0.051 0.050 0.056 0261 0.105 0.051 0.050 0.055 0.261
20. Nagaiand 1.24 0.189 0.096 0.091 0.089 0475 0.189 0.096 0.091 0.099 0.475
21, Orissa 32.08 5.066 2.530 2428 2632 1?.645 5.05§ 2.530 2428 2.632 12.645
22. Punjab 4.68 0.717 0359 0.345 0.373 1.794 0.717 0.359 0.312 1.388
23. Baiasthan 24.31 3.726 1865 1.790 1.940 9321 3726 1839 1.790 1924 9.279
24, Sikkim 0.43 0.087 0032 0.032 0.034 0.1686 0.067 0032 0.032 0.034 0.165
25. Tamil Nadu 48.63 7455 3730 3.580 3881 18.648 7455 3.730 3.580 3.881 18.646
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1 2 3 4 ) 6 7 8 9 10 1 12 13
26. Tripura 2.95 0.452 0.227 0.217 0.235 1.131 0452 0.227 0.679
27. Uttar Pradesh 108.790 16.371 8.191 7.861 8.522 40.945 16.371 B8.191 7.861 8.522 40.945
28. Uttranchal 4.98 0.763 0.382 0.367 0.397 1909 0.763 0.382 0.367 1.512
20. West Bengal 61.78 7939 39873 3813 4.132 19.857 7.939 3973 2.887 14.799
30. Andaman and 0.28 0.043 0.021 0.021 0.022 0.107 0.043 0.043
Nicobar
31. Chandigarh 0.23 0.035 0.018 0.017 0.018 0.088 0.021 0.021
32. Dadra and 0.18 0.28 0.013 0.013 0.015 0.069 0.028 0.009 0.037
Nagar Haveli
33. Daman and Diu 0.04 0.006 0.003 0.003 0.003 0.015 0.006 0003 0.003 0.003 0.015
34. Lakshadweep 0.03 0.004 0.003 0.002 0.003 0.012 0.004 0.004
35. Pondicherry 0.84 0.128 0.085 0.062 0.067 0322 0.128 0.085 0.062 0.087 0.322
Total 652.03 98.946 50.021 48.001 52.030 2490.998 $9.626 49.869 41.669 33.389 22;.;;;

*  Out of the 60 lakh househoids in the 2nd expansion, 48 lakh households (from BPL) had been earmarked for expansion
State wise and the remaining 2 lakh househoids were {0 be identified subsequently by the State where error of

enclusion came to light

**  The left over expansion of 2 lakh families of 2nd expansion have been included in the 3rd expansion of AAY scheme

to 52 lakh familles from 50 lakh families.

Statement-l|
PDS Control Order, 2001
Identification of families living below the poverty line:

(i) State Governments shall formulaic  suitable
guidelines for the purposc ot identification of
familes living Below the Poverty fing (:I1PL).
including the Antyodaya families, as por the
estimates adopted by the Central Government.
Care will be taken to ensure that the families

(ii)

1)

80 identified are really the poorest. The exercise
of identification of BPL and Antyodaya families,
wherever it has not been done already, shall
be completed within three months of the issue
of this Order

State Governments shall get the lists of BPL and
Antyodaya families reviewed every year for the
purpose of deletion of ineligible families and
inclusion of eligible families.

While underlaking the exercise of identfication
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or review of BPL and Antyodaya families, each respect of the area under their respective
State Government shall prescribe a suitable jurisdiction.
proforma to be filled up by or on behalf of the
head of a family. (vij Where there are no Gram Sabhas, the local
’ representative bodies shall finalise the list of
(iv) The data provided in the prescribed proforma beneficiaries belonging to BPL and Antyodaya
shall be verified by the authority designated categories within their respective jurisdiction.
by the State Government for the purpose.
The said authority shall also certify the (vii) The designated authority of the State Govern-
correctness of the information contained in the ment or the local representative bodies includ-
proforma. iny Gram Sabhas and Gram Panchayats which
have been entrusted with the task of identifica-
(v) Gram Sabha shall finalise the list of beneficia- tion of beneficiaries. shall venfy and certity the
ries belonging to BPL and Antyodaya catego- information in the prescribed proforma for BPL
ries drawn up by the designated authority in and Antyodaya families.
Statement-il
Statewise No. of Households BPL Households, Fair Price Shops and
Ration Cards issued by the respective State/UT
State/UT Projected % of Size of No.of No. of Ration Cards Diffe- Reported
population BPL House- House- BPL (In Lakhs) rence as on
in 2000 popu- Holds  Holds House- of '
(in lakhs) lation in 2000 Holds BPL AAY Total Col. 8
(in lakhs) in 2000 (BPL+ and
(in lakhs) AAY) 5
1 2 3 4 5 6 7 8 9 10 11
Andhra Pradesh 754.66 25.68 4 158.21 40.63 126.24 1558 14182 101.19 31.8.06
Arunachal 11.92  40.86 4.93 2.42 0.99 0.61 0.38 0.99 0.00 31.3.04
Pradesh
Assam 261.96 40.88 6.83 44.93 16.38 12.02 7.00 19.02 0.66 31.8.06
Bihar 731.11 54.08 6.18 118.79  65.23 49.09 15.00 64.99 -0.24 31.8.05 '
Chhattisgarh 24926 4252 5.65 44.11 18.75 15.45 7.19 22.64 389 31.8.08
Delhi 139.64 14.69 5.02 27.82 4.09 3.79 0.56 4.35 0.26 31.8.08
Goa 16.95 14.92 4.99 3.20 0.48 0.13 0.15 0.28 -0.20 31508
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1 2 3 4 S 6 7 8 9 10 1

Gujarat 48252 24.21 5.51 87.57 21.20 26.92 8.10 35.02 13.82 31.5.08
Haryana 198.31 25.08 6.30 31.48 7.89 5.29 2.92 8.21 0.32 31.8.06
Himachal 67.11  40.88 5.34 12.57 5.14 0.92 1.97 2.89 225 31.7.05
Pradesh

Jammu and 99.45  40.88 5.52 18.02 7.36 4.80 2.56 7.36 0.00 1.4.2003
Kashmir

Jharkhand 268.31 54.96 6.16 43.56 23.94 16.68 1.27 23.95 0.01 19.9.2002
Karnataka 520.81 33.16 5.52 94.37 31.29 58.31 12.00 70.31 30.02 31.8.08
Kerala 322.62 25.43 5.28 61.10 15.54 14.91 5.96 20.87 5.33 31.8.08
Madhya Pradesh 548.22 4252 5.65 97.03 41.25 36.40 15.64 52.04 10.79 22.4.2003
Maharashtra 911.15 36.86 5.14 177.27 65.234 53.15 19.84 72.99 7.85 28.2.04
Manipur 25.18 40.86 5.19 4.07 1.66 1.18 0.50 1.66 0.00 3.7.05
Meghalaya 24.34 40.86 5.42 4.49 1.83 1.13 0.70 1.83 0.00 31.8.06
Mizoram 9.52 40.86 §.70 1.67 0.68 0.42 0.26 0.68 0.00 31.8.06
Nagaland 16.84 40.86 5.57 3.02 1.24 0.77 0.47 1.24 0.00 28.2.05
Orissa 358.57 48.56 5.28 6791 3298 37.58 12.64 50.22 17.24 31.8.06
Punjab 23538 11.77 5.92 39.76 4.68 479 1.39 6.18 1.50 31.8.06
Rajasthan 535.50 27.41 6.04 88.67 24.231 1517 9.27 2444 0.13 2.2.06
Sikkim 5.59 41.43 5.33 1.05 0.43 0.26 0.17 0.43 0.00 31.8.06
Tamilnadu® 617.74 35.03 4.45 138.82 4863 149565 1865 168.30 11967 3112003
Tripura 37.82 40.86 5.24 1.22 2.95 227 0.68 295 000 31.8.06
Uttar Pradesh 1626.04 40.85 622 26142 10679 6549 40.95 106.44 035 31806
Uttranchal 75.84 40.85 6.22 12.19 4.98 3.47 1.5 4.98 0.00 31.8.06
West Bengal 790.08 35.66 5.44 14623 51.79 37.62 14.80 52.42 0.63 31.12.05

—— e - com - crn > .- i e e
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1 2 3 4 5 6 7 8 9 10 11
Andaman and 3.86 34.47 4.75 0.81 0.28 0.12 0.04 0.16 <0.12 30.6.05
Nicobar islands
Chandigarh 8.88 11.38 4.38 2.03 0.23 0.07 | 0.02 0.09 -0.14 31.7.06
Dadra and Nagar 1.90 50.84 5.28 0.36 0.18 0.12 0.04 0.16 -0.02 31.5.05
Haveli
Daman and Diu 1.40 15.30 5.80 0.26 0.04 0.04 0.01 .0.05 0.01  31.3.2003
Lakshadweep 0.71 25.04 6.23 0.11 0.03 0.01 0.004 0.01 -0.02 24.9.05
Pondicherry 1.1 37.04 4.97 2.24 0.84 0.89 0.32 1.21 0.37 31.8.08
Total 9969.44 5.51 1803.78 652.03 7468.864 22454 971.18 319.15 o

1* Separate figures of APL/BPL cards in Tamil Nadu are not available as there is no categorisation on the basis of

APL/BPL in the State.

2. AAY figures are as on 25.10.2006. BPL figures have been reduced correspondingly.

Differences in interest Rate of EPF

*175. SHRI MANORANJAN BHAKTA :
SHRI M.P. VEERENDRA KUMAR :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) whether differences have surfaced between the
Government and the representatives of the employees on
the issue of interest rate on Employees Provident Fund:

(b) if so, the details thereof:
(c) the efforts made to sort out the differences; and
(d) the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL. DEVELOPMFNIT (SHRI CHANDRA SEKHAR
SAHU) : (a) to (d) No, Sir. The issue regarding the rate
of interest for the year 2006-07 was deliberated upon by

the Central Board of Trustees, Employees’ Provident Fund
in its meeting held on 7.11.2006. Since the deliberations
remained inconclusive, it was decided to further discuss
the issue at the next meeting of the CBT, EPF. The Central
Govemnment has not received the recommendations of
Central Board of Trustees, Employees’ Provident Fund on
the issue, so far.

[Transiation)
Nstional Rainfed Area Authority

*176. DR. CHINTA MOHAN :
SHRI RAMJI LAL SUMAN :

Will the Minister of AGRICULTURE be pleased o
state .

(a) whether the Government has set up any
National Rainfed Area Authority;

(b) it so, the details thereof along with the task
assigned to the said Authority;
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(c) whether the Government has made any assess-
ment in regard to productivity of land under artificial and
rainfed irrigation;

(d) it so, the details of rate of productivity of
the various crops on both types of land, crop-wise;
and

(e) the funds allocated for augmentation of irrigation
facilities on agricultural land dependent on rain?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) Yes, Sir.

(b) NRAA has a two tier structure. The first tier is
the Goveming Board that will provide necessary leader-
ship and appropriate coordination in implementation of
programmes. The Governing Board will be chaired by the
Union Agriculture Minister and co-chaired by the Union
Rural Development Minister. The second tier would be the
Executive Committee consisting of technical experts and
representatives from stake holder Ministries. The Executive
Committee would be headed by a full time CEO and will
also have five full time technical experts.

An Order for setting up of NRAA, its constitution and
mandate has been issued on 3rd November, 2006. A Copy
of the Order is enclosed as statement-|

(c) and (d) Agriculture production depends on factors
like agro-ecological conditions, input supply, farm mecha-
nization, quality of seed, soil type and crop period. These
factors vary considerably from region to region in the
country. Estimated effect of irrigation on yields of selected
crops from district data base in similar agro-climatic
regions both under rainfed and irrigated conditions has
been made by CRIDA, ICAR which reveals significant
response of crops to imigation. The selected crop wise
details are given in the enclosed statement-Il. However it
is estimated that food grain production in the country
accrues from approximately 142 millionhectares of oculti-
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vated land. Of this, 40 percent is irrigated and accounts
for 55 percent of production. The remaining 85 million
hectares are rainfed and contribute 45 percent to total
agriculture production.

(e) Total dependence of agriculture on rains can be
minimized mainly through assured irrigation coverage and
through improved water management practices. The
revised outlay under irrigation sector for X Plan is
Rs.109416.94 crores to create an irrigation potential of
10.5 million ha. Besides, following schemes are imple-
mented by the Ministry of Agriculture and Ministry of Rural
Development to enhance soil and water conservation on
watershed approach.

Ministry of Agriculture

1. National Watershed Development Project for
Rainfed Areas (NWDPRA)

2. Soil Conservation in the Catchments of River
Valley Project and Flood Prone Rivers (RVP
and FPR)

3. Watershed Development Programme for Shift-
ing Cultivation Areas (WDPSCA)

4. Reclamation of Alkali Soils (RAS)
Ministry of Rural Development

1. Drought Prone Area Programme (DPAP)

2. pesorl Development Programme (DDP)

3 integrated Wasteland Development Programme
(IWDP)

For the X Plan an outlay of Rs.6400.00 Crores has been
made for the above seven schemes for develoﬁmnt of
214 lakh ha. In the first four years 1590.30 lakh ha.
at a cost of Rs.4851.33 Crores has aiready been
achieved.
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Statement-|

F.No. 9-2/2005-RFD-IV
MINISTRY OF AGRICULTURE

(Department of Agriculture and Cooperation)
Rainfed Farming Systems Division

Krishi Bhavan, New Delhi,
Dated the 3rd November, 2008

ORDER

in Order to address the problems of rainfed areas and
for sustainable ‘development of such areas, the Govem-
ment of India have decided to set up a National Rainfed
Ared Authority (NRAA). The Authority willl be a two tier
structure consisting of a Government Board and the
Executive Committee with the following composition:—

L ‘Governing Board
1. Minister of Agriculture
2. Minister of Rural Development
3. Minister of Water Resources

4. Minister of Environment and
Forests

5. Member, Agriculture, Planning
Commission

6. Secretary, Department of
Agricuiture and Cooperation

7. Secretary, Department of
Agriculture Research and
Education

8. Seuretary, Ministry of Rural
{ieveiopment

9. Secretary, Ministry of Water
Resources

10. Secrctary, Ministry of
Environment and Forests

Chairman

Co-chairman

Member

Member

Member

Member

Member

Member

Member

Member
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11. Secretary, Ministry of — Member
Panchayati Raj
12. Chairman, NABARD (National — Member

Bank for Agricultura and Rural
Development

13. One Farmer Representative/ — Member

Organization (To be nominated
by Ministry of Agriculture)

14. Chief Executive Officer — Member
(National Rainfed Area Secretary
Authority)

i Executive Committee

~

Chief Executive Officer, National Rainfed Area
Authority

Five Eminent Experts in the field of:—
(i) Water Management

(i)  Agriculture/Horticulture

(iil) Animal Husbandry and Fisheries.
(iv) Forestry

(v) Watershed Development

One representative each from Ministry of Rural
Development, Ministry of Agriculture, Ministry of
Environment and Forests, Ministry of Water
Resources, Ministry of Panchayati Raj.

Advisor, Agriculture. Planning Commission.

Director, Central And Zone Resecarch Institute '
(CAZRI), Jodhpurt

Director. Camtral Reseaich Institute for Dryland
Agriculture (CRIDA) Hyderabhad

Subject Matter Spcuiabiots
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The Chief Executive Officer of the National
Rainfed Area Authority and the experts in the
Executive Committee shall be appointed by the
Goveming Board on the advise of a Search
Committee appointed by the Prime Minister.

The National Rainfed Area Authority (NRAA)
shall be an expert body to provide the much
needed knowledge inputs regarding systematic
up-gradation and management of country's
dryland and rainfed agriculture.

The National Rainfed Area Authority (NRAA)
shall be an Advisory, Policy Making and
Monitoring Body charged with the role of
examining guidelines in various existing
schemes and in the formation of new schemes
including all externally aided projects in the
rainfed areas.

The National Rainfed Area Authority (NRAA)
shall specially focus on issues relating to
landiess and marginal farmers who constitute
the large majority of inhabitants of rainfed
areas.

The National Rainfed Area Authority (NRAA)
shall bring about convergence and synergy
among the numerous ongoing programmes and
shall advise, guide and monitor their progress.

The National Rainfed Area Authority (NRAA)
shall cover all aspects of sustainable and
holistic development of rainfed areas including
appropriate farming and livelthood system
approaches.

All  Central Government Ministries and
Departments shall be ruponslble. for
implementation of their line programmes in
rainfod areas in consultation with the National
Rainfed Area Authority (NRAA).

The mandate of the Authority shall be:
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(ili)

(iv)

v)

(vi)

(vii)

(viii)

to Questions 72

To prepare a perspective plan, outlining
the national strategy and road map for
holistic and sustainable development of
rainfed farming areas.

To ewvolve common guidelines for all
schemes of different Ministries including
Extemnally Aided Projects (EAPs) for
development of Rainfed/Dry land Farming
Systems.

To coordinate and bring convergence
within and among agricultural and waste-
land development programmes being
implemented in rainfed areas of the
country.

To identify rainfed areas in different States
which need priority attention, and prepare
watershed development programmes for
integrated natural resource management,
in consultation with States, focusing on
multi dimensional crop, livestock, horticul-
ture, agri-pasture integrated systems and
programmes for landless farming commu-
nities.

To identify gaps in input supply, credit
availability, dissemination of appropriate
technology and other requirements rel-
evant for development of rainfed areas.

To guide the implementing agencies on
priority setting and monitor the specific
interventions required.

To develop plans/ programmes for capac-
ity building of Centre/State Govemment
functionaries in rainfed areas.

To suggest modalities to strengthen
National and State Level Iinstitutions
concemed with Rainfed/Dryland areas,
and establish institutional linkages with
prioritized watersheds.
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13.
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(ix) To monitor disbursement of rural credit/
insurance cover/ safety net programmes

developed for rainfed areas.

(x) To set the research agenda including a
critical appraisal of on-going programmes
and promote diffusion of required knowl-
edge for integrated farming in rainfed
areas to district and lower level authori-
ties.

(xi) To evaluate the effectiveness of com-
pleted watersheds and concurrent evaiu-
ation of on-going programmes.

The National Rainfed Area Authority (NRAA)
shall be located in and serviced by the Ministry
of Agriculture.

The Ministries of Agriculture and of Rural
Development will suitably redeploy staff for
NRAA with no creation of posts other than the
Chief Executive Officer and the full time experts
of the Executive Committee. The staff would be
drawn from the Ministries of Agriculture and of
Rural Development through consultation be-
tween the Chief Executive Officer of NRAA and
the Secretaries of these two Ministries.

The National Rainfed Area Authority may take
additional personnel on contract or on deputa-
tion basis from elsewhere, when necessary.

The National Rainfed Area Authority (NRAA)
shall have its own budget. The initia! expendi-
tures on establishment of NRAA shall be met
under Watershed Development Council (WDC)
Scheme of Department of Agriculture and
Cooperation, Ministry of Agriculture, Govem-
ment of india.

Prem Narain
Joint Secretary
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Distribution:

10.

11.

Secretaries of all Central Ministries/Departments
of Govemment of India.

Member Secretary,
Govemment of India.

Planning Commission,

.

Shri K.L. Sharma, Deputy Secretary, Cabinet

Secretariat, Rashtrapati Bhawan, New

Delhi.

All Members of Goveming Board/Executive
Committee of the National Rainfed Area

Authority (NRAA).

Additional Secretary and Financial Advisor,
Department of Agriculture and Cooperation,
Ministry of Agriculture, Krishi Bhavan, New
Delhi.

Chief Secretaries of all States/UTs.

Agriculture Production Commissioners of all
States/UTs

Secretary Agriculture/Soil Conservation/
Watershed/Ruyral Development/Forest/Water

Resources of‘ all States/UTs.

Vice Chanceliors of all State Agriculture

Universities.

All Divisional Heads, Department of Agriculture
and Cooperation, Ministry of Agriculture,
Govemment of India.

Govemment of India Press, New Dethi with a
request to publish this Order in the Gazette of
india.

Prem Narain
Joint Secretary
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sm.:"mnt-ll

Estimated effect of imgation on yields in similar agro-
climatic regions of selected crops from district
database based on a study conducted
by CRIDA, ICAR

Crop Estimated Yield (Kg./ha)
with no with Per cent
irrigation irrigation Response

Rice, Kharif 1236 1630 32
Rice, Rabi 445 2807 5§52
Wheat 954 1554 83
Barley 1368 1658 21
Maize 1351 1680 25
Sorghum Kharif 405 708 74
Sorghum rabi 919 1209 41
Pear millet 925 1164 26
Finger miliet 1611 1868 16
Sesame 177 263 49
Castor 346 532 54
Linseed 400 529 7
Rapeseed/ 663 796 22
Mustard

Sunfiower 704 1032 47
Soya beans 603 605 0o
Groundnut 965 1085 14
Cotton 254 306 21
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[English}
Reduction in Drug Price

*177. SHRIMATI MANORAMA MADHAVRAJ : Will the
Minister of CHEMICALS AND FERTILIZERS be pleased to
state :

(a) whether the recent reduction in prices of 886
drugs has tumed out to be a cosmetic exercise without
providing any relief for the common man;

(b) if so, whether many of the drugs with the
reported price reduction upto 75 percent enjoy a market
share of only 5 percent or less;

(c) whether the Govemment proposes to make
suitable amendments in the Drug (Price Control) Order,
1995 to check unethical practices and make better
availability of cheaper medicines to common man; and

(d) if so, the details thereof?

THE MINISTER OF CHEMICALS AND FERTILIZERS
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) :
(a) to (d) Pharmam companies have agreed to voluntarily
restrict the trade margins for generic medicines to 15% for
wholesalers and 35% for retallers. As a result of this
voluntary cap on trade margins the prices of several
medicines manutactured by 11 companies, have been
reduced. A compilation of a list of 886 such medicines,
whose prices have been voluntarly reduced by these
companies has been brought out. The list of 886 medicines
is available on this Department's Website
www.chemicals.gov.in It has also been placed in the
library of the Parliament. The list covers formulations in all
dosage forms such as tablets, capsules and syrups, efc.
and they find usage in the treatment of a large number
of diseases. The medicines covered are antibiotics, cough
syrups, painkillers as well as those used during the
surgical operations, for the cure of the infectious diseases
and for the treatment of hypertension etc. This was
voluntary action/reduction by the companies which have
not given figures of their market share for the respective
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medicines. This reduction in trade margins has been
effected by industry on medicines promoted by trade
(commonly called generic-generic or branded-generic
drugs) where these margins are high as compared to the
Scheduled drug and non-Scheduled branded drugs. It is
true that this segment forms a very small portion of the
total pharma market in the country. However, it may be
mentioned here that this is only the first step towards
reducing high trade margins and consequently reducing
prices of some of the drugs. Many more steps are
contemplated to be taken after the finalization of the new
Pharmaceutical Policy.

The Government have drafted National Pharmaceuti-
cal Policy-2006. After the Policy has been approved, a new
Drugs (Prices Control) Order is proposed to be issued. This
may include several new measures for better availability
of cheaper medicines to the common man. In addition
several other measures for making cheaper medicines
available to common man are also being contemplated e.g.
National Health insurance Policy for the BPL families,
Larger allocation for National lliness Assistance Fund/State
liness Assistance Funds, District lliness Assistance Fund,
Revolving Funds for BPL families to be set up in all the
Central Government hospitals, States aiso to set up
revolving funds in all. the Govemment hospitals for free
treatment of BPL families, Rajasthan model of Medicare
Relief Societies to be replicated in other States, Scheme
of District level Drug Bank in States/UTs, Setting up of
Cancer Medicines Assistance Fund etc.

Besides, it is also proposed to strengthen NPPA for
effective monitoring and enforcement of drug prices with
the help of State Drug Controliers.

Funds for Consumer Awareness

" *1768. SHRI ANWAR HUSSAIN : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) the details of the funds earmarked for launching
consumer awareness campaigns during the current year,
region-wise; and
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(b) the details of campaigns launched and the
expenditure incurred thereon in different regions of the
country campaign-wise and region-wise?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) An amount of
Rs.6940 lakhs has been allocated for consumer aware-
ness campaign during the year 2006-07 in the budget of
Department of Consumer Affairs. Out of this, an amount
of Rs.6190 lakhs is earmarked for running the campaign
in all the regions of the country and an amount of Rs.750
lakhs is earmarked exclusively for North Eastern States.

(b) Department of Consumer Affairs has launched
a campaign using both electronic and print media as well
as outdoor publiclty through State Governments and the
Song and Drama Division of the Ministry of Information and
Broadcasting.

Details of campaign-wise expenditure incurred upto
30 November, 2006 are given below:—

(in lakhs)
North Eastern Region
—  Electronic/Print media - Rs. 344
—  Outdoor publicity - Rs. 97
- Rs. 441—
Other Regions
—  Electronic media - Rs. 3526
—  Print media -_ Rs. 10
—  Outdoor publicity - Rs. 767
Rs. 4303

Total expenditure upto 30.11.2008:—

- Rs. 4303

—_— Rs. 441

Rs. 4744 lakhs
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[Translation]
Subsidy on Food

*179. SHRI RAJIV RANJAN SINGH "LALAN"® : Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Government has decided to cut
down food subsidy during 2006-07:

(b) if so, the details thereof and the reasons
therefor;

(c) whether the Government has identified the items
on which the subsidy is proposed to be cut down;
and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) No, Sir.

(b) to (d) Does not arise.

[English]
Deaths due to Pollution

*180. SHRI N.S.V. CHITTHAN :
SHRI CHANDRAKANT KHAIRE :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether any study has been conducted to co-
relate excessive deaths occuring in major cities of the
country on account of environmental polution;

(b) if so, the details thereof alongwith the percent-
age of the total annual increase in the environmental
poliution during the last two years in the metropolitan
cities;
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(c) the strategy being formulated by the Government
to gear up the measures for controlling environmental
poliution; and

(d) the details of the steps taken/proposed to be *
taken in this regard alongwith the progress made by the
Government so far?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI A. RAJA) : (a) and (b) Studies carried out by various
ingtitutions in some major cities on environmental
poliution and health effects provide no conclusive
scientific evidence to establish cause-effect relationship
between environmental poliution and incidences of
mortality.

Annual ambient levels of sulphur dioxide and oxides
of nitrogen in the metropolitan cities are well within the
prescribed standards for residential areas except for
respirable suspended particulate matter (RSPM) which
have exceeded the limit in Mumbai, Kolkata and Dethi but
are below the standard in Chennai during the last two
years as may be seen from the graph statement. About
60% of the RSPM in Delhi is natural dust.

(c) and (d) Strategies adopted and measures taken
to control poliution include comprehensive policy for
abatement of poliution, supply of improved autotuel
including CNG and LPG, tightening of vehicular and
industrial emission norms, mandatory environmental
clearance for specified industries, management of munici-
pal and bio-medical wastes, promotion of cleaner
technologies, strengthening of air and water quality
monitoring stations, assessment of poliution load and
source apportionment studies, preparation and implemen-
hﬂonofncﬁonphnsformajorchiumdcﬂﬁcaﬂypolluted
areas.

As a result of various measures taken, the air poliution
load and water poliution load in terms of Dbio-
chemical oxygen demand (BOD) have come down
significantly.
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Statement

Trend in Ambient Air Quality

(Annual average concentration in micrograms per cubic mctre)

a) Trend in Sulphur dioxide (SOz2) levels

WDethi
B Mumbai
O Chennai
{0 Kotkats
2001 2002 2003 2004 2005 2008 (
Janto
Oct.)
b) Trend in Nitrogen dioxide (NO2) levels
80
70
60
50
40 B Delhi
30 DMumbai.
20 DChokr;nau
10 B Kolkata
0
2001 2002 2003 2004 2005 2006(
Jan-
Oct)

C) Trend in Respirable Suspended Particulate Matter (RSPM)

@ Delhi

OMumbei
OChennai
B Kolkata

NB: National Ambient Alr Quality Standard for Residential Arcas (Annual average) for S0,.NO, und RSPM 60
micrograms per cubic metre.
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Anti Sea Erosion Scheme

*181. SHRI PRASANIA PRADHAN : Will the Minister
of WATER RESOURCES be pleased to state :

(a) whether some State Government, have submit-
ted projects for protection of the sea-shore to the Union
Government;

(b) o so. the name of the projects, State-wise;
and

(c) the amount sanctioned against the above
mentioned projects upto the last financial year?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV) : (a) to (c) Schemes for anti-sea erosion works are
planned and implemented by the respective State
Governments. Realizing the importance of such works, the
Central Water Commission requested the State Govemn-
ments to identify the critical reaches and submit suitable
proposal with a view to prepare a scheme for seeking
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external funding. State Governments of Andhra Pradesh,
Goa, Gujarat, Kamataka, Kerala, Maharashtra, Orissa,
Tamiinadu, West Bengal, Union Territories of Lakshadweep
and Pondicherry have submitted the proposals. The details
are given in the enclosed Statement-l. Based on the
proposals received from the State Governments, a concept
note was prepared and forwarded to Department of
Economic Affairs (DEA) for identifying a suitable external
funding agency. The DEA has forwarded the concept note
to Asian Development Bank (ADB) for consideration. The
ADB has approved administering technical assistance to
the Govemment of India for technical studies on "integrated
Coastal Management and Related Investment Develop-
ment”. An ADB Inception Mission visited the States during
September-November 2008. Consultants/Specialists have
also been appointed by ADB to conduct the studies.

The Ministry of Water Resources is also implementing
a scheme on pilot basis during X plan under which funds
have been released for anti sea erosion works in specific
critical reach of Kerala, Kamtaka, Maharashtra, Orissa,
Pondicherry and Tamiinadu. The details are given in the
Statement-il enclosed.

Statement-l

Details of proposals received from State Govemnments/UTs for inclusion in the scheme for seeking external funding

Name of the Details of works included Amount of Locations/ Districts included in
State the proposal the proposal
(Rs. in crores)
1 2 3 4
Andhra Pradesh (1) Construction of seawall near beach 35.685 Uppada and near by villages
erosion at Uppada and near by near Kakinada and some places
villages near Kakinada in Wut Godavari and Krishna
Districts.

(2) Protction amangements from sea
erosion to Chinnagoliapalem (v) in

West Godavari. District

(3) Formation of tidal bank to Protect the
villages of Kruthivennu Mandalam in

Krishna District
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Gujarat

Kamataka

Kerala

Maharashtra

4)

M

6]
3

4

M

@)

)

el
()]

m

@

Repairs and Restoration of KET and
Kona Tidal Banks of 43 km. long in
Krishna District

Construction of sea wall (7.50 km) 55.00

Reformation of sea wall (1.50 km)
River Bank Protection Works (4.00 km)

Reformation of damaged River bank
Protection Work (3.00 km)

Anti-Sea-Erosion Works (61.295 km) 400.22

Construction of sea wall 135.95
(49.875 km)

Reformation of Damaged sea wall

(17.605)

Construction of sea wall 216.96
(52.085 km)

Construction of groins (21 nos)

Reformation of sea wall

(59.448 km)

Construction of Bunds for Anti-Sea- 193.801
Erosion works (72.36 km)

Construction of Sea Wall at open 304.517
Baeaches (66.20 km)

Construction of ea Wall at

mouth of rivers (23.35 km)

Pernem, Bardez, Salcete.
Canacona. Tiswadi Talukas.

Some places in Vaisad, Navasari.
Surat, Bharuch. Jamnagar.
Bhavnagar, Amareli. Junagadh

Some places in Mangalore,
Udupi and Kundapur Talukas in
Dakshina Kannada District and
Bhatkal, Honnavar. Kunta. Ankola
and Karwar Talukas in Uttara
Kannada District

Some places in
Thiruvananthapuram Kollam,
Alappuzha, Ernakulam, Thrissur,
Manjeri. Kozhikode, Thalessery,
Kasaragode Divisions.

Some places in Mumbai, Mumbai
Suburban, Thane, Raigad,
Ratnagiri and Sindhudurg
Districts.

Some places in Ganjam. Puri.
Kendrapara, Balasore.

Jagatsinghpur and Bhadrak
Districts.

)
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1 2 3 4
Tamil Nadu Construction of 13.824 kms of sea 167.692 Some places in Chennai North,

walls/groins

Kancheepuram, Cuddalore,
Nagapattinam, Thioothukudi,
Tirunelveli and Kanyakumari
districts.

Statement-il

Funds released to State Governments for anti erosion works in specific critical reaches under the scheme, "Critical
anti erosion works in coastal and other Ganga basin States”

S. State Name of Scheme Fund released so far
No. (Rs. in Crore)
1. Kamataka Providing protection wall against Sea Erosion at Paduvari 0.50
in Udupi district
2. Kerala Constructing sea wall for a length of 1680m between Azhikode 0.50
and Eriyadu between KERI CP 4004 and 4012 (Thrissur district).
3. Maharashtra Construction of anti-sea erosion Bund at Theronda in Raigad 2.30
district
4. Orissa Construction of Sea wall of Jamboo Saline Gherry on Gobari 1.50
left from RD 8.670 km to 10.855 km at Jamboo ‘
5. Pondicherry Strengthening the existing rock revetment from CH 0 m 1.00
(New Pier) to CH. 300 m towards South and CH 300 m to
CH 900 m North of New Pier in Union Territory of Pondicherry
6. Tamil Nadu Construction of groyne (400m) at Periathalai in Thoothukudi 2.32
district
Name of the Detalls of works included Amount of Locations/ Districts included in
State the proposal the proposal
(Rs. in crores)
1 2 3 4
West Bengal Construction of 10.75 kms of beach 256.23 Some places in 24 Parganas

protection works and 36.50 kms of
bank protection works in the tidal
reaches of the rivers.

(South), 24 Parganas (North)
and Digha.
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1 2 3 4
Lakshadweep 72.57 km of anti sea erosion works 142.307 A part of coastline in the Islands

Pondicherry

Providing replenishment/reformation
and standardization of rock revetment

of Agatti, Amini, Andrott, Bitra.
Chetlat, Kadmat, Kalpeni,
Kavaratti, Kiltan and Minicoy.

25.50 Some places in Pondicherry,

Mahe regio.

in Pondicherry region (5.40 km) and

Mahe region (1.00 km)

Share of Contribution between
ESIC and State

1665.SHRI CHANDRAKANT KHAIRE Will  the
Minister of LABOUR AND EMPLOYMENT be pleased to
state :

(a) whether in respect of ESI Schemes operated in
Maharashtra, Jharkhand and Bihar, the ESI Corporations
contribution often falis far short of their due share, year
after year;

(b) if so, the prescribed share of contribution
between the ESI Corporation and the State; and

(c) the accumulated excess expenditure incurred by
the Government of Maharashtra, Jharkhand and Bihar in
respect of ES| Schemes as on August 31, 2006, over and
above the State's due share?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) No, Sir.

(b) As per Section 58 of the ESI Act, the
responsibility for providing medical benefit is that of State
Govemments. As per agreement between the ESIC and
the State Govemments the recurring annual expenditure
on medical care is shared between the ESI Corporation
and the State Government in the ratio of 7:1 subject to
actual expenditure incurred by State Govemment and
celling prescribed from time to time whichever is less. The

ES! Corporation is making the payment to the State
Government as per the celling prescribed. The ceiling for
reimbursement on expenditure on medical care to the
States i8 Rs.900/- per IP family unit with effect from
01.04.2005. The State Government of Maharashtra,
Jharkhand and Bihar are also being reimbursed as per
the ceiling amount of Rs.900/- per IP per family unit subject
to actual expenditure whichever is less. However, all
capital expenditure on construction of building of dispen-
saries and hospitals is totally bome by the ESI Corporation.
Similarly, the expenditure on purchase of initial equipments
for hospitals and dispensaries is borne by ESI Corporation.
Besides this the expenditure an additional equipments and
replacement of old equipments is also bome by the ESI
Corporation over and above the csiling.

(¢) Nil
MIS for Arecanut

1666.SHRI G.M. SIDDESWARA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Union Government has received
any proposal from the Government of Kamnataka regarding
declaration of Market Intervention Scheme (MIS) for
arecanut;

(b) if so, the details of the proposal; and

(¢) the reaction of the Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No, Sir.

(b) and (c) Do not arise.
Subsidy for Growing Betel

1667.SHRI ANANTA NAYAK : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Govemnment has any proposal to
enhance the subsidy for growing betal;, and

(b) it so, the details thereof and the steps taken
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) No,
Sir. Under Centrally Sponsored Scheme for Technology
Mission for Integrated Development of Horticulture in North
Eastern States, Sikkim, Jammu and Kashmir. Himachal
Pradesh and Uttaranchal, assistance @ Rs.13.000/- per
hectare is provided to the cultivators for growing of spices
including betelvine.

Demand of Steel

1668.SHRI K.C. PALLANI SHAMY :
SHRI E.G. SUGAVANAM :

Will the Minister of STEEL be pleased to state :

(a) whether demand for steel is increasing in the
country during the last few years:

(b) if so, the details thereof for the last three Qean:

(c) whether the Government has any proposal to
expand and modemise Salem Steel Plant to meet the
growing demand for steel;

(d) o so. the detads thereof: and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS) : (a) Yes, Sir.

(b) The domestic demand for finished (Carbon)
steel is reflected in the figures of apparent consumption.
The apparent consumption of finished (Carbon) steel
during the last three years is given below

Year 2003-04 2004-05 2005-08
Quantity 31.169 34.389 39.185
(in million tonnes)

Growth% 7.88% 10.33% 13.94%

(Source : Joint Plant Committee)

(c) to (e) Expansion of Salem Steel Plant has been
approved 'in-principle’ by the SAIL Board at an indicative
cost of 1,553 crores. The expansion Plan ovisages
instaliation of a Steel Meiting Shop to produce 1,80,000
tonnes per annum (tpa) of stainiess steel siabs and the
capacity of Cold Rolling Mill to be increased to produce
146,000 tpa of cold rolled stainiess steel.

Meeting between Minister and Trustees
of EPFO

1669. SHRI MOHAN RAWALE : Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state :

(a) whether any meeting had been convened
recently between the Hon'ble Minister and the trustees of
the Employees Provident Fund Organisation;

(b) if so, the outcome thereof. and
(c) the steps taken for safeguarding the interests
of the employees?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) and (b) A meeting of the Central Board

13
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of Trustees, Employees' Provident Fund was held under
the Chairmanship of Minister of State for Labour and
Employment on November 7, 2006. During the meeting
discussions were heid on the rate of interest to be paid
to the EPF members during the year 2006-07. it was
decided to defer the declaration of rate of interest till the
sub-committee to look into the accounts of EPFO submits
the final report. Further after discussions on pensionary
matters, Hon'ble Chairman decided to have meeting with
the senior leader of all Central Trade Unions to have
comprehensive review of the Employees' Pension Scheme,
1995 and to evolve consensus on the required changes
in the Scheme.

In addition, various issues relating to finance,
compliance and other matters were brought before the
Board, deliberated upon and appropriate decisions taken.

(c) Since a decision on. the issues placed before
the Board is taken after due deliberatipns by the members
of the Board including employees' representatives, inter-
ests of employees are duly safeguarded.

FM Channels in Andhra Pradesh

1670. SHRI BADIGA RAMAKRISHNA : Wil the
Minister of INFORMATION AND BROADCASTING be

pleased to state :

(a) the number of FM radio channeis set up and
proposed to be set up in Andhra Pradesh and other States;

(b) the areas identified in Andhra Pradesh for FM
radio channeis;

(c) the revenue the Government is likely to eam
through the existing and proposed stations separately;

(d) whether enough FM transmitters have been set
up to cater to the needs of new FM radio channeis;

(8) if so. the details thereof. and

' U] it not, the time by which more FM transmitters
are likely to be set up?
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSHI) : (a) Under Al
india Radio (AIR) 12 FM transmitters have been set up
and 7 are proposed to be set up in Andhra Pradesh.
Apart from these 4 private FM stations are operating
and 15 channelis are proposed in Andhra Pradesh. In the
whole of the country 161 AIR FM transmitters are working
and 104 new transmitters have been planned. 41 Private
FM channels are currently in operation in the country
while 225 more private channels are proposed to be set

up.

(b) Kakinada, Karimnagar, Srikakulam. Nellore,

Mahboobnagar, Suryapet and Macherla have been
identified for AIR FM Radio Stations and Hyderabad,
Vijayawada, Visakhapatnam, Rajamundry, Tirupati and
Warangal have been identified for private FM Radio
Stations in Andhra Pradesh.

(c) The revenue eaming from existing AIR FM
transmitters during 2005-08 was Rs. 33.25 crores. At this
stage it is not possible to indicate revenue likely to be
generated from proposed AIR transmitters because the
rates for these transmitters are yet to be decided. The
revenue eaming from existing private FM transmitters
during 2005-06 was Rs. 10.67 crores. Annual income
expected from 41 currently operationalised channels has
been calculated as Rs. 15.24 crores. Besides, a total of
Rs. 1145.48 crores was also received under the Phase |l
of private FM radio scheme on account of One Time Entry
Fee and migr‘aﬁon fee. The annual revenue expected on
operationalisation of all the 266 private FM channels would
be Rs.38.16 crores.

(d) to (f) 133 AIR transmitters were proposed during' ,
10th Plan to increase the coverage by FM signal from
31.3% by population to 49.75% after completion of 10th
Plan scheme. Of these 19 transmitters have come up so
far covering 35% of the population. Further oxpansion is
envisaged in the 11th Five Year Plan. The implementation
of all the AIR schemes wil depend on .nprovali and
availability of funds.
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Creation of Warehousing Capacity

1671. SHRI L. RAJAGOPAL : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Andhra Pradesh State Warehous-
ing Corporation has recently created an additional 17.2
lakh metric tonne storage space for the Food Corporation
of India (FCI);

(b) it so, the details of agreement entered into
between the FCI and Andhra Pradesh State Warehousing
Corporation for creation of said space;

(c) the details of rental charges paid by FCI to
various State Warehousing Corporations at par with the
Central Warehousing Corporation (CWC);

(d) whether the FCI has not increased the rental
charges to be paid to the Andhra Pradesh State
Warehousing Corporation since 2002 inspite of increasing
the same for other State Warehousing Corporations;

(e) if so, the reasons therefor; and

(N the steps taken for payment of revised rentals
to Andhra Pradesh State Warehousing Corporation?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD SINGH) :
(a) Yes, Sir. The Andhra Pradesh State Warehousing
Corporation (APSWC) had got created 17.6 lakh MTs
storage space for the Food Corporation of India (FCl)
under the seven years guarantee scheme.

(b) The FCI had agreed to give seven years
guarantee for using godowns to be constructed or to be
got constructed by APSWC and to make such payments
of storage charges to APSWC at par with Central
Warehousging Corporation (CWC) subject to the specifica-
tions of godowns and services of storage being equal, as
per instructions issued by the FCI from time to time.
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(c) The FCI had fixed storage charges at the rate
of Rs.1.51 per bag of 50 kg. per month (Rs.30.20 per MT)
with effect from 1.4.2001 to 31.3.2002 and Rs.1.79 per bag
of 50 kg. per month (Rs.35.80 per MT) with effect from
1.4.2002 at par with the CWC.

(d) Yes, Sir.

(e) It was observed by the FCI that the APSWC was
paying much less godown rent i.e. Rs.2.00 per sq.ft. per
month (Rs.12.00 per MT) to the private investors and the
expenditure incurred by the APSWC on the maintenance
of the stocks and godowns was also limited. Therefore, it
was decided to restrict the payment to the extent as agreed
between the investors and the APSWC +15% supervision
charges.

This decision has been implemented uniformly with
effect from 25.4.06 in all the States where the State
Warehousing Corporations (SWCs) had got the godowns
constructed through private investors under the seven
years guarantee scheme.

(f) The FCl has requested APSWC to provide the
details of the actual expenditure incurred as per their
Annual Accounts for the year 2005-06. Curmently, ad hoc
payment is being made to APSWC as per actual rents paid
to the investors plus 15% supervision charges.

Non Removal of Restrictions on
Urea Import

1672. SHRI JOACHIM BAXLA : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether domestic fertilizer industry has re-
quested to the Union Govemment not to remove
quantitative restrictions on urea import;

(b) if so, the details thersof, and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN TH.E MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF

¢
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STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : (a) No Sir, Department of Fertilizer
has not received any request from fertilizer industry
regarding non removal of quantitative restrictions on urea

import.
(b) and (c) In view of (a) above does not arise.
Exemption of Excise Duty

1673. SHRI HITEN BARMAN : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether small scale drug manufacturers are
facing difficulties due to high excise duties, manufacturing
costs, efc.;

(b) if so, whether any representation has been
received from the Drug Manutacturing Association of West
Bengal and Maharashtra in this regard;

(c) if so, the details thereof and the action taken
by the Government thereon;

(d) whether excise duty has been exempted in
some of the States while the other States are still reeling
under high excise duty, and

(e) if so, the reasons for such discrimination?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHR!I B.K. HANDIQUE) : (a) to (c) The Government has
received representations regarding the problems being
taced by small scale drug manutfacturing units in some of
the States, consequent upon the levy of Central Excise
Duty on drugs on the retail prices in liew of the earlier
practice of levying central excise duty on ex-factory price.
The problem has accentuated due to existing Central
Excise Duty exemption to the States of Himachal Pradesh,
Uttaranchal and Jammu and Kashmir.

These representations were examined by the
Govemment. In order to mitigate the rigours of Excise
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Duty regime and to provide a level playing field for
small units, this Department has proposed the following
measures to be considered by the Department of
Revenue:

(i) Reduction of the excise duty on all pharmaceu-
tical products from 16 to 8 percent;

(i) Enhance the exemption limit of small scale units
from the present Rs. 1 crore to Rs. 5 crore.

(d) and (e) As per the decision earlier taken by the
Govemment the Central Excise duty has been exempted
on manufactured goods including drugs, in notified areas
of Uttaranchal, Himachal, Jammu and Kashmir, Sikkim,
Kutch, and North Eastern States.

[Translation]
Bonus to Farmers

1674. SHRI HANSRAJ G. AHIR : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government has procured wheat
from the wheat producing farmers by paying bonus in
addition to Minimum Support Price (MSP);

(b) if so, the details thereof;

(c) whether the Union Government proposes to
give bonus to the farmers in the procurement of paddy and
other agricultural commodities also; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
Yes, Sir. An incentive bonus of Rs. 50 per quintal
for procurement of wheat over and above the
Minimum Support Price (MSP) of Rs. 850 per quintal was
given to farmers in the Rabi Marketing Season (RMS)
2008-07.
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(c) and (d) An incentive bonus of Rs.40 per
quintal for procurement of paddy during Kharif
Marketing Season (KMS) 2006-07 over and above
the announced MSP of Rs. 580 per quintal for Common
variety and Rs. 610 per quintal for Grade A variety
has been announced for paddy to be procured upto
31.3.2007.

Package for Farmers

1675. éHRI SUBODH MOHITE : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the funds meant for the farmers
under the special package for suicide prone areas in
Vidarbha announced by the Prime Minister has been
digbursed;

(b) it so, the details thereof and the extent of funds
that has since been utilized;

(c) the manner in which the funds have been
disbursed among farmers:

(d) whether the Headquarters for farmers
package is being shifted to Pune from Amravati city;
and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c)
Details are given in the enclosed statement.

(d) There is no such proposal under consideration
of the Govermnment.

() Does not arise.
Statement

— Loan disbursement of Rs. 1734 crore t0 9.24
lakh farmers.
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Outstanding interest of Rs. 696 crore to 9.24
lakh farmers has been waived off.

A principal sum of Rs. 1378 crore loan to 9.24
lakh overdue accounts has been rescheduled
as on July 1st, 2006 with one year moratorium
and three years instaiments.

1.24 lakh quintal seed for Rabijwar, Wheat,
Gram , Safflower and Maze has already been
made available at distribution centres. 1.06 lakh
quintal seed has already been distributed to
2.93 lakh farmers.

National Horticulture Mission has been ex-
tended to all the six suicide affected districts. A
project for Rs. 27 crore has been already
sanctioned by Govemment of India for these
districts. Rs. 14.50 crore have been released as
first instaiment. An area of more than 5,400 ha.
has already been brought under various
horticultural crops during the current year.

For the spread of micro imrigation in the six
affected districts, to bring an additional 16,000
ha. under drip and sprinkler, a project for Rs.15
crore was recently ‘sanctioned by Govemment
of India and nearly, 2,000 ha. area has already
been brought under micro irrigation.

To strengthen agricultural extension in the six
districts, Agricultural Technology Management
Agencies (ATMA) have been constituted in all
these Districts. About Rs. 4.50 crore have been
sanctioned for implementing extension

programmes for the current year.

To provide subsidiary income to thie farmers,
dairy and goat and sheep rearing activities
have been taken up in all the six districts. More
than 3000 farm families have already been
assisted with one miich oattle each.

Ex-gratia assistance has been provided to
3667 tarmers.
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[English]
Losses to HOCL

1676. SHRI S.K. KHARVENTHAN : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to
state :

(a) whether the Hindustan Organic Chemicals
Limited (HOCL) is incurring losses;

(b) if so, the details thereof during the last three
years;

(c) the reasons therefor;

(d) whether the Government has any proposal to
revive the HOCL;

(e) it so, the detalis thereof, and
(1] the time by which it is likely to be revived?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : (a) and (b) The losses incurred
by HOCL during 2003-04 was Rs. 164.62 crores; during
2004-05, it made a profit to Rs. 6.40 crores and during
2005-08, it incurred a loss of Rs. 56.61 crores.

(¢) The company has been incurring losses due to
market conditions, dumping of certain products like phenol
by other countries, closure of certain plants and high
interest cost.

(d) to () The Government has sanctioned a revival
proposal for HOCL which inciudes the following:

L Government of India to provide equity of Rs.
2.50 crores in the form of 8% redeemable non-
cumulative preference shares to be redeemed
O 20% each year from 4th year onwards and
this amount to be utiized by HOCL for
(i) repayment of high cost overdue Bonds;
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(i) introduction of fresh VRS costing Rs. 38
crores for estimated 590 employees;
(iii) repayment of VRS loan of Rs. 31 crores
availed from Bank of Baroda in 2001 for 685
employees and (iv) Rs. 8 crores towards part
repayment of Bonds.

n. Waiver of penal interest and interest on intorest
upto 31.3.2005

. Continuation of Govemment of India Guaran-
tees of Rs. 100 crores for full term of 10 years
(issue date 19.12.2001) to be utilized to
liquidate high cost debt.

BIFR has appointed State Bank of India as the
Operating Agency for implementing the revival package.

Cultivation of Rice

1677. SHRI KULDEEP BISHNOI : Will the Minister of
AGRICULTURE be pleased to state :

(a)  whether the Govemment has any plan to
promote cultivation of different varieties of ‘joha’ rice of
Assam;

(b) it so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c)
integrated Cereal Development Programme for Rice
Based Cropping Systems) Areas (ICDP-Rice) is under
implementation as a sub-scheme of Macro Management
Programme in different States of the country including
Assam to promote the cultivation of Rice including ‘Joha'
rice of Assam. Under the scheme, assistance is provided
for distribution of quality seeds of improved varieties and
hybrids, faom implements, field demonstrations on im-
proved package of practices including Integrated Pest
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Management and capacity building of farmers. The frontiine
Demonstrations on frontier crop production and protection
technologies are also conducted at farmers' field for
popularization of the technologies amongst farmers.

Status of Advertising Court to ASCI

1678. SHRI KULDEEP BISHNOI! : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state : ’

(a) whether the Govemment proposes to give
status of an ‘advertising court’ to the Advertising Standards
Council of India;

(b) if so, the details thereof;
(c) if not, reasons therefor, and

(d) the steps taken by the Government to give
legisiative and judicial powers to ASCI to enable it to
penalise a non-complaint offender?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! PRIYA RANJAN DASMUNSI) : (a) No, Sir.

(b) Does not arise.

(c) The Govemment does not have any control
over Advertising Standards Council of India (ASCI) which
is a self- regulatroy body of the advertising industry. ASCI
has a Consumer Complaints Council (CCC) comprising of
people from various walks of life who examine com-
plaints received on misleading, dishonest or indecent
advertisements both in print media and electronic media
and takes action on the same. As such, the Govemment
has no proposal to give status of an ‘advertising court' to
ASCI.

(d) No such step has been taken by the
Government. However, vide Noification dated 2-8-2006
statement, a provision has been made under the Cable
Television Networks Rules, 1984 according to which no
advertisement which violates the Code for self-regulation
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in advertising, as adopted by the Advertising Standard
Council of India, Mumbai for exhibition in india, shall be
carried in the cable service.

Statement
THE GAZETTE OF INDIA : EXTRAORDINARY
Part (ll) — Section 3 - sub-Section (i)
Ministry of Information and Broadcasting
Notification
New Delhi, dated : the 2nd August 2006

G.8.R. 459(E) : In exercise of the powers conferred by sub-
section (1) of section 22 of the Cable Television Networks
(Rogulation) Act, 1995 (7 of 1995), the Central Government
hereby makes the following rules further to amend the
Cable Television Networks Rules, 1994, namely:-

1. (i) These rules may be called Cable Televi-

sion Networks (Amendment) Rules, 2006.

(i) They shall come into force on the l‘late of
their publication in the official Gazette.

2. In the Cable Television Networks Rules, 1994,

() in rule 6, in sub-rule (1) after clause (0)
the following proviso shall be inserted,
namely:-

"Provide that no film or film song or film
promo or film trailer or music video or
music albums or their promos, whether
produced in India or abroad, shall be
carried through cable service unless it has
been certified by the Central Board of Film
Certification (CBFC) as suitable for unre-
stricted public exhibition in India".

(i) in rule 7, for sub-rule (9) the following shall
be substituted, namely:-

*(9) No advertisement which violates the
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Code for self-regulation in advertising, as
adopted "by the Advertising Standard
Council of India (ASCI), Mumbai for public
exhibition in India, from time to time, shall
be carried in the cable service®.

[F.N0.2302/1/2001-BC-Ill (Part)]
N. Baijendra Kumar Jt. Secy.

Note: The principal rules were published in Gazette of
India, Part |, Section 3, Sub-Section (i) vide number GSR
729 (E) dated the 28th September and subsequently
amended by GSR 459 (E) dated the 8th October, 1996 and
GSR 710 (E) dated the 8th September, 2000, and
GSR 282 (E) dated the 11th May, 2006.

[Translation]

impact of Foreign Channels at
Border Areas

1679. SHRI JASWANT SINGH BISHNOI : Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state :

(a) the names of the countries whose channels
have an effect on the border areas of India; and

(b) the steps taken to check it and success
achieved therein?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI) : (a) Prasar Bharati
have informed that Pakistan and Bangladesh Channeis
have an effect on border lréhs of India.

(b) Prasar Bharati have informed that the survey
conducted in the earty months of 2008 to assess the impact
of foreign channeis has revealed that about 40% of
audience in the State, especially in Kashir region watch
Q-TV which is a refigious channel of Pakistan, mainly for
its religious recitation. However the steps taken by
Doordarshan are as follows:
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(i) Priority to expansion of TV coverage in border
areas of Pakistan and North-East;

(i)  The terrestrial coverage in the border areas was
strengthened with the satellite coverage and by
. DTH coverage.

(ii)) Counter propaganda programmes are being
telecast in consultation with concemed Minis-
tries.

[English]
Agri-Growth Centres

1680. SHRI M. SREENIVASULU REDDY : Will the
Minister of AGRICULTURE be pieased to state :

(a) whether the Government has launched a mega
project for Panchayat Level Agri-Growth Centres;

(b) if so, the details thereof, and

(c) the time by which such Agri-Growth Centres are
likely to become operational?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) There is
no such specific mega project launched by the Govern-
ment. However, a number of ongoing programmes which
aim at promoting agricultural growth in the country are in
operation.

(b) and (c) Do not arise.
Revival of BCPL

1681. SHRI SUNIL KHAN : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether any decision has been taken to
revive Bengal Chemicals and Phamaceuticals Limited
(BCPL);

(b) if so, the details thereof, and
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(c) the funds allocated for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : (a) to (c) There is plan to revive
Bengal Chemicals and Pharmaceuticals Ltd. (BCPL). The
Board for Reconstruction of Public Sector Enterprises
(BRPSE) at its meeting held on 25.8.2006 has since
recommended the Modified Scheme for revival of BCPL.
Further action has been initiated to obtain the approval of
the competent authority for the revival scheme of the
Company.

Fish Landing Centres in W.B.

1682. SHRI SUBRATA BOSE : Will the Minister of
AGRICULTURE be pieased to state :

(a) whether any techno-feasibility studies are done
on potential landing sites for fishing on the Coast of West
Bengal;
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(b) it so, the details and outcome thereof and when
was the study done in the past;

(c) the names of center studied in West Bengal
alongwith economic potential of each such site; and

(d) the action taken thereon?

THE MINISTER OF AGRICULTURE AND MINISTER

" OF CONSUMER AFFAIRS, FOOD AND PUBLIC

DISTRIBUTION (SHRI SHARAD PAWAR) : (a) Yes, Sir.

(b) to (d) Techno-economic feasibility studies at a total
of 19 landing sites on the coast of West Bengal have been
carried out from time to time, which are found suitable from
techno-economic angle for development as fishing harbour/
fish landing center. All the 18 feasible sites on West Bengal
coast have been taken up for development. Out of these,
one major fishing harbour at Roychowk, 2 minor fishing
harbours at Fraser Ganj, Digha (Stage | and |l), Sultanpur
(Diamond Harbour) and 12 fish landing centers at other
sites have been completed. Details are given in the
enclosed statement.

Statement

S. Name of the Fishing Feasibility studies Year of approval Prase—n; smus— N
No. Centre carried out by of GOI
1 2 3 4 5
Fishing Harbours
1. Roychowk Kotkata Port Trust Jan-71 and Dec-73 Completed
2. Fraser Ganj CICEF Jan-89 Completed
3. Digha (Stage-l and Il CICEF and WBFD Feb-82 and Nov-95 Completed
4. Sultanpur WBFD March-2000 Compieted

(Diamond Harbour)
5. Harwood Point WBFD March-01 Work in progress
6. Petuaghat WBFD March-05 Work in progress
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Fish Landing Centres

7. Namkhana WBFD March-76 Completed
8. Jalda WBFD March-84 Completed
9. New Jalda WBFD March-84 Completed
10. Kharpai WBFD March-84 Completed
11. Kalinagar WBFD Dec-84 Completed
12. Ganeshpur WBFD Dec-84 Completed
13. Bamanagar WBFD Dec-84 Completed
14. Akhoyanagar WBFD Dec-84 Completed
15. Junaput WBFD March-84 Completed
16. Soula WBFD Dec-92 Completed
17. Madangunj WBFD Dec-92 Completed
18. Brajoballavpur WBFD Dec-92 Completed
19. Maya Goalini Ghat WBFD Dec-05 Work in progress

CICEF : Central Institute of Coastal Engineering for Fisheries (CICEF), Bangalore
WBFD : West Bengal Fisheries Department, Govemment of West Bengal

24 Hours Movie Channel (c)  the increase in the revenue of Doordarshan by

the advertisement from this movie channel;
1683. SHRI TUKARAM GANGADHAR GADAKH : Wikt

the Minister of INFORMATION AND BROADCASTING be (d) whether the Government is considering to
pleased to state : telecast weekly English/Hollywood Movies on Doordarshan
Channel; and

(a) whether any proposal for opening a 24 Hours
Movie Channel of Doordarshan s under consideration of () If s0, the details thereof?

the Govemnment; .
. THE MINISTER OF PARLIAMENTARY AFFAIRS AND

(b) ¥ so, the details there of alongwith the time by MINISTER OF INFORMATION AND BROADCASTING
which the said channel is likely to be made operational; (SHRI PRIYA RANJAN DASMUNSI) : (a) Prasar Bharati
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have informed that there is no such proposal under
consideration of Doordarshan at present.

(b) and (c) Do not arise.

(d) Prasar Bharati have informed that there is no
such proposal under consideration.

(e) Does not arise.
Wild Life Crime Control Buresu

1684. SHRI DALPAT SINGH PARSTE : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :

(a) whether revised proposal for Constitution of
wildlife crime control bureau has been submitted to the
Ministry of Law for suggestions;

(b) if so, the details thereof as on date;

(c) the suggestions given by the Ministry of Law
thereon; and

(d) the steps taken to expedite the process and the
time by which the bureau is likely to be constituted?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (d) Based on the advise of the Union
Ministry of Law and Justice, enabling legal provisions have

been provided in the Wildiife (Potection) Amendment Act,

2006, which has come into force with effect from 4th
September, 2008. Action has been taken for processing a
revised proposal based on the new legal provisions for
constituting the Wildlife Crime Control Bureau at the
earliest.

Management of Tiger Reserve in Orissa

1685. SHR! MILIND DEORA : Wil the Minister of
ENVIRONEMENT AND FORESTS be pleased to state :

(a) the stutus of Conservation and Protection of
Tigers in Orissa as on date;
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(b) whether Orissa Government has not demar-
cated park boundary, eviction of core area villages etc.
while reviewing the functioning of the Simplipal Tiger
Reserve in Mayurbhanj district;

(c) if so, the details thereof alongwith the reasons
therefor;

(d) whether there is a discripancy in the figures of
Tigers as pointed out by Tiger Reserve and the latest
Census of 2004;

(e) it so, the reasons for this discrepancy in the
figures and the actual figure of Tigers in the State:
and

(f the time since when the proposal for notifying
the Simplipal National Park has been pending?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) Simplipal Tiger Reserve, the only tiger
reserve in Orissa, has been assessed by a panel of
independent experts based on 45 parameters using the
format of the World Commission on Protected Areas of
the International Union for Conservation of Nature and
Natural Resources (IUCN), which has been peer reviewed
by the IUCN. Both the assessment and peer review have

" been placed before the Parliament. Based on the above,

Simplipal Tiger Regserve has been categorized as ‘Very
good'.

(b) and (c) The State Government has notified its
intention for declaring the core area of Simplipal Tiger
Reserve as a National Park, but its final notification is
pending on account of settiement of rights of people living
in such area.

(d) and () The All India estimation of tiger is carried
out onos in every four years and estimation figures
pertaining to the last such estimaticn done in 2001-02 in
respect of Simplipal Tiger Reserve, as received from the
State, is 99. At present, the All india estimation of tigers
and other wild animals, including habitat status evaluation,
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is ongoing as per the revised, enhanced methodology
endorsed by the Tiger Task Force.

(H  The State Govemment has notified its intention
for declaring Simplipal National Park in two phases vide
notifications 18703/FFAH dated 6.8.1980 and 19525/FFAH
dated 11.6.1986. The final notification as a National Park
is pending on account of settiement of rights of people
living in such area.

Social Fonotrj

1686. SHRIMATI PRIYA DUTT : Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state :

(a) the total area of land afforested under the social
forestry scheme in the last three years; and

(b) the funds allocated in the last three years under
the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Ministry of Environment and
Forests is implementing National Afforestation Programme
(NAP) Scheme in the country during the Tenth Five Year
Plan. The scheme is being implemented through Forest
Development Agency (FDA) at forest division level and
Joint Forest Management Committees (JFMCs) at village
level. 431 FDA projects have been approved in all 28
States to treat an area of 4.46 lakh hectares during last
three years (2003-04 to 2005-08). An amount of Rs. 689.56
Crores has been released during last three years (2003-
04 to 2005-08).

Regeneration of Mangroves

1687. SHRI SURESH PRABHAKAR PRABHU : Will
the Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) the steps taken for regeneration of mangroves
that have been destroyed illegally after the Coastal
Rowhﬁonlmﬂoﬁﬁuﬂoncmintofom;mq

AGRAHAYANA 13, 1928 (Saka)

to Questions 114

(b) the funds allocated/utilised for this purpose so
far?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The Central Government provides
assistance to State Governmeats and UT Administration
under the 100% funded  centraly sponscred scheme
‘Conservation and Management of Mangroves' . Assistance
is provided for plantation and maintenance both in new
areas and for areas degraded by biotic and abiotic
stresses. Among components for which assistance is given
are supplementary and alternative livelihood support,
infrastructure strengthening, training and capacity-building
and awareness-creation. On a country-wide basis, there
are 38 identified mangrove sites. .

[Tranglation]
Terminator Seeds

1688. SHRI RAGHUVEER SINGH KOSHAL : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether due to the use of “terminator seed"
technology several problems are reported to have been
cropped up;

(b) if so, the details thereof;

(c) whether the Government has conducted any
study in this regard;

(d) if so, the details thereof, and

(e) the remedial steps taken/proposed in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (e) The
use of Genetic Use Restriction Technology and Terminator
Technology is not aliowed in India. Under provisions of
Protection of Plant Varieties and Farmers' Rights Act, 2001,
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any variety of any genera or species which involves
Genetic Use Restriction Technology and Terminator
Technology shall not be registered. Any transgenic crop
developed for commercial release is tested and verified
for confirmation of the absence of terminator gene before
n 1s permitted for any field testing by the Genetic
Engineering Approval Committee (GEAC), functioning
under the Ministry of Environment and Forests. GEAC has
not received any report regarding use of “Terminator Seed"
technology. Since this technology has not been permitted
for use within the country, the question of conducting any
study does not arise.

[English]
Coastal Zone Management Plan

1689. SHRI DAHYABHAI VALLABHBHAI PATEL : Will
the Minister of ENVIRONMENT AND FORESTS be pleased
to state :

(a) whether the Govemment has received a
demand frora Daman and Diu for a change in the Coastal
Zone Management Plan;

(b) if so, the details thereof, and

(c) the action taken/proposed by the Govemment
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) Yes, Sir.

(b) The proposal from Daman and Diu Administra-
tion sought for reclassification of Coastal Regulation Zone
area falling between Moti Daman area from South of
Daman Ganga river upto Dholar Char Rasta, Le., upto
southern municipal limit, as notified in 2005, from Coastal
Regulation Zone-lll to Coastal Regulation Zone-il.

() The said proposal was placed before . the
National Coastal Zone Management Authority in the
meeting heid in August, 2006. Subsequently, the Ministry
has received a representation from Chairman, Bahujan
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Samaj Party, Daman and Diu regarding the said
reclassification proposal which has been referred to
Daman and Diu Coastal Zone Management Authority for
their comments. These are yet to be received.

[Translation)]
Promotion of Agriculture in Hilly Areas

1690. SHRI K.C. SINGH "BABA" : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government has formulated any
scheme to promote agriculture in hilly areas o? the country
particularly in Uttaranchal,

(b) if so, the details thereof Stat\e-wise;
(c) ii not, the reasons therefor, and

(d) the funds allocated for the purpose, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY. OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (d)
Ministry of Agriculture, Govemment of India has been
implementing two major Centrally Sponsored Schemes
namely (i) Macro Management of Agriculture and
(i) Technology Mission for Integrated Development of
Horticulture in North Eastem States, Sikkim, Jammu and
Kashmir, Himachal Pradesh and Uttaranchal for promotion
of agricuiture in hilly areas of the country including
Uttaranchal. Details of the schemes are as under:

()  The Centrally Sponsored Scheme on Macro
Management of Agriculture has been formu-
_lated with the objective to ensure that the
Central Assistance is spent on focused and
specific intervention for development of agricul-
ture of different States. The scheme provides
sufficient flexibility to the States to develop and
pursue the programmes on the basis of thiwwr
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regional priorities within the ambit of 17 sub-
schemes subsumed in it. The names of the
17 sub-schemes subsumed under Macro
Management scheme and the details of
State-wise allocation and release of funds for
the year 2006-07 are given in the enciosed
statement-1 and |l respectively.

The Centrally Sponsored Scheme Technology
Mission for integrated Development of Horticul-
ture in North Eastemn States. Sikkim, Jammu
and Kashmir, Himachal Pradesh and Uttaranchal
has been formulated with the main objective of
integrated Development of Horticulture in all
these eleven States in a Migsion Mode
approach. The Scheme is being implemented in
a Mission Mode approach with its four Mini
Missions. Mini Mission—| relates to Research

and technology development is coordinated

and implemented by Indian council of Agricul-
ture Research. Mini Mission-Ii relates to Improv-
ing production and productivity is coordinated
by Department of Agriculture and Cooperation
and implemented by the Agriculture/Horticulture
Department of the States. Mini Mission-Ill relates
to Post-harvest management, marketing and
export is Coordinated by Department of Agricul-
ture and Cooperation and implemented by
National Horticulture Board, Directorate of
Marketing and Inspection, National Cooperative
Development Corporation, National Agricultural
Cooperative Marketing Federation of india
Limited and Agricultural and Processed Food
Products Export development Authority. Mini
Mission-IV relates to Processing is coordinated
and implemented by Ministry of Food Process-
ing Industries.

Details of State-wise aliocation and release of
funds for the year 2008-07 are given in the enclosed
statement-Iil.

The other schemes which are being implemented in
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hilly areas of the country are (a) Watershed Development
Project in Shifting Cultivation Areas, (b) Scheme on
Transport subsidy on movement of Seeds to North Eastern
States including Sikkim, Jammu and Kashmir, Himachal
Pradesh and Uttaranchal and Hill Areas of West Bengal.
(c) Scheme on “On farm Water Management for Increasing
Crop Production in Eastern India" and (d) Scheme on
Technology Mission on Cotton.

Statement-|

A. List of 17 Sub schemes subsumed under Centrally
Sponsored Scheme on Macro Management of

10.

11.

12.

13.

Agriculture
Assistance to Coop. Weaker Section
Assistance to Women Cooperative
Non-overdue Cover Scheme
Agri. Credit Stabilization Fund
Special Scheme for SC/ST

Integrated Cereal Development Programmes in
Rice Based Cropping System Areas

Integrated Cereal Development Programmes in
Wheat Based Cropping System Areas

integrated Cereal Development Programmes in
Coarse Cereals Based Cropping System Areas

Special Jute Development Programme

Sustainable Development of Sugarcane Based
Cropping System

Balanced and’integrated Use of Fertilizer

Promotion of Agricultural Mechanization among
Small Farmers

National Watershed Development Project for
Rainfed Areas
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14, Scheme for Foundation and Certified Seed
Production of Vegetable Crops

15.  Soil Conservation in Catchments of River Valley
Projects and Flood Prone Rivers

16. Reclamation and Development of Alkali Soils

17. State Land Use Boards.

Statemen-i|
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B. State wise aliocation and release of funds under
CS8S on Macro Management of Agriculture

during 2006-07

S. States/UTs Allocation Released
No. (Rs. in lakhs) (Rs. in lakhs)
1 2 3 4

1. Andhra Pradesh 4210.00 1203.50
2. Awunachal Pradesh 2200.00 1:00.00
3. Assam 2000.00 1000.00
4, Bihar 2170.00 1085.00
S. Chhattisgarh 2300.00 692.00
6. Goa 260.00 237.50
7: Gujarat 2810.00 454.00
8. Haryana 2040.00 1350.00
9. Himachal Pradesh 2040.00 1350.00
10. Jammu and Kashmir  4000.00 2551.50
11. Jharkhand 1680.00 830.00
12. Kamataka 5990.00 2995.00
I3 Kerala 3060.00 1000.00

to Questions 120

1 3 4
14. Madhya Pradesh 4980.00 2490.00
15. Maharashtra 8730.00 4365.00
16. Manipur 2200.00 1100.00
17. Mizoram 2500.00 1250.00
18. Meghalaya 1800.00 900.00
19. Nagaland 2500.00 1250.00
20. Orissa 2550.00 1275.00
21. Punjab
22. Rajasthan 7390.00 4368.00
23. Sikkim 1900.00 950.00
24. Tamil Nadu 45980.00 3037.50
25. Tripura 2000.00 1000.00
26. Uttar Pradesh 7400.00 3700.00
27. Uttrlpt:hal 2170.00 1436.00
28. West Bengal 3190.00 1585.00
29. Delhi
30. Pondicherry
31. Andaman and Nicobar  25.00 12.50
‘lslands
32. Chandigarh
33. Dadra and Nagar Haveli 10.00 5.00
34. Daman and Diu
35. Lakshadweep 25.00 12.50
Total 88700.00 44595.00




121 Written Answers

Statement-ill

C. State-wise allocation and release of funds under
CSS on Technology Mission for Integrated .
Development of Horticultue in North Easten States,
Sikkim, Jammu and Kashmir, Himachal Pradesh
and Uttaranchal duning 2006-07

States Allocation Release
(Rs. in lakhs) (Rs. in lakhs)
A. Minl Mission-ii
Assam 1400.00 700.00
Arunachal Pradesh 1400.00 700.00
Manipur 1700.00 850.00
‘Meghalaya 2000.00 1000.00
Mizoram 2000.00 1500.00
Nagaland 2000.00 800.00
Tripura 1800.00 1500.00
Sikkim 1400.00 700.00
Jammu and Kashmir 3500.00 883.00
Himachal Pradesh 4000.00 3000.00
Uttaranchal 4000.00 3000.00
B. Project based 2640.00 1117.00
proposais under
Mini Mission-l,
W end VI
Total 27840.00 15?50.00
(Englieh]

Agricultursl Debt Rellef Commission

1691.SHRI P. RAJENDRAN : Wil the Minister of
.AGRICULTURE be pleased to state :
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‘(a) whether the Govemment has received any
proposal from the Govemment of Kerala to set up an
Agriculturai Debt Relief Commission;

(b) if so, the details thersof, and.
(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATF IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) No, Sir.

(b) and (c) Do not arise.
AEZ for Medicinal and Aromatic Plants

1692.SHRI ANANT GUDHE : Wili the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government has accorded approval
to Agricultural Export Zone (AEZ) Project for medicinal and
aromatic plants;

(b) if 80, the details thereof;

(c) whether above project is stil pending with
Agricultural and Processed Food Products Export Devel-

opment Agency (APEDA); and

(d) if so, the details thereof and the remedial steps
to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
Yco.mm.oxponzonuhmboonmbyh
Govemment for Medicinal and Aromatic Plants on the
basis of proposal submitted by two State Govemnments of
Uttaranchal and Kerala. The State-wise detalls are as
under:

Uttaranchal : An Agri Export Zone was sanctioned by
the Steering Committes on 03.02.2003. Mol between
APEDA and Herbal Research and Development
institute (HRDI) was signed on 26.03.2003,
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Kerala : The proposal for setting up of an AEZ for
Medicinal and Aromatic plants in Kerala State was
considered and approved in the Steering Committee
meeting held on 24.08.2004. The MoU between
APEDA and the State Government of Kerala was

signed on 01.01.2006.
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(c) and (d) In addition to above, APEDA has
also received few more proposals from the States of
and Kerala. The proposals have been
submitted to Ministry of Commerce and Industry for
approval under the ASIDE Scheme. The details are given

Palakkad, Kerala of M/s.
Agastya Blopharm India Ltd.

Statement
Uttaranchal (Rs. in lakhs)
S. Name of the Project Activity Total Funding Support Remarks
No. requested
1.  Proposal for establishing Super Common 305.11 240.11
Critical Fluid Extraction Unit Processing
(SCFE) as Common Processing Facility
Facility for Export Promotion at
Centre for Aromatic Plants (CAP),
Selaqui, Dehradun
2. Proposal for establishing of Setting up 438.31 100.00
"Herbal Analytical and Tissue of Tissue
Culture Laboratory" at Culture Lab
Gopeshwar at Chamoli
3. Quality lab for testing Common Setting up 438.31 290.00 Proposal is being
Facility -~ To be used by of Quality put up for
Growers/Industrialists Exporters, lab for consideration in the
which will help them to test testing Authority Meeting
the herbal and medicinal plants of APEDA scheduled
in order to standardize the to be heid on
herbal products, as per 17/11/2008
international specifications
Kerala
1.  Project proposal under Land 20100.00 2726.00
the ASIDE Scheme for Development and
manufacture of medicines land and Machinery
under AEZ for medicinal including R and D
“and aromatic plants in equipments
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[English)
Tax Concession to Pharma Companies

1692.94RI RAKESH SINGH : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether Pharmaceutical companies have in-
cluded india in the list of important countries for its
investment, research and development in an intermational
survey:;

(b) if so, whether the Government proposes
to provide conoessions in the tax structure to the
pharma companies as per demand of these companies;
and

(c) i so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : (a) India is emerging as one of
the most favoured destinations for collaborative R and D,
bicinformatics, contract research and manutacturing and
clinical research as a result of growing compliance with
intemationally harmonized standards such as Good
Laboratory Practices (GLP), current Good manufacturing
Practices (CGMP), Good Clinical Practices (GCP) and
patent laws.

(b) and (c) As per the current provisions of Section
36 (2AB) (1) of the Income Tax Act, if a company engaged
in the business of bio-technology, drugs, pharmaceuticals
etc. incurs any expenditure on scientific research (exclud-
ing cost of any land or building) on in-house R and D
facility, a deduction of a sum equal to 150% of expenditure
so incurred is allowed, to encourage investment in R and
D in pharma sector. Besides this, Income Tax Act also
contains the provision of Section 80-IB(BA) under which
for any company carrying on Scientific R and D, deduction
of 100% of Profit and Gains of such business for a period
of 10 consecutive assessment years, beginning from the
initial assessment year is aflowed.
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Settiement of Claims of Bhopal Gas Victims

1694.SHR! RAYAPATI SAMBASIVA RAO : Wil the
Minister of CHEMICALS AND FERTILIZERS be pleased to
state :

(a) the status of settlement of claims of Bhopal Gas
Disaster victims;

(b) the reasons for delay in its settiement; and

(c) the efforts taken/proposal to be taken by the
Govemment to resolve it?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : (a) An amount of Rs.1546.62
crore has been awarded to 5,74,273 claimants of the
Bhopal Gas Leak Disaster, as on 318t October, 2006. In
addition to this, in compliance with the orders of ¢
Supreme Court dated 19th July, 2004 and 26th October.
2004 an amount of Rs. 1494.29 crore has been disbursea
among 5,67,927 claimants as pro-rata compensation on
1:1 basis, till 318t October, 2006. The disbursal process is
still continuing on the directions of the Supreme Court.

(b) and (c) There is no delay in settlement of the claim
cases.

[Transiation)

Technical Education to Chliidren
of Labourers

1695.SHRI HARIKEWAL PRASAD :
SHRI SUNIL KUMAR MAHATO :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) whether the Govemment has taken any inltiative’
fo provide technical education exclusively to the children
of labourers engaged in organised and unorganised
sectors; and
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(b) i so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) and (b) DGEAT under the Ministry
of Labour and Employment is implementing Craftsmen
Training Scheme where children of 14 years and above
including children of labourers may join training courses
run in the Industrial Training Institutes/Centres spread
throughout the country. Presently, training is being
imparted in 107 trades in 5114 Industrial Training Institutes/
Centres.

[English]
import of Vanaspati from Sri Lanka

1698.SHRI NAVJOT SINGH SIDHU : Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether Govemment has received representa-
tions from Vanaspati Manufacturers regarding check on
import of Vanaspati from Sri Lanka for providing remunera-
tive price to domestic producers;

(b) if so, the details thereof; and
(c) the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) to
(c) Yes, Sir. The representations received from Vanaspati
Consultative Committoe and Vnniapnti Manutfacturers'
Association of India in this regard has been considered
by the Ministry of Commerce and Industry. The total
quantum of import of vanaspati including bakery shorten-
ing and margarine under India Sri Lank Free Trade
Agreement (ISLFTA) has beer: restricted to 2.5 lakh MT per
annumaspertholmnqommmhdinmm
Notice No. 89 dated 21.11.2008 issued by Directorate
General of Foreign Trade (DGFT).
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[English]
Corporate Houses in Retall Business

1697.SHRI RAM KRIPAL YADAV : Wil the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether the Government has allowed the big
corporate houses to enter into retail outlet business in the
country;

(b) i so, whether this would adversely affect the
retail outlets in the unorganized sector. and

(c) i so, the steps being taken by the Government
to protect the interest of the people employed in retail
business in unorganized sector?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) and (b) There is
no restriction on the entry of the big corporate houses and
other domestic investors into the retail sector. The
organised retail sector would reduce the ccst of interme-
diation on account of economies of scale benefiting
consumers and producers/farmers. it also helps in
establishment of cost effective supply chains. Besides, the
organised retailing sector would create more employment
opportunities and improve the quality of employment in
the long run. The share of organised retailing in the
total retail trade is very small and it wouid not have any
major adverse impact on retail outiets in the unorganised
sector.

(¢) No action seems to be necessary at present in
view of replies to (a) and (b) above.

invasion of Locusts Iin Jammu and Kashmir

1698.SHRI CHHEWANG THUPSTAN : Will the Minister
of AGRICULTURE be pieased to state :

(a) whether all the three regions of Jammu and
qudpvmwmmdmu;
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(b) it so, the details thereof; and

(c) the assistance sought and funds released to the
State?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c)
Migratory locust infestation in the Zanskar area of Kargil
was spread over an area of about 3000 hectares and
in the Changthang valiey of Leh district over an area of
5000 hectares. As soon as information -about locust
infestation was received from the State, Govemment of
Iindia dispatched special teams from its Locust Waming
Organisation to the affected areas in Kargll and Leh
districts. These teams conducted survey, devised control
otritogy and supervised control operations in the affected
areas in collaboration with officials of the State Govemment
due to which locust infestation could be brought under
control.

Sujlam-Sufiam Project

1699. SHRI MADHUSUDAN MISTRY : Wil the Minister
of WATER RESOURCES be pieased. to state :

(a) the money spent on Sujlam-Suflam project in
Gujarat so far;

(b) the money provided by the Union Govemment
for this project;

(c) whether the State Government has diverted the
Union Government's money meant for other purpose for

this project;
(d) i so, the details and reasons thereof;

(e) whether any technical study was carried out by
the State Govemment and Union Govemment before
starting the project of Sujlam-Sufilam project;

(D i so, the findings and reasons thersfor; and

(@) the status of project Sujlam-Sufiam at preeent
and the time by which it is likely to be completed?
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THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV) : (a) Sujlam Suflam Project launched by the
Government of Gujarat in 2003-04 envisages irrigation
watershed management and drinking water supply
schemes. The estimated cost of the project is Rs. 4,291.00
crore out of which Rs.1946.33 crore is aliocated to drinking

"water supply schemes. As per information received from

State Government, expenditure incurred by State Water
Resources Department and State Water Supply department
on the project are Rs. 2067.14 crore and Rs. 984.88 crore

respectively.

(b) and (c) The money for the project is provided by

. the Government of Gujarat.

(d) Does not arise.

(e) and (f) The State Government has informed that
for each component of the project, a detailed report was
prepared before according administrative and technical
sanction by the State Govermment.

(g) The status of major component of the Sujlam
Suphalam Project as reported by Government of Gujarat
is as under:

(A) Water Resources Department:

() Work of Sujalam Suphalam Spreading
Canal (of 337 km. length) is 1n progress
and is likely to be completed by June,
2007.

(li) Two Iift irrigation schemes (pipe lines),
(namely Piyaj — Dharoi and Khorasam-
Saraswati) are completed. Works of six
pipelines are in progress, which will be
compieted by June, 2007.

(i) In Surendranagar district, 71 check dams '
are completed and remaining works will
be completed by October, 2007.

(iv) Works of Panam High Level Canal and
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Kandana High Level Canal are in progress

and are likely to be completed by
December, 2007.

(v} Works of check dams under Sardar Patel
Participatory ‘Water Suppy Scheme and
other major check dams are in progress.

(Vi) In Kachch District, works of 10 Bandharas
are in progress. For 30 Bandharas, tender
process i8 in progress. This work will be

completed by June, 2008.

(vii) Remaining works will be taken up as per
availabllity of funds and works will be
completed at the eartiest.

(B) Water Supply Department :

Total 32 Water Supply Projects are covered in
Sujalam Suphalam Yojana-Drinking Water Supply
Projects for Supplying drinking water to 4904
villages and 34 towns at the cost of Rs. 1946.33
crore, out of which-

() 2 projects have been completed and
20 projects are in progress covering
3137 villages and 27 towns. Water supply
fo 636 vilages has been started.

(i) 10 projects covering 176 villages and
7 towns are yet to be taken in hand.

(ili) The projects are proposed to be completed
by March, 2008 subject to availability of
fund.

Construction of Fish Landing Centre
at Kodibengre

1700.SHRI D.V. SADANANDA GOWDA : Will the
Minister of AGRICULTURE be pieased to state :

(a) whether the revised proposal for Rs. 179.00
lakhs for construction of fish landing center at Kodibengre
in Kamataka is pending with the Union Govemment; and
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(b) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) No, Sir.

(b) Does not arise.

Polavaram Muiti Purpose Project

1701.SHRI JUAL ORAM : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether the construction activity of the Polavaram
Multi-Purpose Project has already started without proper
clearance from the Union Govemment and without the
knowledge of the affected states;

(b) if so, the reaction of the affected States and the
Union Govermment thereto;

(c) whether the said project is also likely to
submerge the world famous Rama Temple at Bhadrachalam
alongwith the entire town; and

(d) if so, the details thereof and the steps taken to
protect the temple and the town?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV) : (a) As reported by the Government of Andhra
Pradesh, the State Government commenced the works
pertaining to canals and spill way located on the right flank
and no work has commenced in the river portion.
Subsequently,. all the works were stopped from 8th May,
2006. The State Government is yet to obtain investment
clearance from the planning Commission.

(b) The Ministry of Water Resources convened an
inter-State meeting of party States on 4th October, 2006
to discuss the issues related to Polavaram Project and to
resolve them amicably. The party States have agreed for

joint survey to assess extent of submergence from
Polavaram Project.
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(¢) No, Sir. The State Government of Andhra
Pradesh has informed that Rama Temple at Bhadrachalam
alongwith the entire town will not be submerged with the

project.

(d) Does not arise.

{Transiation)
Praduction of Ethanol

1702.SHRI TUKARAM GANPATRAO RENGE PATIL :
SHR! BADIGA RAMAKRISHNA :
SHRI JIVABHAI A. PATEL :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether production of ethanol has increased
in the country during the last three years and the current

year,

(b) if so, the details thereof and the steps taken to
further augment ethanol production;

(c) whether the Government has provided/proposes
to provide special facilities/loans at lower interest rates to
sugar factories for setting-up of plants for production of
ethanol from molasses/aicohol;

(d) if so, the details thereof, and

(e) the steps taken/proposed to promote utilisation
of ethanol produced by these milis?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) and
(b) The production of ethanol is expected to go up to about
550 million liters during the current year. In the absence
of a clear policy on blending of ethanol with petrol, there
was no significant production of ethanol during the last
three years.

The Government has decided to blend 6% ethanol
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with petrol from November, 2006 which will create a
demand for about 550 miliion litres during the current year
which in tum will augment ethanol production. Further,
concessional loans are provided from Sugar Development
Fund (SDF) to the sugar factories to establish facitities for
production of ethanol.

(c) and (d) Yes, Sir. The Sugar Development Fund
Rules, 1983 provide for sanction of financial assistance to
sugar mills for setting up of plants for production of ethanol
from molasses/alcohol at concessional rate of interest i.e.
2% below the Bank Rate, which effectively comes to 4%
per annum at present. The sugar mill is eligible for SDF
loan upto 40% of the eligible project cost which is to be
repaid in eight half yearly equal instalments after one year
from disbursement.

(e) The Government has decided to blend 5%
ethano! with petrol with effect from November, 2006.
The percentage of blending has been planned to be
increased to 10% in Phase-ll, which is expeoted to
generate a demand of about 1200 miflion litres after one
year or 8o.

[English]
Finalization of Phase-il of NPCBB

1703.SHRI HARIBHAU RATHOD : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government has finalized Phase-I|
of the National Project for Cattie and Buffalo Breeding
(NPCBB);

(b) if so, the details thereof, and

(c) # not, the time by which the project is likely to
be finalized?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c)
Department has finalized the proposal for Phase-ll of
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National Project for Cattie and Buffalo Breeding (NPCBB).
The Expenditure Finance Committee meeting held on
19.6.2006 has recommended the continuation of Phase-
Il of NPCBB from current financial year. The note for
Cabinet Committes on Economic Affairs for approval of the
project has been submitted.

[Translation]

Non-availablility of Milk and
Milk Products of DMS

1704.SHRI ALOK KUMAR MEHTA :
SHRI HEMLAL MURMU :
. DR. K. DHANARAJU :

Will the Minister of AGRICULTURE be pileased to
state :

(a) whether the consumers are facing problems due
to short supply and non-availability of milk and milk
products particularly Ghee in Dethi Milk Scheme (DMS)
outiets for the past few months;

(b) if so, the reasons therefor; and

(c) the action taken by the Union Government to

ensure adequate supply of milkk and milk products in the
DMS “outiets?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a). and (b) Yes, Sir.
Due to floods in the States of Rajasthan and Gujarat, DMS
could not procure sufficient quantity of milk for supply in
its outlets.

(c) DMS has since started making adequate tuppl&
of milk and milk products in the DMS outiets.

Presence of Pesticides and Metals in
Fruits and Vegetable

1706.SHRI AVTAR SINGH BHADANA :
SHRI J.M. AARON RASHID :
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DR. RAJESH MISHRA :
SHRI SAJJAN KUMAR
SHRI NAVEEN JINDAL :

Will the Minister of AGRICULTURE be pleased to
state :

(a) whether any arrangement has been made by the
Union Government in consultation with the State
Governments to examine and study presence of pesticides,
other harmful elements and metals, like nickel and
cadmium in fruits and vegetables;

(b) if so, the details and the findings thereof; and

(c) the action taken/proposed to be taken by the
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c) The
Registration Committee constituted under Section 5 of the
Insecticides Act, 1968 registers pesticides only after
satisfying itself regarding their efficacy and safety. Toxicity
and residue data generated under supervised trials is
analysed and used to fix Maximum Residue Limits (MRLs)
by the Ministry of Health and Family Welfare under the
Prevention of. Food Adulteration Act, 1954 and Rules
framed thereunder. The inspection of fruits and vegetables
for the presence of pesticide residues and other harmful,
sustances falis under the purview of the Ministry of Health
and Family Welfare. However, as per the directions of the
inter Ministerial Committee constituted to review the use
of hazardous chemicals and insecticides, 33 samples of
vegetables have been drawn from Agricultural Produce
Marketing Committee, Azadpur, Delhi since June, 2006
and tested for residues of organo-chlorine, organo-
phosphorus and synthetic pyrethroids pesticides.
Residues of chlorpyriphos were detected in two of these
sampies at the level of 0.18 ppm. 24 of these samples
have aiso been analysed for the presence of heavy
metals ke lead, cadmium and arsenic. The heavy metals
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found in the sampies of vegetables were below the
maximum limit prescribed under the Food Aduilteration

Rules, 1955.

The Ministry of Agriculture has also taken up a scheme
for Monitoring of Pesticide Residues under which 21
laboratories under various Ministries/Departments have
been provided with equipments to undertake analysis of
pesticide residues in vegetables, water, meat and meat
products, and marine products.

[English]
Cleaning of Rivers

"1706.SHRI PANNIAN RAVINDRAN : Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state

(a) whether Kerala Govemment has submitted
proposals for Central Assistance for an action plan for the
cleaning of the Karamanayar, Killiyar and Parvathi
Puthanar rivers;

(b) i so, the details thereof; and

(c) the time by which the said proposals are likely
to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) No proposal for an action plan for. cleaning
of Karamanayar, Killiyar and Parvathi Puthanar rivers have
been received from the Govemment of Kerala.

(b) and (c) Does not arise.
Notification on Environment impact
AsssssmentNorms

1707.SHRI SWADESH CHAKRABORTTY :
SHRI A.K. MOORTHY :

Will the Minister of ENVIRONMENT AND FORESTS

be pleased to state :

(a) whether the Govemment has issued a new
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notification on Environment Impact Assessment (EIAY
Norms; and

(b) i so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARIAN
MEENA) : (a) Yes, Sir. The Environment impact Assessment
Notification has been issued on 14th September 2008 vide
Gazette No. S.0. 1533(E)

(b) The salient features of the Notification are as
follows: .
(i) NOC (No Objection Certificate) is not required

for the purpose of Environment Clearance.

(ii) The developmental project have been catego-
rized according to their environmental impact
potential instead of the earfier investment
criteria.

Environmental Clearance process has been
decentralized.

(i)

(iv) The developmental projects have been catego-
rized into two Categories viz. Category ‘A’ and
Category ‘B'. All Category ‘A’ projects require
environmental clearance from the Central Gov-
emment level while all Category 'B' projects
require clearance from the State/UT Level
Environment Impact Assessment Authority

(SEAC).

(v) Qualification and experience has been clearly
. prescribed for the Experts and Members for
Expert Appraisal Committee (EAC), State Level
Expert Appraisal Committee (SEAC) and the
State Level Environment Impact Assessment .

Authority (SEAC).

The environmental .process will comprise four
stages; namely Screening, Scoping, Public’
Consultation and Environment Appraisal of the
project proposais.

i)
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(vii) Public Consultation has been structured and
made more transparent.

(viii) Time Limits have been prescribed for each stage
of enyironmental clearance process.

(ix) Owver all, the Environmental Clearance process,
has been made more transparent, as most of the
documents will be displayed on the Web sites
of respective Authorities.

DAMS on Upper Yamuna

1708.SHRI IQBAL AHMED SARADGI :
 SHRI KAILASH MEGHWAL :

Will the Minister of WATER FiESOURCES be pleased
to state :

(a) whether the Central Govenment has taken a
serious note of the persistent water and power problems
that the capital has been facing over the past few years
and a high level meeting consisting of Uttar Pradesh,
Uttaranchal, Rajasthan, Haryana and the National Capital
‘Reglon Territory for construction of three dams. in the upper
reaches of the Yamuna river were considered:

(b) whether the Steering Committee comprising
Secretaries to the Ministries of Power, Water Resources
and Environment and Forests was constituted for 'this
purpose;

(c) if so, whether a road map of the construction of
these dams have been prepared; and

(d) it so, the time by which the work on this project
is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV) : (a) The Government is already aware of the water

and power problems being faced in the Capital. The

construction of three storage projects i.e. Renuka, Kishau
and Lakhwar Vyasi in upper reaches of river Yamuna was
discussed, as an agenga item in the 3rd meeting of Upper
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Yamuna Review Committee chaired by Hondle Union
Minister of Water Resources on 12.4.06 and it was decided
to constitute a Steering Committee to formulate the strategy
to expedite the works on the three storage projects.

(b) Yes, Sir. A Steering Committee comprising the
Secretary (Water Resources), Secretary (Power), Secretary
(Envionment and Forests) from the Central Govemment
and lrrigation/Water Resources Secretaries from the States
of Uttar Pradesh, Uttaranchal, Himachal Pradesh, Rajasthan,
Haryana and NCT of Delhi was constituted as decided in
the 3rd meeting of Upper Yamuna Review Committee.

(c) and (d) The Steering Committee has desired that
Renuka dam project should be implemented expeditiously
by the State of Himachal Pradesh. The Government of
Uttaranchal informed the Committee of their decision in
principle to entrust the Kishau dam project to Tehri
Hydro Development Corporation (THDC), which is looking
into the different technical and cost aspects of the
project to proceed further. On a revised Detailed Project
Report (DPR) of Lakhwar Vyasi Project submitted by
National Hydro Electric Power Corporation (NHPC),
comments of certain specialised Directorates of Central
Water Commission have been forwarded to NHPC for
compliance. The construction of the aforesaid projects
can be started depending upon factors as applicable, such
as compliance of observations of Central Apprising
Agencies, Technical Clearance and investment Clearance
by Planning Commission. '

Employment Opportunities

1709.SHRIMAT! NIVEDITA MANE :
SHRI EKNATH MAHADEO GAIKWAD :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state :

(a) whether despite 5 percent rise in Gross
Domestic Product (GDP) during the last few years,
employment opportunities have gone down; and

(b) i 80, the reasons for this phenomenon with the
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details of GDP and the employment opportunities recorded
in the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) and (b) No, Sir, Reliable estimates of
employment and unemployment are obtained through
quinquennial National Sample Surveys carried out by the
National Sample Survey Organisation. Last such survey for
which results have been published relates to the year
2004-05. As per these surveys, the employment, as per
usual status approach which was of the order of 397
million in 1999-2000 has gone up to 459 million in 2004-
05. On an average, therefore, around 12.4 million persons
were provided employment per year during the period
2000-05 against a target of 10 million per year.

Shortage of Milk

1710.SHRI N.S.V. CHITTHAN : Wili the Minister of
AGRICULTURE be pleased to state :

(a) whether Chennal and certain other cities were
suffering from milk shortage recently;

(b) if so, the details thereof and the reasons
therefore; and

(c) the steps being taken by the Government to
meet the shortage?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) No Sir. Chennai and
certain other cities were not facing shortage of milk,

recently.
(b) and (c) Does not arise in view of reply at (a).
[Translation)
Levy of Charge on Private Broadcasters

1711.SHRI SUNIL KUMAR MAHATO :
SHRI HARISINH CHAVDA :
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Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether Doordarshan levies any charge on
private broadcasters;

(b) it so, the details thereof;

(c) the revenue eamed during the last two years
through the said levy; and

(d) the steps taken by the Government to increase
revenue under the head?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI) : (a) Yes, Sir.

(b) Every private channel is currently paying
an annual carriage fee of Rs. 1 crore to be on DTH

platform.
() Rs. 1.45 crore till date.

(d) Prasar Bharati has initiated a move in this
direction with other Public Service Broadcasters in the
world. Besides some requests from other private channels
are under process. .

Guidelines for Film Certification

1712.SHRI HARISINH CHAVDA :
SHRI M. ANJAN KUMAR YADAV :

Wil the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether new guidelines formulated by the
Central Board to check indecent and objectionable scenes
in films have been recently circulated among the members
of the Board for their observatiori/notes;

(b) | 80, the detafis thereof;

(c) tmumobywhlehMWnnauuka'yto
get final approval and implemented; and '
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(d) the reaction of the Government on the increasing
obscenity in films?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
*(SHRI PRIYA RANJAN DASMUNSI) : (a) No, Sir.

(b) Does not arise.
(c) Does not arise.

(d) The Central Board of Film Certification certifies
films for public exhibition under the provisions of Section
5B(1) of the Cinematograph Act, 1952 and the guidelines
issued thereunder. The ghidelines inter alia stipulates the
following:

—  Human sensibilities are not offended by
vulgarity, obscenity, or- depravity;

—  Such dual meaning words as obviously cater
to baser instincts are not allowed;

—  Scenes degrading or denigrating women in any .

manner are not presented;

—  Scenes showing sexual perversions shall be
avoided and if such matters are germane to the
theme, they shall be reduced to the minimum
and no details are to be shown.

Fixation of Standards for Bio Fertllizers

1713.SHRIMATI NEETA PATERIYA : Will the Minister
of AGRICULTURE be pleased to state :

(a) whether the Union Government has fixed the
standards for Bio-fertilizers in March, 2008 and
communicated them to the State Governments;

(b) if so, the details thereof; and

(c) the States who have implemented the same and
those who have not implemented so far?

THE MINISTER OF/STATE IN THE MINISTRY OF
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AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
Yes, Sir. The Government vide notification S.0. 391 (E)
dated 24.03.2006 has incorporated bio-fertilizers namely
Azotobacter, Rhizobium, Azospirilum and ‘Phosphate
Solubilizing Bacteria in Fertilizer (Control) Order. 1985 to
regulate the standards and to provide regulatory mechanim
for ensuring supply of quality bio-fertilizers to the
farmers.

(c) As per Fertilizer (Control) Order, 1985 States are
expected to regulate the production and sale of these bio-
fertilizers. To enable the manufacturers and sellers,
keeplng in view the time required for taking necessary
Govemment approvais and short shelf life of bio-fertihzers.

_ time up to 31.12.2006 has been given for enforcement of

Fertilizer (Control) Order relating to bio-fertilizers.

Pilot Project

1714.SHRI VIJAY KUMAR KHANDELWAL :
SHRI KRISHNA MURARI MOGHE :

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state :

(a) whether the Union Govemment proposes to
conserve the Chambal's ravines;

(b) -if so, whether any scheme is being formul.'tod
for this; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (c) Presently, there is no specific scheme
of the Union Government for the conservation of Chambal's
ravines. However, the Government of India is implementing
National Afforestation Programme (NAP) and Development
of National Parks and Sanctuaries schemes in all the
States, including the areas of Chambal's ravines for
conservatioh, protection and development of forests. In
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addition, the Government of India has constituted a
National Level Task Force for the rehabilitation of ravenous
areas.

Cattle Diseases

1715.SHRI RA.GHURAJ SINGH SHAKYA : .
DR. DHIRENDRA AGARWAL :
SHRI SUNIL KUMAR MAHATO :

_ Will the Minister of AGRICULTURE be pleased to
state :

(a) whether the Govemnment has received any
financial agsistance from World Bank to deal with various
diseases that affects livestock;

(b) if so, the details thereof;

(c) whether the Union Government has received
any proposal from the State Governments particularly
Madhya Pradesh and Jharkhand for controlling the Cattle
diseases,

(d) if so, the details thereof; and
(e) the reaction of the Government thereto?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) No, Sir.

(b) Question does not arise.

(c) to (e) No specific proposal for financial assistance
for controlling the Cattle diseases has been received from
Government of Madhya Pradesh and Jharkhan. However,
under ongoing Tenth Plan Contrdly Sponsored Schemes
namely, (i) Assistance to States for Control of Animal
Diseases (ASCAD) and (i) National Project on Rinderpest
Eradication (NPRE) proposal for release of funds for
controlling animal diseases has been received from these
States. Amount revalidated/released to the Govemment of
Madhya Pradesh and Jharkhand during the curment
financial year (2006-07) under above two schemes is as

under:
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(Rs. in lakh)

Name of Madhya Pradesh Jharkhakd
Scheme

Amount Amount Amount Amount

revali- released revali- released

dated dated
ASCAD 138.59 50.00 160.519 0.00
NPRE 0.00 25.00 30.18 0.00
[English]

Export of Cotton Bales

1716.SHRI RAOSAHEB DANVE PATIL : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the Government is considering any
proposal to enter into cooperation with China in the
agriculture field;

(b) if so, the details thereof;

(c) whether the Government of China has refused
to purchase the cotton bales from India;

(d) H’O.th.dﬁnibthmof:

(e) whether the rate of cotton is likely to decline as
result thereof, and

() # s0, the details of the steps taken by
the Govemment to ensure remunerative price to
farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE,
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC '
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (f) The
information is being collected and will be laid on the table
of the house.
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[Translation]

Sources of Water

’

1717.DR. DHIRENDRA AGARWAL :
SHRIMATI SANGEETA KUMARI SINGH DEO :

Will the Minister of WATER RESOURCES be pieased
to state :

(a). whether the Government have conducted any
survey for the exploitation of new water sources in the
country;

(b) it so, the details thereof, State-wise; and

(c) the steps taken for proper utilization of the said
resources?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHR! JAY PRAKASH NARAYAN
YADAV) : (a) to (c) The average annual water resources
availability of the country has been assessed as 1869
billion cubic meter. It is estimated that owing to topographic,
" hydrological and other constraints, the utilizable water is
1123 billion cubic meter out of which 690 billion cubic
meter is surface water and 433 billion cubic meter is
replenishable ground water. The average annual water
availabliity may be considered to remain unchanged.
Survey and investigation for identifiction of appropriate
sites for sustainable development of water resources for
meeting the requirements In various sectors is a
continuous process.

Water being a State subject, several measures for
development and management of water resources are
undertaken by the respective State Governments which
include creation of storages, restoration of water bodies,
rain water harvesting, artificial recharge to ground water
and adoption of better management practices etc. Storage
capacity of 213 billion cubic meter has been created so
far. As per present assessment, the total estimated storage
capacity of the various projects under conseruction is about
76 taun cubic meter. Further, the State Governments have
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identified various other schemes for investigation and
planning and the estimated storage for such schemes is
about 108 billion cubic meter. The Central Ground Water
Board (CGWB) aiso undertakes exploratory drilling to
assess the potentialities of various geological formations.
The State wise list of the exploratory bore holes drilled by
CGWB is given in the statement enclosed.

Statement

State-wise status of Exploratory Bore Holes Drifled by
C.G.WB. (As on 30.9.2006)

(Annex to Lok Sabha Unstarred Question
No. 1717 for answer on 04.12.2008)

S. State Total
No.

1 2 3

1. Andhra Pradesh 2258
2. Arunachal Pradesh 36
3. Assam 513
4. Bihar 936
5.  Chhattisgarh 671
6. Goa 121
7. Gujarat 1918
8. Haryana 966
9. Himachal Pradesh 180
10. Jammu and Kashmir 481
11. Jharkhand 486
12. Kamataka 1948
13. Kerala 663
14. Madhya Pradesh 1482
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1 2 3
15. Maharashtra 1613
16. Manipur 38
17. Meghalaya 106
18. Mizoram 6
19. Nagaland 17
20. Orissa 1602
21. Punjab 438
22. Rajasthan 2431
23. Sikkim 40
24. Tamil Nadu 1364
25. Tripura 108
26. Uttranchal 1856
27. Uttar Pradesh 1881
28. West Bengal 776
Total 23244
1. Andaman and Nicobar 60
2. Chandigarh 66
3.  Dadma and Nagar Haveli 13
4.  Delhi 693
5. Daman and Diu 3
6.  Povdicherry 77
Total 901
Grand Total 24145
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National Commission for Farmers

1718.SHRI JYOTIRADITYA M. SCINDIA : Will the
Minister of AGRICULTURE be pleased to state :

(a) whether the National Commission for Farmers
headed by Dr. M.S. Swaminathan has suggested the
setting up of National Food Security and Sovereignty
Board; and

(b) i s0, the details thereof indicating the constitution
and functions of the Board?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b)
Yes, Sir. The National Commission on Farmers has
recommended the setting up of National Food Security and
Sovereignty Board with the Prime Minister as its Chairman
and Union Minister of Agriculture, Finance, Rural
Development, Water Resources, Panchayati Raj,
Commerce and Environment, Leaders of all political
parties, Chief Ministers of few States as Members and an
eminent professtional in the area of Food Security as
Member Secretary.

ts major functions would include operation of
Minimum Support Price (MSP) and Public Distribution
System (PDS) and the maintenance of food Security
reserves, review of growth rate in agriculture and
horticulture and provide oversight to issues such as
diversion of prime farmiand for non-farm purposes.

[Transiation)
Production of Canned Milk

1719.SHRI KULDEEP BISHNO! : Wil the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether it is mandatory for companies producing
canned mik to seek certification from Bureau of Indian
Standards (BIS);
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(b) if so, the number of such companies which have
obtained the said certification;

(c) *"whether a number of companies engaged in
production of canned milk in the country has not obtained
the said certification;

(d) if so, details and reasons therefor; and

(e) the steps taken by the Government to ensure
compliance of standards fixed by BIS for canned food
items by the companies engaged in production of such
‘items?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) According to sub-
rule 16 of rule 49 of the Prevention of Food Adulioraﬂon
Rules, 1955, condensed milk sweetened, condensed
skimmed milk sweetened, milk powder, skimmed milk
powder. partly skimmed milk powder and partly skimmed
sweetened condensed milk shall not be sold except under
Bureau of Indian Standards Marks.

(b) BIS has granted 203 licences to various
manufacturers for packing milk powder (IS : 1165:2002),
Condensed Milk (1S:1166:1986), Skimmed Milk Powder —
Standard Grade (1S:13334 [Part-1):1998) and Skimmed Milk
Powder — Extra Grade (1S:13334 [Part-2]:1992).

(c) and (d) Department of Consumer Affairs/Bureau of
Indian Standards have no information about the compa-
nies engaged in production of canned milk in the country
without BIS certification.

(e) Violation of any provisions of the Prevention of
Food Adulteration Act, 1954 and rules made there-under
atiracts legal action against the offenders.

[English]
increase in Agrli Exports

1720.SHRI K.C. PALLANI SHAMY :
SHRI E.G. SUGAVANAM :
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Will the Minister of AGRICULTURE be pleased to
state

(a) whether the agri-exports have increased in the
country over the years;

(b) if so, the details thereof during the last three
years and the items which are exported during the above
period;

(c) whether the Government has made any
perspective plan for agri-exports during the current
decade;

(d) # so, the details thereof; and

(e) the steps taken to further boost the production
and export of agricultural products in the country
particularty in fruits and vegetables?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) and (b) Yes
Sir. Agricultural exports recorded a growth of 7.5%, 11.6%
and 19.7% during the years 2003-04, 2004-05 and 2005-
06 respectively. The details are given in the enclosed
statement.

(c) to (e) The Government of India promotes agro-
exports directly and through Commodity Boards, Export
Promotion Councils and Commodity Associations. In order
to boost export of agro products, the Govemment, through
the Commodity Boards, provides various incentives for
infrastructure development, quality control, market
development and promotion, packging, publicity, information
dissemination etc. besides providing assitance to exporters
for conducting publicity campaigns, market surveys,
sending delegations abroad, participating in international
trade fairs, inviting potential buyers etc. Further, the
Govemment has taken initiatives to make the farmers
aware about the latest techniques of farming through mass
media support to agriculture which uses Doordarshan
infrastructure for providing agriculture related information
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and knowledge to the farming community. In order to
disseminate improved production
technologies amongst the farmers, block demonstrations
and integrated Pest Management (IPM) demonstrations are
organized through State Department of Agriculture and
Frontine Demonstrations through Indian Councdl of
Agricultural Research.

information on

The Govemment has introduced a number of
initiatives and interventions for enhancement of production

AGRAHAYANA 13, 1928 (Saka)

to Questions 154

and productivity of agricultural products, which inter alia,
include integrated Scheme of Ollsseds, Pulses, Oilpaim
and Maize (ISOPOM), National Horticuture Mission,
Technology Mission for integrated Development of
Horticulture, Micro-irrigation and Integrated Cereal
Development Programmes, Schemes such as the Transport
Assistance Scheme and Vishesh Krishi Upaj Yojna are
implemented to ensure that the farmers get remunerative
prices for their exports as well as increased access to the
intemational market.

Statement

Export of Agricultural Products from 2003-04 to 2005-06

Qty. '000'tonnes, Value : Rs. In crores

ltem 2003-2004 2004-2005 2005-2006
Qty. Value Qty. Value Qty. Value
- 1 2 3 4 5 6 7

Pulses 163.88 328.60 246.38 553.81 444.61 1102.62
Rice Basmati 771.49 1993.05 1126.13 2741.94 1161.44 3030.32
Rice (other than Basmati) 2640.57 2174.94 3645.87 3899.73 3905.41 4144.03
Wheat 4093.08 2391.15 1996.00 1448.03 745.56 557.12
Other Cereals 604.23 397.55 1165.3 776.68 656.60 512.88
Tea 177.77 1637.35 194.55 1784.18 157.91 1632.09
Coffee 186.45 1085.92 158.94 1007.96 177.89 1577.07
Tobacco unmigd. 120.84 801.41 136.32 837.71 144.06 1027.70
Tobacco mfgd. 295.06 309.04 302.41
Dairy and Poultry Products 415.15 - 670.55 1112.06
Floriculture Products 250.47 205.25 304.69
Spices 267.47 1544.18 350.75 1794.11 402,84 2218.09
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1 2 3 4 5 6 7

Cashewnut Shell Liquid 433 5.02 5.13 11.58 441 6.98

Cashew 99.68 1699.82 109.67 2336.15 124.10 2562.77
Sesame and Niger Seed 207.00 754.30 181.68 723.33 223.88 794.09
Ground nut 176.11 544.30 167.50 501.99 185.11 500.53
Guargum Meal 120.56 507.90 128.29 655.96 186.53 1042.19
Oil Meals 3249.89 3348.41 3516.09 3100.75 6969.51 4826.07
Castor oil 162.38 656.06 260.01 1028.26 253.40 934.41

Shellac 10.50 179.74 8.60 162.77 9.67 161.18
Sugar 1200.60 1216.59 105.11 143.90 316.85 557.10
Molasses 98.62 19.38 7.7 5.22 72.48 27.29

Fruits/Veg seeds 5.18 53.61 870 62.93 10.04 89.87

Fresh Fruits 784.03 811.42 1101.22
Fresh Veg 953.93 813.63 910.94
Processed Veg 291.18 339.91 472.94
Processed Fruit Juice 343.66 346.08 600.18
Misc. Processed items 1068.69 860.68 978.98
Meat and Preparations 1714.41 1734.37 2647.50
Marine products 409.49 6105.63 379.86 5695.21 461.06 6355.84
Cotton Raw Inci. waste 179.61 942.37 73.60 364.49 595.88 2791.87
Jute Hessain 410.11 422.14 488.80
Paper/Wood products 2362.58 3613.55 4431.09
Total Agricultural Exports 37286.52 39863.31 '49802.92
% Growth in total Export 7.50 11.60 19.70

Source : DGCI&S Report
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Projects under CADP

1721.PROF. M. RAMADASS : Will the Minister of
WATER RESOURCES be pleased to state :

(a) whether the aliocation of Rs. 1208 crore for
Command Area Development and Water Management
Scheme has not been utilized fully during the first four
years of the Tenth Plan; and

(b) it so, the detalls thereof and the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAYV) : (a) Yes, Sir.

(d) Out of Plan outiay of Rs. 1208 crore for the Tenth
Plan under Command Area Development and Water
Management Programme, the budget aliocation of Rs.
785.50 crore was made during the first four financial years
of the Tenth Plan. Out of this an amount of Rs. 638.525
crore has been utilized.

The year wise detalls of budget aliocation and
utilization are as under:-

8. Yoar Central Share Central Share
No. Budget Aliooation Utilisation
(in Crores) (In Crores)

1. 2002-03 202.00 162.167

2. 2003-04 202.00 144.020

3. 2004.05 181.50 142.449

4, 2005-06 200.00 190.899
Total for 785.50 638.625
four years

The Central Assistance is provided to the States under
the Programme on matching share basis. The utiization

during first 3 years of the Tenth Pian has been less than
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aliocation mainly because State Govemnments have not
been able to provide their matching share due to their
financial constraints. '

Strike and Lockouts

1722.SHRI NAVEEN JINDAL : Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state :

(a) whether the total number of strikes and lockouts
in the country has come down during the current year as
compared to the previous year;

(b) if so, the details thereof;

(c) the estimated loss of man-days and production
due to strikes and lockouts during the current year so
far;

(d) whether the mechanism to avoid strikes and
lockouts is under review; and

(e) ¥ so, the detaiis thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) and (b) Yes, Sir. The total number of
strikes and lockouts declined to 348 during January to
September 2008 (for which the latest data is available)
from 397 witnessed during the corresponding period of the
previous year.

(c) the mandays and production loss due to strikes
and lockouts during the first nine months of the current
year has been 13.75 milion and Rs. 181.82 crores

respectiviey.

(d) and (6) The Industrial Disputes Act, 1947,
provides a legal framework for maintaining harmonious
industrial relations. Central Industrial Relations Machinery
(CIRM) of Ministry of Labour and Empioyment continuously
makes efforts 0 maintain harmonious industrial relations
in the central sphere establishments through measurses,
which include intervention in situations of threatened
strikes and lockouts with a view 1o avert the strikes and
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lockouts with minimum loss of production, mandays and
wages. There is no proposal to, review the existing
mechanism.

Citrus Fruits

1723.SHRI K.S. RAO : Wil the Minister of
AGRICULTURE be pieased to state :

(a) whether the Govemment has taken steps to
encourage small farmers to adopt programme to grow
citrus fruits on the lines of initiative taken by the Council
for Citrus and Agro Juicing in Punjab;

(b) if so, the details thereof alongwith the availability
and supply of tissue cultured rootstock plants for growing
citrus orchards under the programme; and

(c) the funds provided for the purpose, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Under the
Centrally Sponsored Scheme on “National Horticulture
Mission (NHM)®, being implemented by the Government
since 2005-08, all category of farmers are being
encouraged to take up cultivation of horticulture crops
including frults like citrus.

(b) The Scheme is in operation in 18 States and two
Union Temitories, wherein citrus has been identified as a
focus cron in 10 States including Punjab. Establishment
of nurseries and rehabilitation of tissue culture units both
in the public and private sector has been envisaged under
the NHM for making available quality planting material
to the farmers. While Model nurseries produce 4 lakh
plants per year, the small nurseries have to produce
60,000 to 80,000 plants per year. During 2005-06, funds
have been provided for setting up 216 nurseries ‘and
rehabilitation of 27 tissue culture labs in the citrus
producing States.

{c) State-wise details of funds provided during
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2005-06 for establishment of nurseries and rehabili-
tation of tissue culture labs is given in the statcment
enclosed.

Statement
(Rs. in lakh)
State Setting up of Rehabilitation of
Nurseries existing Tissue
culture units

Physical Financial Physical Financial

(No.) (No.)
Andhra Pradesh 5 80.00 1 8.00
Bihar 17 156.00 1 8.00
Gujarat 42  157.50 8 36.00
Haryana 6 48.00 2 16.00
Jharkhand 75 348.00

Madhya Pradesh 20 226.50 5 40.00

Maharashtra 26 234.00 6 48.00
Punjab 6 49.00 1 8.00
Rajasthan 15 105.00

West Bengal 4 72.00 3 24.00
Total 216 1486.00 27 188.00

Merger of Steel/Mining Units with SAIL

1724.SHRI DUSHYANT SINGH : Will the Minister of
STEEL be pleased to state :

(a) whether the Government has a proposal for the
merger of some steel and mining companies with Steel
Authority of India Limited;

(b) it so, the details thereof. unit-wise;
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(c) whether the Govemment has started the merger
prooess; " *

(d) if so, the details thereof as on date:

(e) whether an expert group was constituted by the
Government to evaluate the technical and financial
feasibility of various proposals for merger of steel and
mining companies;

(h if so, the details of the recommendations of the
group: and

(g) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS) : (a) to (g) Ministry of Steel
had constituted an Expert Group under the Chairmanship
of Shri B.L. Das, former Secretary (Steel) to examine
various proposals of merger between PSUs under the
Ministry and make recommendations about the feasibility
of these proposals. The Expert Group has recommended
and the Govemment has accepted the same for the
following mergers with SAIL:-

(1) Merger of NHanchal Ispat Nigam Limited
(NINL) with Steel Authority of India Limited
(SAIL)

in the meeting of Committee of Secretaries
(COS) held on 14-7-05, it was decided to merge
NINL with SAIL. Board of Directors of SAIL in its
312th meeting held on 24-3-2006 has accorded
in-principle approval for acquiring equity share
capital of NINL through cash payment and
subsequently merge it with SAIL. Industrial
Development Bank of India (IDBI) has been
appointed as the Valuer for valuation of NINL's
business and the same is in progress.

(2) Merger of Maharashtra Elektrosmeit Limited
(MEL) with SAIL

Board of Directors of SAIL and Board of
Directors of MEL in their 314th meeting
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heid on 25-5-06 and 193rd meeting held on
26-5-06,
principle approval for the merger of MEL with
SAIL. Necessary actions to effect the merger
have since been initiated by both the
Companies.

respectively have accorded in-

(3) Merger of Bharat Refractories Limited (BRL)
with SAIL

Board of Directors of BRL have already passed
a resolution accepting the proposal to merger
BRL with SAIL on 11-5-08. Board of Directors
of SAIL have also approved in-principle the
merger proposal in its meeting held on 22-8-06.
The proposal is under consideration by the
Board for Reconstruction of Public Sector
Enterprises (BRPSE).

The Expert Group has aiso recommended
for merger of Sponge Iron India Limited
(SlIL) with National Mineral Development
Corporation (NMDC). The Government has
directed SlIL and NMDC to take necessary
action for merger.

Sale of Fertilizers

1725.SHRI A. SAl PRATHAP : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Govermnment has received reports
about the sale of fertilizers at a price above Minimum
Retail Price to farmers in some States;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) to (c)
Except a few sporadic cases, no large scale reports about
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selling of fertilizers above the statutory/indicative
prices have come to the notice of the Government. Under
Clause 21 of the Fertilizer (Control) Order, 1985 (FCO) it
is mandatory to print the Maximum Retail Price (MRP)
on the bags of fertilizer and no person is permitted
to sell the material above the statutory/indicative price.
The State Governments are adequately empowered
under the provisions of the Fertilizer (Control) Order,
1985 to check such activities. Any violation of the
provisions of the FCO, 1985 attracts penal/administrative
action under the Essential Commodities Act, 1955/FCO,
1985. State Governments have been advised to prevent
such malpractices and ensure that the farmers are
provided with right quality of fertilizers at statutory/
indicative price.

Wind Miiis in Forest Areas

1726.SHRI SHRINIWAS DADASAHEB PATIL : Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :

(a) whether hill tops in Forest areas are proposed
to be used for setting up of wind mills;

(b) it so, the details thereof;

(c) whether alternate land is required to be given
to the forest department in lieu of the land given for setting
up of such wind mills; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) and (b) The proposal for setting up of wind
milis are forwarded to the Central Government by the State/
Union Territory Governments for seeking approval under
the Forest (Conservation) Act, 1980, after ascertaining the
technical feasibility of the project sites.

(c) and (d) Yes, Sir. Equivalent non-forest land is
required to be provided by the User Agency for
Compensatory Afforestation as per the provisions of the
Forest (Conservation) Act, 1980 on case-to-case basis.
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Profit of SAIL

1727.SHRI BALASHOWRY VALLABHANENI : Will the
Minister of STEEL be pleased to state :

(a) whether Steel Authority of India Limited has
posted net profit of Rs. 1443 crore for the second quarter
of the current financial year; and

(b) if so, the overall target fixed and posted by it in
the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS) : (a) Yes Sir. Steel Authority
of India Limited (SAIL) has eamed a Net Profit (Profit After
Tax) of Rs. 1443 crores for the second quarter of the current
financial year.

(o) The target fixed for the year 2006-07 and
financial performance of SAIL for Half Year (H-1) of 2006-
07 is as under:

Particular Annual Target Actual financial
(2006-07) performance of
as per the SAIL for Half
Performance year (H-1) of

Budget of Ministry ~  2006-07)
of Steel
Profit Before Tax 4727 4264
(PBT)
Profit After Tax 3106 2829
(PAT)

Overcrowding of Animals in Zoos

1728.SHRI PRABODH PANDA : Will the Minister of
ENVIRONMENT AND FORESTS be pieased to state :

(a) whether there is overcrowding of animals in
certain zoos; and

(b) I 80, the steps taken by the Central Zoo Authority
to prevent overcrowding of animals in zo008?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) Yes, Sir. There is over crowding of prolifically
breeding specios in certain zoos.

(b) The Recognition of Zoo Rules, 1992 (Rule 10
Sub Rule 36 and 40) prescribes that is mandatory for
every zoo to keep in its collection only such numbers of
animals and such species for which housing faciiity
exists and in order to safeguard against uncontrolied
growth in the population of prolifically breeding animals,
zoos shall implement appropriate population control
measures.

The Central Zoo Authority has also issued guidelines
for keeping the number of Panthar, Tiger, Blue buli, Chital,
Sambar and Black buck in large, medium and small zoos,
which is provided below:-
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Category of No. of Tiger/ No. of Blue bul,

Zoo Panthar Chital, Sambar and
Black buck

Large Zoo 10 20

Medium 6 12

Small 4 10

Team Lsase Services Limited

1729.SHRI SANTASRI CHATTERJEE : Will the
Minister of LABOUR AND EMPLOYMENT be pleased to
state :

(a) whether the Government has gone through the
report of Team Lease Services Limited; and

(b) if so, the details thereof and the reaction of the
Govemment thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) Yes, Sir.

to Questions 166

(b) The India Labour Report of Team-Lease Ser-
vices Limited has been submitted to the Planning
Commission. The Report has ranked indian States based
on a Labour Eco System Index constructed using three
variables of labour demand, labour supply and labour
laws. it has examined the current status of our labour
market and makes the case that there will be a large
number of people in 2020 in the labour force, who will
require a range of employment opportunities. It further
analyses that if current trends continue, it will lead to wide
spread unemployment i.e. 30% by 2020. It has also linked
economic growth with the States ranking on the Index and
shows that the States, which has better rating in the past
have achieved higher growth.

The Planning Commission has not accepted this
Report or any of its recommendations till now.

Growth in Retail Sector

1730.SHRI K. SUBBARAYAN : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) the number of retail outiets in the country both
in organized and unorganised sectors separately;

(b) the average tumover of the organised and the
unorganised retalls sectors;

(c) the share of organised and unorganised retail
sectors in the Gross Domestic Product (GDP) of the
country;

(d) i rate of growth of share of retail sector in
GDP,

(e) whether the retail sector has shown a steady
growth over the years; and

(h | so, the steps taken to ensure a steady growth
for this sector in future?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
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DISTRIBUTION (SHRI SHARAD PAWAR) : (a) to (c) As per
the study commissioned to Indian Council of Research on
international Relations (ICRIER) by Department of Con-
sumer Affairs, the number of organised and unorganised
retail outlets in the country has been estimated over 15
millions. The study has estimated the total size of the retail
market in India at Rs. 7,40,000 crore in the year 2002. As
per the study, the retail trade sector accounts for around
10 per cent of the Gross Domestic Product (GDP).

(d) As per the GDP estimated of the Central
Statistical Organisation (CSO), the growth rate in GDP of
trade sector as a whole has been estimated as 7.5 per
cent during the year 2004-05. Separate official estimates
of rate of growth of the share of retail sector in GDP are
not available.

(8) As per the ICRIER study, the retail sector has
grown at 7% per annum on an average during 1999-2002.

(N To ensure steady growth of the retail sector,
various measures have been taken such as adoption of
Value Added Tax (VAT) and mode! Agriculture Produce
Marketing Committee (APMC) Act by several States.
Besides, the Bill for amending Essential Commodities Act,
1955, has been passed by both Houses of Parliament.

[Translation]
Approval to Forest Development Project

1731.SHRIMATI SUMITRA MAHAJAN : Wili the
Minister of ENVIRONMENT AND FORESTS be pleased to
state :

(a) the number of 'Forost Devslopment Projects
(FOP) sanctioned by the Union Govemment as on
date;

(b) the number out of that submitted/sanctioned for
Madhya Pradesh;

(c) the number of projects from Madhya Pradesh
still pending as on date; and
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(d) the time by which they are likely to be
sanctioned?

THE MINISTER OF STATE IN THE MIMISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN

‘MEENA) : (a) The Ministry of Environment and:Forests s

implementing the National Afforestation Programm (NAP)
Scheme, which is mainly aimed at development of forests.
The scheme is being implemented through a two-tier
decentralized institutional setup of Forest Development
Agency (FDA) at the Forest Division level and Joint Forest
Management Committees (JFMCs) at the village level. 715
FDA projects at a total cost of Rs.1521.10 Crores have
been approved by the Ministry of Environment and Forests
upto 31.10.20086.

(b) to (d) Out of 51 FDA project proposais received
from State of Madhya Pradesh, 49 FDA projects have been
approved at a total cost of Rs.112.48 Crores to treat an
area of 76,520 hectares through 1,518 JFMCs. The
pending proposals will be approval subject to their
suitability according to NAP Guidelines, and the availability
of funds.

[English]
Award for Work in Consumer Protection

1732.DR. K. DHANARAJU : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Govemment had constitued a
National Award for Women/Women Organisations tfor
outstanding work done in the field of consumer protection;

(b) if so, the details thereof, and

(c) the details of the awards distributed during the
last three years?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR,) : (a) Yes, Sir.
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(b) In the year 1993, the Central Government had
instituted a scheme of annual award called "Swami
Vivekananda National Award for Women on Consumer
Protection® to recognize the outstanding efforts made by
the women in the field of consumer movement and to
- encourage them to come forward and take up such
activities in large numbers. Under this scheme, three
awards are given in the shape of prize money of
Rs.20,000/-, Rs.15,000/- and Rs.10,000/- respectively
along with a certificate of merit.

(c) No such award has been distributed during the
last three years.

Water Development

1733.SHRIMAT!I ARCHANA NAYAK :: Will the Minister
of WATER RESOURCES be pleased to state :

(a) whether the scenario for water development and
management in India appears to be bleak in future; and

(b) if so, the measures taken by the Govermment to
protect water bodies?

THE MINISTER OF STATE IN THE MIRSTRY OF
WATER RESOURCES (SHRI JAY PRAKASH ‘NARAYAN
YADAV) : (a) The average annual water avni‘l‘aﬂnty in
the country is assessed as 1869 billion cubic metre
(BCM). Based on the population of 1027 million as per the
2001 census, the per capital availability works out to
be 1820 cubic metre per year. However, there is
considerYle temporal and spatial variations in the water
availability in the country and due to population growth,
the per capita water availability is also declining year after
year. There are also instances of over-exploitation of
ground water leading to lowering of water table in certain
areas.

(b) Water being a State subject, several measures
for development and management of water resources are
undertaken by the respective State Govemments which
include creation of storages, restoration of water bodies,
rain water harvesting, artificial recharge to ground water
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and adoption of better management practices etc.
Government of India provides assistance to the State
Governments for completion of on-going irrigation projects
under the Accelerated Imigation Benefit Programme AIBP).
Further, a pilot scheme titled "National Project for Repair,
Renovation and Restoration of Water Bodies directly linked
to Agriculture” has been approved by Govemment of India
in January 2005. Government of India also provides
support under centrally sponsored scheme for Command
Area Development and Water Management (CAD&WM)
with a view to bridging the gap between imrigation potential
created and potential utilized. Govemment has also
constituted an Advisory Council on Artificial Recharge to
Ground Water under the Chairmanship of Union Minister
of Water Resources with the main objective to popularize
the concept of artificial recharge to ground water among
all stakeholders.

Drug (Prices Control) Order, 1985

1734.SHRI E.G. SUGAVANAM : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state :

(a) whether the existing Drugs (Prices Control)
Order, 1995 (DPCO), 95 becomes obsolete;

(b) if 8o, the details thereof:

(c) whether the Govermment proposes to replace
the existing DPCO, 85;

(d) if so, the details thereof; and

(e) the time by which the new DPCO is likely to
come into effect?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILISERS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI B.K. HANDIQUE) : No. Sir. ‘

(b) Does not arise, in view of reply to (a), as
above.

() to (6) The Government have drafted National

Pharmaceutical Policy 2008 which is under
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finalisation. Based on this Policy, a new DPCO may
be promulgated.

Transportation of Foodgrains

1735.SHRI P.S. GADHAVI :
SHRI ALOK KUMAR MEHTA :

Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether a huge amount of food subsidy is lost
due to unnecessary transportation of foodgrains from one
State to another for distribution under Public Distribution

System;

(b) ifso, whether the Govemment has since decided
to review this policy with a view to allow States to distribute
foodgrains within the State from where it has been
procured;

(c) if so, the details thereof, and
(d) the time by which it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) A
major portion of the procurement of wheat and rice is
procured from a few States, such as Punjab, Haryana, U.P,
A.P. and Chhatisgarh Foodgrains procured from these
States have to necessarily be transported to other
consuming States.

(b) to (d) The scheme of Decentralized Procurement
of foodgraing was introduced in 1997-88 to enhance the
efficiency of procurement and PDS and to encourage
procurement in non-traditional States, thereby extending
the benefits of MSP to local farmers as well as to save
on transit losses and transportation costs. This also
enables procurement of foodgrains more suited to local
taste for distribution under the PDS.

Under this scheme, the State Govemment itseif
undertakes direct purchase of paddy and wheat and
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procurement of levy rice on behalf of Government of India,
and also stores and distributes these foodgrains there.

The Central Govemment undertakes to meet the
entire expenditure incurred by the State Govemnments
on the procurement operations as per the approved
costing. The State Goverments of West Bengal, Madhya
Pradesh, Uttar Pradesh, Chhatisgarh, Uttaranchal,
Andaman and Nicobar Islands, Origssa, Tamil Nadu,
Gujarat, Kerala and Karnataka are undertaking
Decentralised Procurement.

T.V. Programme Under CAS

1736.SHRI REWATI RAMAN SINGH : Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state :

(a) whether the TV programme would be available
through normal antenna even under the Conditional
Access System (CAS) regime;

(b) if so, the details thereof; and

(c) if not, the steps taken to protect the viewer's right
to have a free flow of information from such channels
including State run channels?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI) : (a) and (b) Yes,
Sir. Implementation of the Conditional Access System
(CAS) will not affect availability through normal antenna
of TV. programmes terrestrially transmitted by Door-
darshan.

(c) Does not arise.
Specisl Package for Kerala

1737. DR. K.S. MANOJ : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether several schemes sanctioned under the
Vidarbha special package to agricultural and animal
husbandry farms are only meant for dairy development;

and
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(b) it so, whether the Govemment propose to
extend this scheme to other species of livestocks
particularly in Kerala?

THEIMINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) and (b) The special
package for suicide prone districts in the States of Andhra
Pradesh, Maharashtra, Kamataka and Kerala includes
components for development of dairy and fisheries. There
is no proposal to extend the scheme to other species of
livestock.

TV Station in Andhra Pradesh

1738. SHRI G. NIZAMUDDIN :
SHRI M. ANJAN KUMAR YADAV :

Will the Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the number of TV Stations in Andhra Pradesh
alongwith coverage area of each;

(b) the number of people being connected by each
of these stations;

(c) whether the Govemment proposes to set up
additional TV Stations and upgrade the existing ones;
and

(d) If so, the details thereof?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHR! PRIYA RANJAN DASMUNS)I) : (a) and (b) There are,
at present, 3 TV Studio Centres and 105 TV tranemiiters
of varying power functioning in Andhra Pradesh. Break up
of the transmitters is as under:

() DD1-85 (HPTs-9, LPTs-75, VLPTs-11)*
() DD News — 10 (HPTs-4, LPTs-6)

Coverage range of the above transmitters is as
under:
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Transmitter Power Primary coverage
Type range

HPT 10 kW 70-80 Kms.

HPT 1 kW/5 kW UHF 40 Kms.

LPT 100W/300W/500W 15-20 Kms.

VLPT 10W/50W 56 Kms.

Fringe coverage is available beyond the primary
coverage zone of the transmitters. It is estimated that about
89.7% population of Andhra Pradesh is covered by the
above transmitters. Area-wise coverage in the state is
about 82.7%. The above coverage figures are inclusive of
fringe coverage.

(c) and (d) The existing LPT at Mehboobnagar is
envisaged to be replaced by an HPT and new TV Studio
Centre is envisaged to be set up at Tirupati in the State
of Andhra Pradesh.

‘HPT - High Power Transmitter; LPT - Low Power
Transmitter; VLPT — Very Low Power Transmitter.

Reduction in Wheat Allocation to Gujarat

1739. SHRI VIKRAMBHAI ARJANBHAI MADAM : Will
the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state :

(a) whether there has been an abnormal reduction
in the allocation of wheat to Gujarat since June,
2006;

(b) if so, whether the Government has decided to
reinstate the earier quota of wheat for the State;

(c) whether Gujarat has not been provided the
coarse grains allocated to it in lieu of the cut in allocation
of wheat for May and June, 2006;

(d) if so, the reasons therefor and the steps taken
to release the said coarse grains to the State immediately;
and
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(e) the time by which it is likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a)
There has been no reduction in the allocation of wheat
to Gujarat since June, 2008, till date. The details of
allocation of wheat since June, 2006 till November, 2006
are as follows:

(in Tonnes)

October/
November 2006

Commodity June 2006

AAY BPL APL AAY BPL APL

Wheat 11101 19954 6402 15373 21377 6402

Total = 37457 Total = 43152

*Increase is because of allocation in lieu of coarsegrains.

(b)  Question does not arise in view of (a) above.

(c) to (e) No, Sir. On the request of the State
Government, the State of Gujarat has been allocated

coarse grains for the month of May and June, 2006 as:

per following details:

*(in Tonnes)

Commodity May 2008 June 2006

AAY BPL APL AAY BPL APL

Maize 2807 935 — 2807 985 —
Jowar 1465 488 — 1465 - 488  —
Bajra 1800 600 — —_ — -

The toodgrains allocated to the State were required
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to be lifted within the validity period, subject to timely
deposit of the payment by the State. While coarse grains
allocated for the month of June, 2006 has been released
by the Food Corporation of India (FCI), a request for
extension of the validity period of coarse grains allocated
for the month of May, 2006 has been received.

Widening Ambit of Consumer Protection

1740. SHRI ASADUDDIN OWAISI : Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBU-
TION be pleased to state :

(a) whether the Government proposes to bring
forward a law to widen the ambit of Consumer Protection
in the age of e-governance and e-commerce;

(b) if so, the details thereof indicating the services
to be covered therein and the time by which the new law
is likely to be enacted;

()  whether the draft law has been circulated to
other concemed Ministries and States;

(d) i so, the reaction of the Ministries and the
States thereon; and

(e) the benefits likely to accrue to the consumers
therefrom?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION (SHRI SHARAD PAWAR) : (a) to (e) Yes Sir. There
is a proposal to furthem amend the provisions of the
Consumer Protection Act, 1986, which would inter-alia
widen the scope of the Act to expressly provide for certain
provisions to cover e-commerce transactions also. In
consultation with the concemed Ministries/Departments
and the State Governments, who were generally suppor-
tive of the proposals, the proposals were finalized in the
Department of Consumer Affairs and have been thereafter

_referred to Ministry of Law and Justice for their

concurrence. In view of various processes involved till the
enactment of the amendment proposals, no time frame can
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be o’hqgostod at this stage. The propoeed amendments are

aimed at further protecting the interest of the consumers.
Inter-State Tiger Reserve in Kerala

1741. SHRI M.P. VEERENDRA KUMAR : Will the
Minister of ENVIRONMENT AND FORESTS be pisased to
state :

(a) whether the Govermment has received any _

proposal from Kerala for setting up of an Inter-State tiger
reserve in the State;

(b) If so, the details thereof, and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA) : (a) to (c) “In principle approval® has been
accorded for declaring Anamalai-Parambikulam Wildlife
Sanctuaries as rew Tiger Reserve spread over Tamil Nadu
and Kerala States, based on proposals received from
States and as recommended by the Steering Committee
of the Project Tiger in its 37th meeting held on 23rd
January, 2006. '

[Transtation]
Ban of Child Labour

1742. SHRIMATI BHAVANA PUNDALIKRAO GAWALI :
SHRI BAPU HARI CHAURE :
SHRI SANJAY DHOTRE :

Will the Minister of LABOUR AND EMPLOYMENT be
pleased 10 state :

(a)  whether the Government had imposed a ban on
child labour working in factories and hotels earlier,

(b) it 80, the details thereof;

'(c) whether any decline was noticed in the child
labour at that time; and

AGRAHAYANA 13, 1928 (Saka)

to Questions 178

(d) if so, the percentage of decline in the child
labour noticed at that time recorded after imposing ban on
child labour?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) and (b) Yes, Sir. Government had
already prohibited employment of children under the
Factories Act, 1948. Recently, Government has issued a
Notification prohibiting employment of children in hotels
also with effect from 10.10.2006.

(c) and (d) Census conducted by the Régistrar
General of India is the only authentic data in respect of
population of child labour in the country. Occupation wise
data on working children is not maintained prior to 2001
census. The number of working children recorded during
1971, 1981, 1991 and 2001 are 1.07, 1.36, 1.12 and 1.26
crore respectively. However, the percentage of working
children in the age group of 5-14 years to that of child
population in the corresponding age group has come
down between 1991 and 2001. Since the present
notification has been issued in October, 2006 only, it is too
early' to assess the impact of it at this stage.

[English]
Employment to SCe/8Ts and OBCs

1743. SHRI G. KARUNAKARA REDDY : Will the
Minister of LABOUR AND EMPLOYMENT be pleased to

state :

(a) the steps taken by the Govemment to provide
employment to Scheduled Castes/Scheduled Tribes and
other Backward Classes;

(b) whether the Govermment proposes to impart
job-oriented training to them to make them eligible to get
jobs that are available to skilled persons; and

(c) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
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LABOUR AND EMPLOYMENT (SHRI OSCAR
FERNANDES) : (a) Tenth Plan envisaged creation of
around 50 million employment opportunities; 30 million
through normal growth process and 20 million through
special employment generation schemes. This caters to
Scheduled Castes/Scheduled Tribes and Other Backward
Classes as per the quota fixed by the Government.

(b) and (c) Skill training, in various vocational trades
to meet skilled manpower requirements for technology and
industrial growth of the country, is imparted unrder
craftsmen training scheme (CTS) and apprenticeship
training scheme (ATS). Seats are reserved as per
reservation quota fixed by the Government. Twenty two
coaching cum-guidance centres for Scheduled Castes/
Scheduled Tribes functioning in twenty two States/Union
Territories are also imparting vocational training and
guidance through their various programmes like special
coaching scheme, computer training and training in typing
and shorthand etc.
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Greenfield Steel Plants

1744, SHRI S.K. KHARVENTHAN : Will the Minister of
STEEL be pleased to state :

(a) whether some of the private players have
shown interest for investment in Greenfield steel plants
and discussed the same with the Government in this
regard,

(b) if so, the details thereof, and

(c) the places which are identified for setting up of
Greentield steel plants, the expected output and the time
by which it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (DR. AKHILESH DAS) : (a) to (c) Yes, Sir. Some
of the Private Companies have signed Memorandum of
Understandings with State Governments of Orissa,
Chhattisgarh and Jharkhand. The details are given in the
statement enclosed. ‘

Statement

List of Steel Plant Projects for which MoUs have been signed with the
State Government of Orissa

Sl Name of the Company Location Capacity in Expected/projected time

No. MTPA schedule for commissioﬁing
of manufacturing facilities

from date of MoU/

Agreement facilities from
date of MoU/Agreement

1 2 3 4 5

1. Ws Bhushan Power and Steel Ltd. Lapanga, Sambalpur Phase-l 1.2 2005-2007

Phase-ll 1.6
2. Ms Aarti Steels Ltd. Ghantikhal, Athagarh, Phase-| 0.5 By 2007

Cuttack

Phase-ii 0.5
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1 2 3 5
3.  Ms Adhunik Metalicks (P) Ltd. Chadrihariharpur, Phase-| 0.26 By 2006
Rourkela, Sundergarh
Phase-I! 0.15
4. M/s Scaw Industies (P) Ltd. Gundichapada, Dhenkanal Phase-! 0.25 By 2006
Phase-l| 0.55
5. Ms Deo Mines and Mineral (P) Bonai, Sundargarh 0.325 Septmber, 2006
Ltd.
6. M Visa Industries Ltd. Jhakhapura, Dubri, Jajpur 0.35 By 2006
7. Ws SMC Power Generation Ltd.  Hirma, Jharsuguda Phase-| 0.25 By 2006
Phase-Il 0.15
8. Ms Shyam DRI Power Ltd. Pandoli, Rengali, 0.27 By 2007
Sambalpur
9. Ms Orissa Sponge lron Ltd. Gurla, Govindpur, Phase-| 0.35 By 2007
Sambalpur
Phase-I| 0.6
10. M/s SPS Sponge iron Ltd. Badmal Growth Centre 0.29 By 2007
Jharsuguda
11. Ms Maharastra Seamiess Ltd. Kalinganagar Industrial Phase-| 0.3 By 2007
Complex, Duburi, Jajpur
Phase-ll 0.18
12. M/s OCL India Ltd. Rajgangpur, Sundargarh 0.25 By 2009
13. M/s Maheswary ispat (P) Ltd. Rampel, Khuntuni, Cuttack 0.25 By 2007
14. Ms Monnet ispat Lid. Mangalpur, Dhenkanal 0.25 By 2007
15. Ms Aryan lspat & Power (P) Bomiai, Rengali, Sambalpur 0.30 By 2008
Ltd.
16. MWs Malthan Ispat Ltd. Kalinganagar (industrial 0.27 By 2007
Complex, Duburi
17. M/s Sree Metaliks Ltd. Loidapada, Barbil, Keonjhar 0.26 By 2007
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18. M/s MSP Metalicks (P) Ltd. Marakuta, Jharsuguda 0.26 By 2007
19. M/s Action Ispat & Power (P) Pandiripathar and Marakuta, 0.25 By 2007
Lid. Jharsuguda
20.. M/s Patnaik Steel & Alloys Ltd. Purunapani, Joda, Keonjhar 0.27 By 2008
21. M/s Rathi Udyog Ltd. Pctapally-Sikridi, Sambalpur 0.30 By 2008
22, M/s Viraj Steel & Energy Ltd. Gurupali, Pandaloi, 0.30 By 2008
Sambalpur
23. M/s Deepak Steels & Power Topodih, Barbil, Keonjhar 0.25 By 2008
Ltd.
24, M/s Konark Ispat Ltd. Hirma, Jharsuguda 0.25 By 2008
25. M/s Beekay Steel & Power Ltd. Uliburu, Barbil, Keonjhar 0.28 By 2008
26. M/s BRG iron & Steel Co. (P) Khurunti, Dhenkanal 0.25 By 2008
Ltd.
27. M/s Jain Sponge (P) Ltd. Durlaga, Jharsuguda 0.30 By 2008
28. .M/s Jindal Stainless Ltd. Duburi, Jajpur Phase-| 0.8 By 2008
" Phase-ll 0.8
29. M/s Rungta Mines Ltd. Kamando, near Koira, 2.00 By 2008
Sundargarh. and
Jharaband, Dhenkanal
(1 MTPA each)
30. M/s Brand Alloys Ltd. Palaspanga, Keonjhar 0.27 By 2008
31. M/s Eastern Steeis & Power Ltd. Lahandabud, Jharsuguda 0.25 By 2008
32. M/s Jai Balaji Jyoti Steels Ltd. Tanisar, near Lathikata, 0.33 By 2009
-Sundargarh-
33. M/s. Welspun Power & Steel Bhadrak district or Cuttack 3.0 By 2010

Ltd.

of -any other sulifable
location in the State of
Orissa

184
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‘ 2 3 4 5
‘34 Wi Uttam Galva Steel Ltd. Location is yet to 3.0 By 2010
finalized in Orissa
35. Ms Tata Steel Ltd. Kalinganagar Industrial 18t Module 3.00 By 2008
Complex, Duburi, Jajpur
2nd Module 3.00
36. Ms Steriite lIron and Steel Palasponga, Keonjhar Phase-I 3.4 By 2009
Company Ltd.
Phase-l| 1.7
37. M/s Hy-Grade Pellets Ltd. Paradeep 4.00 By 2010
(ESSAR Group)
38. M/s POSCO India Project Paradeep 12.00 By 2010
~(P) Ltd.
39. M/s Jindal Steel & Power Ltd. Beneficiation Plant at 6.00 By 2011
Deojhar, Keonjhar and
Steel Plant at Angul
40. M/s Bhushan Steel & Strips Ltd. Meramundali, Dhenkanal 3.00 By 2008
List of Iron and Steel Fiant Projects for which MoUs have been signed with the
State Government of Jharkhand
Sl Name of the Company Location Capacity in Expected/projected
No. MTPA time schedule for
commissioning of
manufacturiny
facilities from date
of MoU/Agreement
1 2 3 4 5
1. Ws Monnet Ispat Liraited Hazaribagh (a) Sponge iron - 0.8 -
(b) Steel - 0.7
2. M/s Valiabh Steel Limited Gamharia (a) Sponge lron - 0.3 -
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() Pig lron - 0.15

3. M/ Aadhunik Alloy & Power Kandra (a) Sponge Iron - 1.98 -
Ltd. (b) Steel - 2.6
4. Ws Nilanchal Iron & Power Ltd., Chandil (a) Sponge Iron - 0.5, -
(b) Steel - 0.20
5. M/s Jharkhand Ispat Pvt. Lid. Ramgarh (a) Sponge lron - 1.08, -
(b) Steel - 0.20
6.  M/s Abhijest Infrastructure Pvt. Ltd. Hazaribag (a) Sponge iron - 0.25, -_
(b) Steel - 0.1
7. M/s AML Steel & Power Ltd. Saraikela-Kharsawan (a) Sponge Iron - 1.54, -
(b) Steel - 0.20
8. M Corporate ispat Alioy Limited Hazaribag (a) Sponge Iron - 0.25, -
(b) Steel - 0.11
9. MSs Annpuma Gilobal Ltd. W. Singhbhum (a) Sponge iron - 0.201, -
(b) Steel - 0.1
10. Ms Prasad Groups, Resources, Near Patratu (a) Sponge Iron - 0.105, —
Pwvt. Ltd. (b) Steel - 0.22
11. Ws. Pakash lspat Chaibasa Pig Iron - 0.2 ° -
12. M. Horizon Loha Udyog Ltd. Chaibasa Sponge Iron - 0.4 -

(M/s. Horizon Eximp Ltd.)

13. M/s. Spectrum Mercantile Chaibasa Sponge lron - 0.4 -
Pwt. Ltd.

14. M4, Chalbassa Steel Pwvt. Ltd. Chaibasa Sponge lron - 0.4 -

15. M Chattisgarh Electricity Co. Ltd. Karra, Ranchi (a) Sponge lron - 0.45 -

(b) Steel - 0.4
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16. M/s Electro Steel Castingn Ltd. Chandil (a) Sponge Iron - 1.3, -
(b) Steel 1.0
17. Ms Balajee Industrial Product Chaibasa (a) Sponge lron - 0.12 -
Ltd. Jaipur
18. Ms Pawanjai Steel & Power Lid.- Lohardaga (a) Sponge Iron - 0.2, —
(b) Steel - 0.4
19. Ms Balaji Metal & Sponge Ltd. 'Chaibaca (a) Sponge lron - 1.08, -
(b) Steel - 0.1
20. M/s R G Steel Pvt.Ltd. Near Patratu (a) Sponge lron - 0.08, —_
(b) Steel - 0.06
21. M/s Sunflag lron & Steel Com. Saralkela-Kharsawan (a) Sponge Iron - 0.06 -
Ltd. (b) Steel - 0.49
22. MWSs Hy-Grade Peliets Ltd. (a) Sponge Iron - 7.5 —
W, Singhbhum (b) Steel - 10
(c) Pellet Plant 8
23. M/s BMW Industries Ltd. (a) Sponge Iron - 0.21 —_
Chandil (b) Steel - 0.5
(c) Pigiron - 05
24. Ms Anindita Traders & Ramgarh (a) Sponge Iron - 0.334 —
investment Ltd.
25. M/s Narbheram Gas Point Jamshedpur (a) Sponge Iron - 0.135, -
Pwt. Ltd. (b) Steel - 0.045
26. W/s Qoel Sponge Pvi. Ltd. W. Singhbym (a) Sponge lron - 0.115, -
(b) Steel - 0.09
27. M/s Rungta Mines Lid. Chaibasa (a) Sponge iron - 0.51 -_
28. M/s Raj Refractories (P) Ltd. Bundu (a) Sponge lron - 0.6, —
(b) Steel - 0.08
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1 2 3 4 5
29. Ms Contisteel Limited, Chandil (a) Sponge iron - 1.2, -
(b) Steel - 1.14
(c). Liquid Steel - 1.25
30. M/s thinoor Steel Pvt. Ltd. Buladih near Chandil (a) Sponge lron - 0.225, —
(b) Steel - 0.12,
31. WM/s Jindal Steel & Power Ltd. Ghauhlla» (a) Sponge Iron - 5.0 -
(b) Steel - 5.0
32. Ms Bhushan Limited, Asanboni, (a) Sponge Iron - 1.5, —
Jamshedpur (b) Steel - 1.5
33. M/s Kalyani Steel Ltd. Silli, Ranchi (a) Eponge lron - 0.23, -
(b) Steel - 1.0
34. M/s. Tata Steel Ltd. (Green Manoharpur/Chandil integrated Steel Plant - 12.0 -
Field Project)
35. M/s. Tata Steel Ltd. (Extension) Jamshedpur integrated Steel Plant - 5.0 -
36. Ms. V.S. Dempo & Company Manoharpur Integrated Steel Plant - 0.5 -
Pwt. Ltd.
37. Ms. Mittal Steel Co. N.V. Not decided lniegmod Steel Plant - ‘12.0 -
38. M. Jindaln South-West Steel Ltd. Hesalong, Chandil Integrated Steel Plant - 10.0 -
39. Ms. Ranchi Integrated Steel SMli, Near Muri Integrated Steel Plant - 1.5 —
Limited ' .
List of Steel Plant Projects for which MoUs have been signed with the
State Govemmment of Chhattisgarh
Sl Name of the Company Location . Capacﬂy in Expected/projected
No. MTPA time schedule for
commissioning of
manutacturing
facilities from date
of MolU/Agreement
1 2 3 4 5
1. Ms Jinda! Orgenisation Raigarh {a) Steel - 0.205 -




(b)

Induction Fumance Unit - 0.105

193 - Written Answers AGRAHAYANA 13, 1928 (Saka) to Questions 194
1 2 3 4 )
2. M/s Monnet Group of Industries Raigarh and Raipur (a) Sponge Iron - 0.6
(b) Steel - 0.9
3.  M/s Bhushan Limited Raigarh (a) Steel - 1.2
4. M/s MSP Steel & Power Private Raigarh (a)  Sponge lron - 0.4
L. (b) Steel - 0.21
5. Ms Sunil Sponge Iron Lid. Raigarh (a) Sponge Iron - 0.09
(b) Steel - 0.1
6. M/ Visa Industries Ltd. Raigarh Raigarh and Korba (a) Sponge Iron - 0.45
(b) Steel - 0.?
7. MSs Ind Agro Synergy Ltd. Raigarh (a) Sponge lron and
Steel Billet - 0.4
8. M/s Sunvijay Rolling and Engg. Raigarh (a) Sponge Iron - 0.32
Ltd. (b) Steel Billet, Rolling Mill - 0.3
9. M/s Anjani Steel Pvt. Ltd. Raigarh (a) Sponge Iron - 0.18
(b) Steel - 0.15
-10. M/s Agio Ind. PVt. Ltd. Bilaspur and Raigarh (a) Sponge lron - 0.099
(b) Steel Meiting - 0.024
11. M/s Superior sponge Pvt. Ltd. Durg (a) Sponge Iron - 0.2
(b) Steel Melting Shop - 0.3
(c) Pig Iron - 0.15
(d) Rolling Mill - 0.225
12. /s Nawbharst Gfoup of Bastar, Korba, (d) Sponge Iron - 0.5
Companies Raipur
13. M/s Akshaya Investment Pvt. Lid.  Rajnandgaon, (a) Sponge Mon - 0.09
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1 2 3 4
14. WSs Vandana Energy and Steel  Raipur and Korba (a) Sponge lron - 0.15
Pvt. Ltd. (b) Steel - N.A.
15 M/s Bajrang Power and Ispat Ltd. Raipur (a) Sponge iron - 0.09
(b) Steel - 0.06
16. W/s National Steel & Agro Durg. (a) Sponge Iron - 0.15
"“"“","“ ud. (b) Steel Melting Shop - 0.15
17. M/s Aryan ispat & Power Pwvt. Ltd. Bilaspur (a) Sponge Iron - 0.46
(b) Steel Billets - 0.348
18. M/s ispat Godavari Ltd. Raipur (a) Sponge lron - 0.65
(b) Steel Billets/Ingots - 0.55
19. M/s Alliance Integrated Raipur (a) Sponge iron - 0.2
Metallic Ltd. (b) Mini Steel Plant - 0.15
20. M/s Vandana Giobal Ltd. Raipur (a) Sponge lron - 0.351
(b) Fumance
(Ingo/Biliets) - 0.16752
.21, Ms SKS lspat Pvt. Ltd. Raipur (a) Sponge lron - 0.27
(b) Steel Meiting Shop - 0.21
22. Ms Magnum Steel Ltd. Durg (a) Sponge Iron - 0.3
(b) Semi and Rold Products - 0.3
23. M/s GPT Metal Industries Ltd. Bilaspur (a) Sponge lron - 0.105
(b) Induction Fumance - 0.06
24, M/s BEC Project Ltd. Durg (a) Sponge lron - 0.135
(b) Stesl Melting Shop - N.A.
25. Ms Chhattisgarh iron & Steel Ltd. Durg/Raigarh (8) Sponge Iron - 0.105
®)
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26. M/s Mega Powers Builders Durg/Raigarh (a) Sponge iron - 0.105 —_
Pvt. Ltd. (b) Steel Melting Shop - 0.1
27. M/s Anand ispat Udyog Pvt. Ltd. Dantewada (a) Sponge Iron - 0.15 -
(b) Induction Fumance and
Concast - 0.13
28. M/s Feral Engineering Ltd. Chhattisgarh (a) Sponge Iron 0.2 -
(b) Steel Melting Shop 0.01
29. Mg Jindal Steel & Power Ltid. Raigarh (a) Steel Meiting Shop - 1.25 -
(b) Blast Fumance - 1.25
(c) Wire Rod/Rolling Mill - 0.7
30. MWs Chhattisgarh Electricity ‘Ralpur (a) Sponge Iron - 0.6 -
Co. Ltd. (b) Steel Plant - 1.0
31. Ms Prakash Industries Ltd. Champa (a) Sponge Iron - 0.4 -
(b) Steel Meiting Shop - 0.9
(c) Pig lron 0.25
(d) Rolling/Wire rod Mill - 0.6
Ms Bigboss Steel & Allys Ltd. Janjgir, Champa Steel Plant - N.A.
M/s Vasundhra Steel & Power " Bilaspur Integrated Steel Plant - 0.4 -
Ltd.
34. w: Rexon Strips Ltd. Bilaspur integrated Steel Plant - 0.40
35. M/s Chhattisgarh Steel & Power  Janjgir, Champa Sponge Iron - 0.38
88. M/s Pushp Steel & Mining Borai Growth Centre, Sponge Iron - 0.315
PWt. Ltd. Durg
37. Ms Salasar Sponge & Power Ltd. Raigarh (a) Sponge Iron - 0.185 -

(b) Steel - 0.1


